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LOK SABHA
Thursday, March 17, 1966/Phalguna 28,
1887 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mr. DePUTY-SPEAKER in the Chair)
ORAL ANSWERS TO QUESTIONS

Rates of Electricity for Industries

+
*593. Shri Yashpal Singh:

Shri Bagri:
Shri Kishen Pattnayak:
Dr, Ram Manohar Lohla:
Shri Ram Sewak Yadav:
Shri Utiya:
Shri Vishram Prasad:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that there is
a great difference in the rate of elec-
tricity which iz supplied to the cottage
industries, small scale industries and
sugar industries in the country;

(b) if so, the reasons therefor; and

(c) the steps taken by Government
to rationalise the ratc of electricity
supplied to the above mentioned in-
dustries?

The Minister of State in the Minis-
try of Irrigation and Power (Dr. K. L.
Rao): (a )to (e). A statement ls laid
on the Table of the House.

(a) Yes, sir.

(b) and (¢). The tariff rate for sugar
industries is comparatively lower than
that for cottage and smal] scale indus-
tries because the load demands in the
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case of sugar industry are compara-
tively much higher and supply to them
is given at high voltage instead of
lower voltage as is the case with small
scale and cottage industries. In order
to encourage the growth of small scale
and cottage indusiries, the Govern-
ment introduced in 1959 a scheme of
subsidy whereby in the case of small
industria] units with a connected load
upto 20 HP. the rate in excess of
1-12 annas (8.37 paise per unit) s
subsidized by the Centre and the res-
pective State Govermments in equal
proportions provided such subsidy does
not excecd 1-1|2 annag per unit,

ot gmame fay : Fae & Fagan
g w1 N fawdi ff 1 A} =™
A= 4% afs gfrz & faara ¥ & a1 of)
& oY fpara w5 o faorat & o v &
g 19 A wfr gfe & fmma &0 Y
a1 o & 1 W =Hoiir & ag on aff
aaar fis @ oot af feadifdl wt
& g fipar amgm ?

Dr. K. L. Rao: Rihand is a special
category. The question doeg not arise
here because this relates to sugar in-
dustry. Nevertheless 1 would like to
submit that in Bihar power that is
being supplied to alumina is a special
power industry, special power inten-
sive industry. Therefore, the rate for
that is always much less than what is
possible for being supplied to the other
smaller loads. The reason for this king
of a difference had been mentioncd in
the statement.

oft awarw fag : WO AORTT TR
9T awd) § fr v v g fer
&% &, 71 2or ¥ g T vgrar A v
faaeft #t &7 Flaat § o w0 7 7w
W@y
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Dr. K. L. Rao: The rates differ for
various types of loads. For example,
in this particular case the cottage in-
dustries rate is anything from 8 to 12
nP; for cottage and small-scale indus-
tries it is gomething like & to 20 nP;
for the heavy industry it is about &
to 12 nP. This kind of variation s
boun dto be there because of the rea-
sons mentioned in the statement.

ot aTTyt: ¥ wa 9Ey o WA
*1 F01 K41 T wrea w7 g faort w1
tFaar feem 77 *1 T09TE T &
tam ms grar § w7 fwaar s T
AT IR i R wAT 7

Dr. K. L. Rwo: The industrial de-
mand for power utilisation in the
country varies from 45 to 75 per cent
and the amount of power used for
agricultura] purposes variez from 24
per cent in Madras to 1 low as one
per cent in some other States. With
regard to agricultural rates, govern-
ment has said recently that it would
subsidise rates above 12 nP, For the
heavy industry of course the power
rates will be much less,

=7t farwer qeaTae @ T AT
#1 troreAt @7 o7 faerelt fr wvEy B,
41 37 AN AN T W) F7 g E 7
o MmT Zw ¥ §H1 97 @ Avm
oy & ¥ § a1 7 twra gEEnT o
ATET AT ¥ AT RIAAT 7

Dr. K. L. Rao: For the heavy indus-
try the rate was fixed for earning &
profit, and not a loss, it is only in the
case of specially negotiated industries
as I said with regard lo power in-
tensive industries like alumina, fer-
tiliser and so on, in these special cases
the power rates are negotiated as for
ag possible not to incur a loss. In
some cases power rate has heen less
than the cost of production.

Shri Kishen Pattoayak: T want to
know the total amount of loss In ne-
gotiated industries.
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Dr. K. L. Rao: That will not be pos-
sible to give.

o T s Wifgan - a7 & w1
AT g fr mw fordt w7 & %
TR ®1 6 §F WY T o7 fawat ¥
% & wreife &4 gwAn £t A g
g ¥ o fawrd #1 fawdr
77w A feer g ?

o% WA wTEd 12§

Wo T wART Sifga : e qw
" w ¢ i fraet a7 a7 fase & famr
s dm T g wft 24908 (o7 &
gt wg 721 ¢ fr a1z § o7z 7 owR fn
W OH WA AT

ATV a7 & 6 I 0 HFra g,
T AT KT 90 qqT v ¥ oa ¥,
At w1 A1 wgram & g et
fasret 21 w5t & w17 g g Faet
1 Z1 qFdT o a7 A g g1 7@ g,
AT FT4Z FT7A A TH 73 70 § f wore
=& F1f ow zgm 47 71 A1 TAF 0w
W a1 amd e gr wrere T w g
T AT 247 &7 Al &1 A€, o
T A A g e,

JqTCOW WEW @ 9TT AT FETe
gTR i

WMo T wAMT wifggr: IF B,
W ITH) 4E A g AT Az (w
I farge 37 g 7

Dr, K. L. Rao: With regard to the
first part of the question, in respect of
the rate for agriculture. I would sub-
mit that the rates vary from 8 paise
to 20 paise in varioug parts of the
country. Why I aaid that it was 12
paise is because of this: the Govern-
ment of India has recently passed
orders that above 12 paise, whatever
be the amount, it wil] be subsidised by
the Government and that it why 1
sald it is 12 palse. Otherwise, the rate
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varieg from eight paise in Madras and
Andhra Pradesh to as much as 20
paise in parts of Uttar Pradesh.

With regard to the other part of the
question, I wish to submil once again
that we charge the indusiries at les
than what we charge for other pur-
poses like pumping, cottage and gmai-
scale jndustries. There are three rea-
song for this. The frst is for the
heavy industries we supply at what 1
called high voltage, that is, 3300 volts,
wheareas for the other purposes, we
supply at a lower voltage, say 40U
volts, Therefore, we have to have
more equipment for the rupply of loaa
for domestic or scall-scale industry.
Scecondly, most of the power that 1s
taken in the heavy industiirs is nearly
100 to 1,000 times more than the power
that is taken for agriculture, pumping
and small-scale industries, Thirdly, in
the case of pumping for agriculture, for
example, the time in which power is
required is only 10 per cent of the
year. whereas in thc case of heavy

industries the percentage of time
during which power is supplied is
aubout 60. Therefore, on  account of

these three reasons, the rates for in-
dustry have got to be naturally less
than those for other categories of
loads.

Ml TWAWE qmw: TN AR,
& o < g fe foriyr & foae
¥ ¥ foaa aet bBrasft w1 feean
afawer faerf & tag fegr war ¢ oY
f&aar atrwa fagsn & wegaittqaw
FTTRTA A1, 917 T AT F I F
teAat w=t7 2, 701 59 Wy wAT ¥
170 §A1 § FeamaT 97 LT WE@T ¥
71 &, afx z1, A1 TR g A F fAam
TR T AT R ¢
Dr. K. L. Rao: It is not possible to
give the figure for agricultural pump-
ng and particularly for the alu-
minium industry, because it is one
local industry there. The power taken

by the indwetry, the aluminium in-
dustry, if I remnember rightly, is about
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55 megawatts, out of the total of 105
which is about one-half of the total
power available at Rihand. I quite
appreciate that we should give the ut-
most attentlon to agricultural pump-
ing. If the hon. Member has got any
particular place to mention where
power for agriculture and pumping for
sgricultural purposes has not been
given, we would look into it and w
will try to give it.

o TrdwE aTew . Oeq HE Y,
T v ®1 Fo07 Af wrar | & aran
TR

Farerw wET ;W 3

ot trewE arey WS AR,
T av w7 IO A6 v

Mr. Deputy- Speaker: If you are not
satisfled, you may take some other oc-
casion to raise it. You may raise a half-
hour discussion; there are other me-
thods.

Shri Ram Sewak Yadav: The answer
has not come.

Shri Ranga:
answer.

Mr. Deputy -Speaker: You cannot gn
on discussing it in the Question Hour.

Shri Ranga: You cannot expect pro-
per co-operation unless they deal with
them properly.

It is not the proper

wiY TR OTTE WO SEIEE,
KA gy wraaT Wz 9@ ¥ = ® oem
w7 & 97 THE g7 €T & {Av ey
FEsTa Em AT T2 8 7

ot faesrmr wary : O ot T AT
7 aAar f waite aepifaaw £ 7t
AT & A = b watam ag AT
an &% qr faweay ft ot & 1 At
% .rrv3; o Fory ey oy Fopes w773
aren a1 A1 CAET qart W[e AWYWiAE
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a5l & ®1aT 7 greew 7 41 W 3w
T¥T 98 F21 7147 47 % 7 79 7 I
A ¥ 24 AT A1 F¥ wwlt famelt £y
argft #faT o g1 ag wr & fw
fagat wv o) ot &3 o Farorelt g WY
o feaEt &1 9 fr & w1 IJeEa
agr T & 19 A 97 o7 fraet §
& straar g g £ wm g fram
F1 Fedt fawidt 27 &7 woe wON AT

7

Dr. K. L. Rao: I do not know exact-
ly what thc hon. Member says. The
answer 1 have already given covers
the particular aspect of this problem.
For the reasons that 1 have already
given, it is not possible for us to give
power for agricultural pumping at
rates less than those for heavy indus-
try and more so for an industry like
the aluminium industry, because of
the wvarious reasons I have already
mentioned; the question has been very
carefully gone into, and it was thought
that 12 paise is an economical rate
and that is why the Government of
India has thought that this rate is a
proper one and has fixed it. If there is
any State where the rates are higher,
they are subsidised. So, for all practi-
cal purposes, the rate is only 12 paise.

Shri Shashi Ranjan: For the Jast two
years, we have been domanding uni-
formity of rates of electricity through-
out India for the different categories
of industries. The minister also as-
surcd us, but so far it has not been im-
plemented. Just now the minister has
given certain rates of electricity for
small-scale industries and cottage in-
dustries. May I know if that rate holds
good for Bihar State?

Dr. K. L. Rao: Uniform rates have
been introduced in 9 States including
Bihar. There are only four States
where uniform ratcsg have not been in.
troduced, namely, Orissa, Madhya
Pradash, Uttar Pradesh and Rajasthan.
Even in these four States we expect
to introducc uniform rates in the
course of this year. In Maharashtra,
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an attempt was made tp introduce uni-
form rates, but the matter was taken
to the court. We have brought a Bill
before the House saying that there
should be no objection for having uni-
form rates.

Shri Shashi Ranjan: The assurance
given by the minister wag uniform
rates throughout India; now he talks
of uniformity in individual States.

Dr. E. L. Bxo: We never stated that
there will be uniform rates throughout
India. That wotild be possible only
when we have an all-India grid system,
which may take 5 or 10 years.

Shri R, Ramanathan Chettiar: Mey
1 know whether the rateg vary from
State to State in respect of the three
catogories of consumers—heavy indus-
tries, small-scale industries and agri-
culturists—and in view of the necessity
of increased agricultural production,
what steps the government will take
to see that the States fall in line and
have a uniform rate throughout the
country?

The Minister of Irrigation and Power
(Shri Fakhruddin Ahmed); The rates
vary from State to State because the
rates depend upon various factors—
particularly whether power is gene-
rated through hydel, steam or diesel.
We have taken one step, i.e. to to make
within a State the rate uniform for
similar consumers. About 9 or 10
States have already taken steps in the
direction. But unless and until we
have an all-India grid system through-
out the country, it will not be possible
to have uniform rates through India.

The rates for agriculture also vary
from State to State. But wherever the
rate exceedg 12 paise, the excees will
be subsidised by the Central and State
Governments. Where the rates are less
than 12 paise, the question of subsidy
does not arise.

Feyeaw wgren : ot forx e,

st mo o fyrdlY : 7z ware fau
15 fome & wor @ 4 Mg o )
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| G AE ¥ 15 forre Tarar wIm
A1 QF W § & FATT W oada !

st farr AvTrEw © ag gRI wOETY
gATHATEl wETy &1 enen & few
Faasee &, 77 gmfafes dz7 oi%
HITEET ATHT FHT & | oA HA UF
s A wravasw Fia § wafs g
frram Aat 7Y § At anfgz & e serm-
fram & o #1 Fwen g=w A
afem ma gty &1 Sl a7
a3 9% ¥ fgama & faaeit 2 @ & wafs
fearat w1 10 4% ¥ fgmra & faaet
A€ F G & A1 ag AT & g il
W T § 91T ag eTaarsy q9TH &7
T F Ay fFr g A A g ?

ot TReroAR - STerE SR,
g wATa § %97 919 Feafwgi T
¥z w8 7 3w A1 9T 2 97 ¥ faq
wadlfmas &1 4 afw gaw &
IET . ..

IoTw g WTEY, HTET |
et At wry &2 153 0 ¥ 7 o A
LLU GG

Dr. K. L. Rao: | may submit, Sir,
that aluminium is a very important
material not only for the general in-
dustrialisation of the country but even
for electrification. The main ghatacle
now why we are not able to send
electricity to some of the villages is
because we do not have sufficient alu-
minium which is the basic material for
rural electrification. Therefore, we
must produce more aluminjum in this
country. We are only producing
50,000 tons per year whereas it should
have been 5 lakh tons. Aluminium is
the basic material on which rural
electrification depends.

Bome hon. Members rose—

Mr. Depuly-Speaker: Let us go to
the next question.
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Shri Kapur Singh: Sir, you did not
call a zingle Opposition Member whose
name is not on the list, whereas you
called many Members from the Con-
gress side (Interruptions).

Mr, Depuiy-Speaker: I called Six
hon. Members from the Opposition, all
of them whose names are on the list.
1 have given chance only to three
Members from the Congress (Inter-
ruptions) .

Shri Kapur Singh: We should have
been called...... (Interruptions).

Mr. Deputy-Speaker: I have spent
15 minutes on this.

Shrl P. Venkatasubbalah; Sir, what
does the hon. Member mean by passing
such remarks? (Interruptions).

Mr. Deputy-Spesker: Order, order.
Let us go to the next question.

Audit Report on National Defence
Fund

Will the Minister of Financs be

pleased to state:

(a) whether Government have re-
ceived the final Audit Report on the
accounts of the Nationa] Defence Fund
collections made in various States;

(b) if so, whether any irregularitiea
have becn detected;

(c) Government's reaction thereto;
and

(d) the action taken in the matter?

The Minister of Finance (8hri
Sachindra Chaudhuri): (a) Yes, Sir.
The commentg of the Comptroller and
Auditor General on the accounts of the
National Defence Fund have been in-
cluded in the Audit Reports (Civil),
1965 and 1968, already laid on the Table
of the Sabha.

(b) Yes, Sir. Audited accounts had
not been received by the Citizens’
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Central Council in several cases and
unspent balances of granty given by
the Council had to be refunded in cer-
tain cases.

(c) Necessary action has been taken
by the Secretariat of the National De-
fence Fund Committee as a result of
which audited accounts have since
been received from the State Citizens'
Couneils of Punjab, West Bengal,
Uttar Pradesh, Gujarat, Kerals and
Rajasthan while similar reports are
still awaited from State Councily of

Andhra Pradesh, Delhi, Tripura,
Himachal Pradesh, Bihar and
Maharashtra,

(d) When received the reports will
be properly examined and such ac-
tion will be taken as is suitable.

ot fesm waww & 37 ST

T & fF 70 g7 & formrn w0y wqar
w¥gT FuT A7 A voar 3@t F g
" w1 feqn qar a7 feaa #='m w5
" giat ?

Shri Sachindra Chaudhurl: Sir, 1 am
afraid 1 have not got the figures work-
ed out for this particular purpose as
to which particular State has subs-
cribed how much and how much is in
the central fund. If the hon. Member
is interested, I will find that out and
give it to him.

oft wrmft © T AR, 7% W
JaTa FF & 1 T AT AEYET ¥R AR
B Y wATR DT T AT AT R
FTq =

I W TR AT
wifs d AT | I & Fqanm R

ft vt ;T AT wAT § TH 6T
Arag  fx dwee fedw o & fermt
dar wr.r T W Iy ag o T Y
¢ A oAy TET o ?
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IITEAW WYAG © WOET, HTHT |

oY wrrft : wate T FarT A AfY
wrar ..

Mr. Deputy-Bpeaker; Order, order.
You have not been called, and you get
up and shoot on questions. Please ait
down, There is Shri Vishram Prasad
to ask the question.

ot aymdh - AT A qRr w2
TH T FATT AT AA[ AFCT F1 LA
T1fge 37 zra1 71 77 fgw

Mr. Depuly-Speaker: Order, oraer
1t the hon. Member goes on like this
and obstructs the proceedings I will
have to ask him to go out. There is
Shri Vishram Prasad to put the ques-
tion. Please sit down. It is not vour
business.

oft fgwm ware ¢ & 7 gey A
go e ¥ A1 waar vz gat 4@
Afew fafrezs w@ma 39 ## qqan a%
waf® 9 FUT THZT A1, 7 TUT 197
T ST 2 ®UT 4T A1 A0 A
Ay ¥ Afea a7 admg wog ¥ ¥
fF 3961 ag miam AA &

& g0 "4 g3 R § %
Ty Ao fedr w & a0 A &
framt oY ol & wazedr waar
T fasar o faa) fe 7% A% aft
T ™ &7 &g wWar wryE qzarfigi A
T, W AT A A et ar AR
T F &t W #9T gX wT 6T 9AT
ForTe %t & fr o1 A% ¥ fegan soa
wrr wa, fead wwy w1 fee T
A & gra faea s Wi faas faams
TTETT ¥t 0t § i g Gt sy
TORT *1 & 9% faramss oy v wrdangy
Ladke & 3K
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Shri Bachindra Chandhuri: I do not

accept the suggestion that there has

been genera] forcible collection.. .

.Shri Vishram Prasad: There has be¢n
forcible collection.

Shri Sachindra Chaudburi:....trom
kisans and other people and that it nas
peen consumed by the collecting
authority. A few cases of forcible col-
lection have come to the notice of
Government and they are being dealt
with.

oft faqim gam . Ay AR, §
uw w1y 7 fragy w7 g

Nt TrRETE qrew | 3T spae &
wT oy, ..

Mr. Deputy-Speaker: Under
ruley

what

off TwEwE oW w4 |

Mr. Deputy-Speaker:
sub-rule?

Under what

=t Trwww ar A7 w S (1) |

Mr. Deputy-Speaker: It does no! ap-
Ply. Please sit down. There is no pomnt
of order.

ot qeee 9w § gEAT wAier
e fem w1 @ @ o war aEea
TETE ...

Mr. Deputy-Bpeaker. Order, order 1
find that some three or four hen, Mem-
bers are monopolising the time of tne
House and sometimes disturbing the
proceedings of the House. *f this con-
tinues I will have to take very serious
1_10!& of it. As I have said earlier, there
is no point of order,

i\ frwm qzamae - spaegr w1 A0
®TE BT A1 w7 g Ay

I WA w7 2 oaT )
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oft o fww arew ;g (fRo 2gaeg
Lol o

Mr. Deputy-Speaker:
down.

Please =il

T YTt 1, Tg 5 39 929 A
15 for ag 381 @i f7 9 sre s
IAT FEW H AT FOT AT TEET
SEYANT gWT | Wi Tag fa iz gaw
37 g  fe sowr sam air ¢

Shri Alvares: The Minister hag nut
supplied the information.

Mr. Deputy-Speaker: He has statea
that he has not got the reply....(In-
terruptions) Order, order. We cannot
go on like this. Regarding the fir;
question he has replied that no sucn
instance has vome to their notice. He-
garding the other question he has saia
that there is no information with him,
Also, there is no point of order.

ot e - 7w Fga £ fwowty W
quTR § \iar sagerr faar ar e
: .

Mr. Deputy-Speaker: Hag the Fin-
ance Minister anything more to say?

Shri Sachindra Chagdhuri: I hsve
given the reply that there have been
a few cases which have come to the
notice of Government, of forcible col-
lection. Government is looking intu
those cases and will take such steps as
may be necessary.

it fearm wam o foaz & fraza
w7 3 fg a7 wii wa g9 &, 99
101 ®TaT ags ZuT /Y7 aia AT &
SCIRI R R R CCE IR LR
Ay ... (vwwm)

Shrl Sachindra Chaudburi: 1 will
collect this information and place it be-
fore the House.

Mr, Depuiy-Speaker: You may
please make a complaint and swk for

an inquiry.
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oft awow fag © #11 GOFIC A
e art B fF wm av gA AR &
fopat st A fedia sz 7 mar §
oy 3gh @ e gfamT @des @
a¥ gut , fea1 ¥lo Qo Zlo To &
¥ gt & W ferm aRr 2 7

Shri Sachindra Chaudhari: 1  will

collect this information and place it
before the House.

st qaTe fag A @, AT A |
OF AT 70 AdAT ZifAd |

Mr. Deputy-Speaker: He will caol-
lect the information and supply It

st Wt IS ARG, §ATH
1 ¥ g9 & oF fraew w3 { fv oy
o AT 77 ¥ 79 Twe faw aEE g
a1 | JE1 & et § & A g
g&t wgey ¥ fF wra & qrea I
& ¢ W1 IRT (FET AT & INH §F
e ST T%ET gWT § W SER &
fegm avaT g € g9 9 59 aw
IeT g % ¥ A F s T
¥ fw ged oo gq Wi AdY gu ar
wwar T sT RO A g 7

Shri Sachindra Chaudbhuri: So far as
the contribution is concerned, 1 have
got some figures and I will supply
them. The progressive contribition to
the end of February 1966 was as un-
der. Cash contribution up to August
1865, Hs. 58.47 crores; contribution
gince 1st September 1885, Rs. 14.97
crores; value of gold and silver con-
tributed to the fund, Rs. 1.16 crores;
total Rs. 75.60 crores. Constribution in
the form of gold articles and orna-
ments, 26.65 lakhs grams; contribution
in the form of silver and silverware,
15.62 lakhg grams. This is the informa-
tion that I can certainly give to the
House ..... (Interruption),

ot wrht - e fred o g !
FE AY P g T A 9 7 & oAy
gy !

MARCH 17, 1966

Oral Answers 6044

Shri Sachindra Chandhuri: Sir, even
the Finance Minister has not got the
gigantic memory of my hon. friends
opposite. I must confess that I have
got to look up my papers for the pur-
pose and find out the information..
(Interruption). 1 would not venture
to put before the House anything
which s not truthful or correct; there-
fore, sometimes I want a little time to
consider the matter and give the ans-
wer. What I have got to gay is this....
(Interruption). The question put to me
was in connection with the audited
accounts, and what steps have been
taken, The questions now being asked
really do not relate to the question put
before the House in the shape of the
qeustions raised before you, Therefore
I have to have a little notice to find
out without charging my memory. So
far as the instances are concerned, I am
not in a position to tell you that im-
medijately.

Shri Hem Barua: In view of the fact
that the audit report on the National
Defence Fund has pinpointed certain
irregularities, a serious challénge to
people's patriotism, why is it that the
Finance Minister hag not advised the
Home Minister to arrest these people?
Is it because of the fact that some of
these people occupy very top places in
the Congress Party?

Shri Sachindra Chandburi: The ans-
wer to the second part of the question
is in the negative. Tt is not bcause
anybody i in the Congress Party, So
far as the first part of the question s
concerned, so far as I am concerned,
I am examining the matter or am get-
ting it examined and as soon as I know
that there is a case to go to the Home
Ministry, it will go to the Home Minis_
try.

ot wd w1, T A & waw i
®TR AT g | o fro
OIfe, g #t @@ § | faeht W oW
faite s & Fos wOwwiy | |

slu-_| K. N. Tiwsry: Sir, even two
questions have not been disposed of
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and half an hour has passed. ... (Inter-
ruption) .

Shrl K. C, Sharma: Sir, this vulgar
suggestion should not be allowed in the
House...... (Interruption).

PHALGUNA 26,

Mr. Deputy-Speaker: Order, order, I
am trying to give a chance to every
party. Please contain yourself.... (In-
terruption).

Shri M, L, Dwivedi: We have taken
half an hour over two questions
only. ... (Interruption).

ot oid : feelt o ST ol &
ox fadg smEat &

Bhri K. N. Tiwary: You allow them
to give lectures in the form of supple.
mentaries. . .. (Interruption).

ot T oW . oSO gl
g ®1 @@ son fE gy Ty §
L il

Mr, Deputy-Speaker; What is your
supplementary?

ot A : A, I F o3 I
grwal & feell ¥ anww 1 e
35 gL &9aT THET oAt W Swd &
o T T FHE F IR H AT A
FORIT & a9T § U AT g
a1 Iu&1 A1 fawy FoR /e & aw

urdt § F9 R FEAE g Ty ¢

Mr. Deputy-Speaker: He has replied
that there js no Congressman......

Shri Sachindra Chaudhuri: So far as
this question is concerned, unless the
hon. Member opposite is prepared to
give the name to Government, Guv-
ernment does not know that any Con-
gress member has  actually done &
nefarivus act that has been suggested.

Shri Maurya: The Mayor of Delhi
st armfy : faet w7 A
(v )

1887 (SAKA) Oral Answers

6046

st fagewe wo@ T OFLETT
awT-Ted 9¢ oF oA faEver @,
e & . . . {eawm)

Shri A, P, Sharma: I rise on a poin:
of order......

Mr. Deputy-Speaker: Order, order.

Shri A. P. Sharma: He has mention-
ed the name of the Mayor of Delht. ..
(Interruptiong).

ot armt - A A a7 T qet oY

Shri Sachindra Chaudhuri: Sir, 1
would submit that, as a matter of fact.
if not legally incorrect, it is undesir-
able to mention the name of & partl-
cular person in the House. He is not
here to defend himself. So far as the
Mayor of Delhi is concerned, he 13 &
person of great propriety and there has
not been any complaint against him
so far,

Shri Priya Gupta: Why did he ask
for the name then? Does he not know
the rules? (Interruptions).

Shri Maurya; It is the charge made
against the Congress Mayor. It is not a
charge from my side. It is the Con-
griss Party which made the charge

against him. ... (Interruption). Tt has
asppeared in the papers. (Interrup-
tions) .

st fagewe s ;- & 7z WA
a[rgam g % a1 /71T aWnged 9
ux G faan @ & fAm dre g,
fom & erer g a% fw fomr aom &
wEy FtaTEr w19 F weida fegar
T oFgl (o mn @, 99 # & fEam
w3 £ véflw arn g § wv fead e
& feara 71 71 Y =1 @ A7 Faa
g F1 fzma Y fqen @, 39 & fom
= faren § 7

Shri Sachindra Chaudhuri: I have
already answered the question. As I
said, the figures are not with me at the
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moment, I will have the figureg :oi-
lected und put before the House.

Mr. Deputy-Speaker: Wext Quex-

tion. (Interruptions).
Some hon. Members rose—

Mr. Deputy-Spesker: We have ai-
eady spent 35 minutes on two Ques-
tions. (Interruptions). 1s this the way
lo go on during the Question Hour?

it g forr : IR WEIEE, T
¥ mIAq ATF0 FAE T TR
TR T W AE 4 T TR R AT
Aara Aff o ¥ T E
Mr. Deputy-Speaker:
Borooan:

Shri P, C.

Shri P. C. Borooah: We have founa
that a few Members from the other
side ar> obstructing the business ot
the House and you have been very
lenient to them aund, in protest, I do
not want {0 put any question.

Shri Sheo Narain: He i not putting
the gquestion.

Mr. Deputy-Speaker: Shri M. L.

Dwivedi,
Shri M. L, Dwivedi: In protest, I do
not want to put the questlon.

Mr. Depuly-Speaker: Shri S. C.

Samanta.

Shri §. C. Samanta: In protest, 1 do
not want to put the question,

Mr. Deputy-Speaker: Shri Kachha-

vaiya—not present, Shri Yashpal
Singh,
Forelgn Exchamge Expenditure on

Delegations sent Abroad

+
*585. Shri Yashpal Singh:
Shri P. C. Borooan.
Shri M. L. Dwivedl:
Shri Bhagwat Jha Azad:
Shri Subodh Hansda:
Shri S. C. Samanta;
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Bbri Hokam Chand
Eschhavalya:
Shri Bade:
Will the Minister of Finance bpe
pleased to state:

(a) the amount of foreign exchange
sp2nt on Government officials deputea
abroad on official business and thelr
official visits during each year of the
Third Five Year Plan upio December,
1965 separately;

(b) how much foreign exchange has
becn spent on delegations sent abroaa
by Government, viz., M.Ps., Ministerial
and other delegations during cach ot
these years; and

‘c) the steps envisaged to reduce
such expenditure?

The Deputy Minister in the Minis-
try of Finance (SBhri L. N. Mishra):
1a) and (b). Information is being col-
‘ected from the various Ministries/De-
partments of Government and will be
laid on the Table of the House as soon
us available,

(¢) The proposals for deputations
wiroad are scrutinised very strictly by
u Committee of senior Secretarieg in-
<luding the Cabinet Secretary. Only
such deputations as nare unavoidable
or are likely to lead to substantia] sav-
ing in foreign exchange or relate to
‘he defence effort or are of direct
benefit to administration are permitied.

wit aoare fag o P & anA AEE
g tw teaq ario Alo wHo wifima
Ay 2 At ow g F 11 3 qne P2
Tax oy ¢ ?

st ®o Ato fawy : & (7 mwm
mio o THo WfFwad ¥ a1t H At
Travar g dmir K rqawa &
FATHFAATE . . (vowwm)
Shri Sheo Narain: When the Minis-

ter is replying, the Members are
standing there. ... (Interruptions).
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Mr. Deputy Speaker: Order, order.
You please sit down.

Shri S. M. Banerjee: You do not
say anything to them....(Interrup-
tions).

Some hon. Members: You sit down.

Mr. Deputy-Speaker: 1 request all
hon. Members to sit down.

it fewm qznaw © 9TT wiow T
# FEeql wt wAwfaa wifar

ot a forma: & K3 1 772 swAgTT
Ll - o

ot avmft - wET & AT & WAl
Tt & mEEgi w1 gmeT STfRo A
FTRT FErE F77 A0 |

it TR T - I JE AT
FER & e ATTY AT Ay R E 7

ft e | SUTER WERT, I E
TZEY FEAT W4T T #, FfeT wo 37 %1
TrFT A

Mr. Deputy-Speaker: Let all hon.
Members sit down. Even when I am
requesting them to sit down, I find
that they are not sitting down. Is
this the way in which we can go on?
Is this the way to conduct the busi-
ness of Parliament? I am very sorry
we have reduced it to a market place.
I would request hon. Members, every
one of them, to sit down.

Shri Kishen Patinayak: You may
please direct your orders to the
Congress Party Members.

ot qe . TITOTs wFw, W
FTAH & wEEgi 1 T a7
Mr. Deputy-Speaker; Order, order.

Hon. Members must resume their
seats. Every hon. Member should
resume his seat. [ would advise
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every hon. Member to maintain the
dignity of the House and help me to
go on with the proceedings of the
House.

Shri Bhagwat Jha Azad: Our

patience is exhausted.

Mr. Deputy-Speaker: We cannot go
in this manner. We have been able
to finish only two questions in 35
minutes. I am trying to give oppor-
tunity to every party and to every
section. But this is not the way m
which we can go on that four or five
Members should get up simultaneous-
ly and start shouting at the top of
their voice and thereby obstruct the
proceedings.

oft TRAYE qw ;. F9 & g
argy XTI TR ¥ | oy g Wy Tifed g

Shri Kishen Pattnayak: You should
nddress this to the Congress Mem-
bers.

ot qE C IIETE WEIEW, JuT
% mmew o7 wwr T¢ § oY wwAe
R TR F 1 WMT T R A i
LLU S

ot W¥d: . WTEA, wOW ¥ Ao
Elae iR TR
Mr, Deputy-Bpeaker: 1 shall have
to ask the hon, Member to go out if
he continues like this.
ot aare Fag : & a7 ;v s
g fe & & e g fraa & w07
TR N AL s AT H A
wuZ1 & a1 itz Wt e o
mIAwI AT R gATI AT R Y

W weomefag : K3 amar f fiw
et mrr sfe &1 a1ze Yo &1 am
T & o v ® o AT A A
T 7TETE w1 & v § ) fam fafash
T FREME, TR S AMa 9
aegfrey Jm aigr w1 TwA 8, Afiea
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FFAR AT g AR IN L fE
FAET A1AT qrAVEE § v Ay |

g Ty amar g frowre AR &
g fawe 7 v Fim T and, A A F
AR B1 A1 AdY War amar g afy
fisdt ®Y Yo mavaw grar 8, 91 0F
i SRS gy it H o= wE B
I8 & a2 fpaiw fufer ot g
gwad fafreer & wrawi & vw—
FT qTET o Svar g o

Shri Thirumala Rao: The hon.
Minister was pleased to state that a
committee of senior secretaries was
going to gcrutinise which delegation
should be allowed funds and which
delegation ghould go out. Part (b) of
the gquestion refers to M.Ps., Minis-
terial and other delegations. Are the
Ministers also subjected to this scru-
tiny by these senior secretaries and
do these senior secretaries have any
superior men to scrutinise their
jaunts abroad?

Shrl L. N. Mishra: The gquestion
relates to delegations being sent by
the different Ministries. There is no
question of scrutiny in the case of
Ministers going abrond. The gques-
tion is whether there is justification
for sending a delegalion abroad, and
it it is justified, it is sent,

Shri P. Venkatasubbalah: May I
know whether the Ministers of the

State Governments can go abroad
without the permission or concur-
rence of the Central Government,

and if they go, how the foreign ex-
change is provided?

Shrl L. N. Mishra: 1 do not think
that they can go without our concur-
rence.

Shri Hari Vishno Kamath: Is it a
fact that on Air India flights, on
the planes carrying delegations and
others abroad, our own nationa] cur-
rency, namely the rupee is not accept-
ed in payment of transactions, and they
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insist on payment being made in
foreign currency; and if so, what is
the reason for this preposterous
state of affairs?

Shri U. M. Trivedl: It is shameful.
What is this?

Shri Hari Vishnu
rupee is refused there.

Kamath: The

Shri L. N. Mishra: The main ques-

tion is something different. It relates
to delegationa.
Mr. Deputy-Speaker: The main

question is different.

Shri Harl Vishnu Kamath: I under-
stand that on the Air India flights
the rupee is refused......

Mr, Deputy-Speaker:
separate question. That
the Air India.

That is &
relates to

Shri Harl Vishng Eamath:
carry these delegations.

They

Mr. Deputy-Speaker; That may be
50; but that is too far-fetched with
regard to this question,

Shri Harl WVishnu Kamath: We
want to know whether it is a fact or
not.

Mr. Deputy-Speaker: The hon.
Member's question is  whether they
refuse to take the Indian rupees or
not. That is a matter for the Air
India. The Minister in charge of
Aviation will have to answer it.

Shri Harl Vishno Kamath: 1 have
heard from members of these delega-
tions which have gone abroad that on
the Air Indm planes they refuse to
take payment in rupees. Our own
currency is disgraced on our own
planes, Is this not tantamount to
national humiliation?

Shri Hem Barua: That is my per-
sonal experience also. I could not
buy cigarettes there with TIndian
Tupees,
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Bhri Harl Vishnu Kamath: Our own
rupee is dishonoured there.

Mr. Depmy-Speaker: The hon.
Member may table a separate gques-
tion for that.

Shri Harl Vishnu Kamath: How
can you disallow it, T do not under-
stand. Let them state whether it s
a fact or not. We may not puTsue
it. But does he deny it?

Mr, Deputy-Speaker: He is now
concerned with delegations that went
from India to other countries. Now
you are asking another guestion
whether Air India refuses to take
money in rupees from them.

Shri H. N. Mukerjee: Foreign ex-
change has to be spent additionally
by members of our delegations who
go abroad in Air India planes. Does
Government give them that foreign
exchange? They should be able to
answer that. If Suppose I go as a
member of a delegation in an Alr
India plane. If T have to pay foreign
exchange to Air India, T must have
it. Do you give it to them?

Mr. Depuiy-Speaker: A
question might be tabled.

Shri 8. M. Banerjee: In part (a),
information was asked upto Decem-
ber 1965. You remember that infor-
mation concerning the total amount
upto 1964 was already laid on the
Table. I would like to know when
this particular information will be
made available to this House and
whether the figure of the total
amount given so far to the officials,
Ministers and M.Ps. is available, and
if so, what is it?

The Minister of Finance (Shri
Sachindra Chaudhuori): I think I can
answer it without disclosing names.
According to the information receiv-
ed so far, the tota]l amount which has
been given to those included in (a)
of the question from 1st April 1065
to 31st December 1865 is Rs. 3,183,866
and a few paise. So far as part (b)

separate
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is concerned, ministerial delegations
and M.Ps. delegations, the amount s
Rs. 7,60,30288 for the same period.

Shri K. 8. Pandey: The delegations
which have been sent from here had
to do particular work. They have
created a good impact on the count-
ries concerned. But the eamount
allotted to them in terms of foreign
exchange is inadequate they are riok
able to spend nicely or live comfort-
ably; they have not even been able
to tip the bearer.... ..

Shri Harl Vishou Kamath: That is
why the question of payment in
rupees comes in.

Shri Sachindra Chaudhuri: This is
a matter which can be considered in
the light of our own stringency of
foreign exchange. Whatever amount
is given Is the best we can do.

Shri Ranga: In view of the fact
that ne less a person than fhe
Finance Minister himself is interested
in this matter and happens to be
here, may I suggest that the point
made by three Opposition leaders
here will be trented as a suggestion
which will be given due considera-
tion so that hereafter at least In Alr
India we need not have to waste
foreign exchange and we would have
only to pay in rupees?

Bhrl Harl Vishnm
our own airline.

Eamath: It is

Shrl Sachindra Chaudharl: So far
as Air Indis {s concerned, in the first
place, I should meke is clear that 1
do not know whether the rule which
obtains is as stated by the hon. Mem-
ber, but on the assumption that op-
position Members are correct . . .

Shri Harl Vishnu Eamath: Tt 1s a2
fact.

Shri Sachindra Chaadbueri: . . .
my answer iz that Air India also op-
erates in a pool in which pool they
have got to share what they have by
way of foreign exchange. Therefore,
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when do scl] anything, they are sel-
ling that stuff duty-free because it is
out of India. If that stuff is to be sold,
whether it is cigarettes, postcards,
perfumes etc., they have got to buy
the same by paying foreign exchange.
Not only that. No duty is pald by
Indian nationals when buying them.
I should have thought that Indian
nationals would recognise that fact
and either not buy those things or if
they have to buy, pay in foreign ex-
change for them.

Shri Harl Vishnu Kamath: Is there
any other instance of a national of a
country being asked to pay on his own
country's airline in a currency other
than his own country's that is, where
his own country’s currency is nof ac-
cepted?

Shri Sachindra Chaudhuri: So far
as that is concerned, we have no con-
trol over other foreign airlines.

Shri Hari Vishno Kamath: Qurs is
the only country where this kind of
thing happens.

sft o wro fyadft : 3t mww wE
gui, om i fergy gwwa 1 2 7

Shri U. M. Trivedi; The Finance
Minister himself has travelled abroad
and he must have had the same ex-
perience. Does he not know it?

Mr. Deputy-Speaker: If leaders of
parties go on like this, how can we
proceed”

wt Ho ®ro fyww) : %7 Hvww WY
# wrew feewl qomeT 41 §

wit wiwre are don © § qam dsF
AT %7 £, AfoeT J77 v Ay war

Shri Shashj Ranjan: It is quite
convincing that just now the Minis-
ter has said that the ability of the
delegates is considered before delega-
tions are sent. May I know whether
onlv a few M.Ps. are considered
worthy of leading delegations, and
others are not considered worthy?

17, 1966 Oral Answers 6050
Shri Sachindra Chaudhuri: How can
I possibly answer that question?

Mr. Deputy-Speaker: It is
relevant.

not

Shri Kandappan: 1 would like to
know whether Government can glve
ug a concrete example of any count-
try which has changed its attitude of
indifference or become friendlier to us
by the influence of these deputstions
and delegations,

Mr. Deputy-Speaker: It is
question.

not a

ft wifwTe wrw o & o7 ST
ATRAT § 6 sorwmg qzret ot Trow |t
& e §, fadwr o A I gt W
qar & ik fir 7 agt 15 far w wrwd
TEA X FTIOTqE TR | AT oy ey
qAT A KT w4 FTOW 91 ?

Mr, Deputy-SBpeaker: It is an In-
dividual question. I have disallowed
it. You table a separate question.

ot wiwre e aoa ;- gfefaora
saswa T ¥ Fer s e arfeR
IA%1 A £ fageir g et fywg ?

Shri Basumatari: Whatever the
amount spent in sending the delegates
abroad, is it not a fact that it is to
create an impact and raise the pres-
tige of the country abroad after the
conflict with Pakistan?

Shri Sachindra Chaudhuri: It is, of

covrse, to raise the prestige of the

country outside.

Regarding Starred Question No. 586
Mr. Deputy-Speaker: Next ques-

tion,

oft Wo wro fewalt | TaTET W
T & AF-are gz faen-fasmn
w7 =g A faae w1 aarg e e
aoq & ¥y 3 gl ¥ fadrg oy B
TA AT FTAL
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Mr. Deputy-Speaker: Shri P. C.

Borooah,

Shri P. C. Borooah: T also protest
and do not want to ask the quesilon.

Mr. Deputy-Speaker: T am sorry. I
have been trying my best to request
the Members to maintain decorum
and confine themselves strictly to the
quetions, but things are going on
in spite of several requests by the
Speaker and also myself. The hon
Members should co-operate with the
Chair to conduct the proceedings in a

peaceful manner.
- T—

Shri M. L. Dwivedl: Provided he
also gives an opportunity to those who
labour and table the questions: hut
those who do not labour are allowed
questions, 8 number of questions,
while we who labour are not given an
opportunity.

Mr. Deputy-Speaker: It is the duty
of every Member of this House to
maintain the dignity and decorum of
of the House.

st 7o w0 fyad ; TITETR HEINT,
a FgA w7 o7 aAA § IAE0 AN
w5 fiear £, SfEs o Pawama ¥
7% wigw &wg fuar v &

Mr. Deputy-Speaker: Order, order.
Shri Bhagwat Jha Azad.

Shri Bhagwat Jha Asad: We have
had enough patience, but we cannot
do like those four hon. Members who
corner all the questions.

Mr. Deputy-Speaker: T too have en-
ough patience. What can be done?
ot wy fowd ;o W oTwaw
T AT TN, ITCTR &g ¥ fyeAmes ¢
T 4% ITH PATH F4 ¥ fag wr
we?
Shri Bhagwat Jha Asad: Three

questions and 50 minutes. In protest,
. I do not put the question.

2839(Ai)LSD2
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Mr. Deputy-Speaker: Shri Subodh
Hansda.

Shri Subodh Hansda: T do not lke
to put the question.

Mr. Deputy-Speaker: Shri Samanta.

Shri 8. C. Samanta: With & heavy
heart, as a protest,’I do not put the
question,

Regarding Starred Question No, B58T.
Mr. Deputy-Speaker: Next question.

Shrl Bhagwat Jha Azad: T do not
put the question in protest.

Shri M. L. Dwivedl; Tn protest, 1
do not put the question.

An hon. Member: Do not call them.

Shrl Bhagwat Jha Azad: He will
have to call them.
8hri S. C. Samanta: In order to

draw vour kind attention., in protest
1 am not putting the question.

The Leader of the House (Shri
Satva Narayan B8inha): This com-
plaint, as you know, has been brought
io notice . (Interruptions) Please
hear me.

Mr. Deputy-Speaker: The Leader of
the House ls standing.

Not a

Shri Hari Vishnu Kamath:
of the

national leader, but Leader
House.

Bhri Satya Narayan Sinha: What-

ever I am, T am speaking.

Shri Ranga: Is he the Leader of
of the House?

Shrl Batya Narayan Sinha: What
am 1' This matter has been agita-
ting our minds for long. I had a long
talk with the Speaker also the other
day. He is also convinced that ne-
ver has this happened in this House
in the history of 18 years. Recently
we find that only three or four ques-
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tions take away the entire time. In
the House of Commons, the practice
is that not more than three supple-
mentries are allowed unless it is very
important question.

Shrl Harl Vishnu Kamath: Not al-
ways. I too have seen the Hansard,
perhaps more than you have done,

Shri Bhagwat Jha Asad: 1§ sup-
plementaries is the average in the
House of Commons.

Bhri Satya Narayan Sinha: It may
not act against only those Members
because it may happen that sometimes
your questions also, hon. Member's
questions also, may come behind, It is
not a matter which will affect one
party. It affects the whole House.
Sometimes it may happen that some
of the important questions of the
hon. Members in the Opposition may
happen to be 4th or 5th or 7th. The
questions could not be reached. We
should at least try to cover ten ques-
tions . . . (Interruptions,)

ot wq fomd : 7t wgw =
TUT X AT AX AL A ;g W@
g&8 § 1| oY w1 qar |
Shri Bhagwat Jha Azad: When the

Leader of the House is speaking, how
can they speak without being called?

Shri Ram Sewak Yadav: How can
you speak now? Are you called? . . .
(Interruptions.)

st femm qEAm@e AW W9
LA P

Mr. Deputy-Speaker: If you pro-

ceed like this I will ask you go out.

o T wANEE Wifgan : a7 =
T § At & A 5w Al wEw g

Mr. Deputy-Speaker: You are the
lender of a party; you must behave
better.

e rw wwIgT WifgaEr: & FE
CER R GE S
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Tt w17 vt #7706 qar & g,
T § % ot aTd s )

ft amaTemw fay el
¥ w77 & Wi Sifgan arga w ) Qv soEr
weET AT ¥ AT g R At o e
v g oy § dfew Ky g &\
" F far s g w1 fw
oeftg T g F o

o fermaeamae : fag a7z &
o fey oy §, 9% ae H A ar
wfgd

Shri Satya Narayan Sinha: What-
ever I have to say or any other Mem-
ber has to say, it must be an appeal
to you, to the Chair. We are making
a submission to the Chair. Every
Member has a right to make a sub-
mission to the Chair, not that every-
one should shout against the other.
It is for the Chair to decide. It is
our submission, and appeal and re-
quest to the Chalr that the Chair
should see that at least ten questions
are allowed every day, unless there
is some Important thing which will go
against all concerned. It may some
times happen that some hon. Mem-
bers’ questions happen to be No. 1
or 2 and more important questions
may come downwards. In the In-
terest of all we should try to co-
operate with each other. Our minis-
ters also will certainly co-operate in
giving answers. We should all try
and see that at least ten questions are
disposed of every day.

sty femd : ey w0 oW A
wsag &7 & Y wn § 1 I anfpy
f& 2 ¥ wegma s7% wmaT Y o9
TAeT At g1 | AWTOT ¥AT vEw @
R
Mr. Depaty-Speaker: Order, order.
Please sit down. In this very House
I have finished 31 questions on one

day and two short notice questions
#lso, in 1948 when I was on the pamal
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of chairmen in the interim Parlia-
ment. Now we are not able to finlsh
even half a dozen questions. It is a
very sad state of affairs. Every ques-
tion that comes up before this Par-
liament is an important question and
every Member feels that his question
should be taken up. If hon. Mambers
preface their questions with a long
preface the Ministers also will have
to give long answers; that will be
waste of time of the House. I would
request the hon. Members to put
short and pointed questions and get
pointed answers. I request both gides
of the House to co-operate with the
Chair and flnish at least 12 or 15
questions a day. Let us go on now,

Shri Radhelal Vyas: My submis-
sion to your Sir, is . . .
Mr. Deputy-Speaker: Shall we

‘wagte more of our time?

Shri Bhagwat Jha Axad: May 1
suggest. ...,

oft o : oy AT A1 & o A
W WY AET A & §r & o
L ol

Mr. Deputy-Speaker: 1T have not
called you, Please sit down, I would
request Shri Bhagwat Jha Azad also

to sit down, We had a discussion
about this.

Shri Bhagwat Jha Asad: I would
suggest that you call a meeting of all
the Members who usually put many
questions and then we can decide the
issue how this Question Hour could
be conducted well in the House, If
you do not like it, then do as you
like.

oft Wi ;e ey e g,
W o ore gard | gl F awr g
ifalr | qaTei ST AT few AT B
= femr s &, fem o & gare wier

Mr. Deputy-Speaker: We discussed
the matter yesterday.
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Shri Bhagwat Jha Asad: We will
sce that at least 10 questions are an-
swered every day, but then, the point
is you are never calling those who
table the questions. (Interruption).

Mr. Deputy-Speaker: I will make
the suggestion to the Speaker to call
a meeting of the leaders of parties
and decide how this matter about the
questions could be settled for the
smooth conduct of business of the
House. Shri Subodh Hansda.

ot ®ii: gw W gEm @ W
s w e g avg & o7
At Tt § Wi w1 ST v
§ ot feg ag & qamw ani § Wi
g a® ¥ AEEAql wEml €1 S Ty
feeat o & W' feg oy & ¥O WA
safer ot weirlr § O waw A
ot g AT W v R L
Mr. Deputy-Speaker: Order, order.
Please ait down.

An hon. Member: He is always like
that. (Interruption).

Shri Maurya: [ have got the confi-
dence. I will tell you why the sup-
plementaries in this House are more
in number. The reasons are three:
one is, the answer given by the Minis-
ters are either incomplete or are
ambiguous or they try to hide facts;
secondly, the important questions are
generally rejected; and thirdly, some
of the important questions are inten-
tionally put very much at the end of
the list. (Interruption).

Mr. Deputy-SBpeaker: Order, order.
Shri Maurya has got up without
being called. He is obstructing the
proceedings of the House.

An hon, Member: Nsme him.

Mr. Deputy-Speaker: 1 ask Bhri
Maurya to go out. He is going on
speaking without being called, and he
is obstructing the proceedings o the
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House. We have spent 15 minutes
like this. Please go out mow, Mr.
Maurya.

Some hon. Members rose—

Mr. Deputy-Speaker: You cannot

go on like this. Order, order. Please
go out, Mr, Maurya. After my ap-
peal, even then, the Members go on
shouting like this.

Shri Maurya: Please tell me the
reason, and I will go out.

Mr. Deputy-Speaker: Please go
out.

Shri Mamrya: I will go out, but
please tell me the reason why 1

should go out.

Mr. Deputy-SBpeaker: Because you
were not recognised by the Chair and
you went on talking and obstructing
the proceedings of the House. So,
please go out.

Shrl Maurya: So many Members
have been talking Why should 1
alone be asked to go out? (Interrup-
tion).

Shri Jaipal Singh: Mr. Deputy-
Speaker, Sir, I am sorry that I have
to intervene. While I do not chal-
lenge your authority, I wish to make
a submission. Somebody has pro-
posed from this side or that side—
1 do not know whether it has been
& unanimous proposal—to name an
hon. Member of this House. I do
feel that if any hon. Member has
made serious charges such as my hon.
friend behind me has made, it is only
fair—I do not know perhaps in the
heat of the argument, in the midst
of rowdyism, uproar. .. ...

An hon. Member: Melee.

Bhri Jatpal Singh: ....perhaps you
did not hear the charges he made—

and if you do not mind, I may repeat
them.

8hri Maurys: Let me repeat.
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Bhri Jaipal Singh: If he wants to,
let him repeat, but the point is, when
serious charges have been made, may

1 suggest that you do not ignore
them......
An hon, Member: What s the

charge?

Shri Jaipal Singh: The hon. Mem-
ber has to substantiate them or face
consequences. The charges have
been that questions are put or tabled
here, well—there is a revenue on
that,. ... (Interruption).

Bome hon. Members rogse—

Shri Maurya: No. Let me tell you
what I said; if you do not understand,
you must please try to understand.

1 g worm @ v oggi 9%
oA 491 W § 1 TEE ar wTO
FimmaimEfs N aam
TAET A1 T WIAT Ay Halt wgew
IH AT T AE ZA 1 gAH AT €7
gt T ot § | agw ' oawi #
faam snar , safay aizd mi
g

WO o R froaga § wgeqw
TR agi g fed s § §feq wimdr
¥ g9 ot gt @ fr § gaw agi @
a1 &) ga § e W Jrd § A1 TR
vl aff faomr wmer &

drat @@ W ¥ 5o 0% yyw sfe
§ W woldy & ot v AaTT wdt
o7 Jg AF gAT ¥ A1 w7 g9 ¥
awei § §7 W ¥wT 3w ghan
L WAL TER A W
Tt qm dram §

ag B wgr

Mr. Deputy-Speaker: The minls-
ters will give the answers. 1If they
have not got the answer, they wif}
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agk for notice. That is the usual
procedure, Simply because the
answer that the member wants has
not come, there is no reason why
members should stand up and go on
at the top of their voice and disturb
the proceedings of the House, That
is what Mr. Maurya has done. I
would request him to go out.

Shri Maurya: There were some
other members also who were shou-
ting, They should also be msked to
go out, I did not say anything against
your order...... (Interruptions).

Mr. Deputy-Speaker: No more;
please go out.

(Shri Maurya then left the House).

Shri Jaipal Singh: Sir, a very
serious charge has been made,
not against this side or that side, but
it is a reflection on the entire House.
I want to know whether by just nam-
ing him, we have been gbsolved.
What is the position?

Dr. L. M. Singhvi: I would plead
with you to go into the question
because the allegations are far more
serious than what they might appear
to the House because in the uproar
and noise they were not quite audi-
ble. These charges detract from the
dignity of the House. If even a sec-
tion of it is true, it is very objection-
able. If it is untrue, serlous conse-
quences might follow.

ot vy fowd (7)) w0
= & forir oF Frovey wfufr and st
=1fed

Mr. Deputy-Speaker: I can assure
hon. members that I will certainly
go through the proceedings of the
House and see what steps are requir-
ed to be taken.

Yesterday also T appealed to the
House and said that though there is
freedom of speech in the House,
every member must take the responsi-
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bility for the truth of what he utters.
Very serious charges have been made.
I will go through the records of the
proceedings and see what action has
to be taken.

o W wANgC Sifgmr ;@ awa
¢ atfig qar Afed, aw & gor

drforgam
SHORT NoTICE QUESTION
Power Cut in Kerala

+
S.N.Q. 10. Shri Vasudevan Nair:
Shri Warlor:
Shri Mantyangadan:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether there is a proposal for
further power cut in Kerala;

(b) it so, what will be the impact
of this cut on industrial and agricul-
tural production; and

(c) whether it is & fact that indus-
tries like the Travancore-Cochin
Chemicals Ltd. and Indian Rare
Earths Ltd. are likely to be closed
down due to power shortage?

The Minister of State in the Minis-
try of Irrigation and Power (Dr.
K. L. Rao): (a) No, Sir.

(b) No cuts have been imposed on

agriculturists so far. The cuts on
industrial consumers are also not
belng increased.

(c) TCC have been closed dowm,
since they exceeded their reduced

threc-month (January-March) power
quota ahead of time. Rare Earths aTe
also similarly affected.

Shri Vasudevan Nair: The Kerala
Government has slated something
contrary to what the minister has
stated. They have said there is 80
per cent power cut on the industries,
The fertiliser factory, we are told, is
about to bo c'osed down, May I know
whether the government could not
make some arrangement or cannot do
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s0 now by supplying some power
from Mysore, which is surplus in
power, so that at least the fertiliser
concern and such other important
factories are able to function?

Dr. K. L. Rao: It is true there is
very heavy shortage of power in
Kerala and a number of very impor-
tant industries are being closed down.
At the moment, Kerala is getting
about 3 lakh units every day. We
will try our best to see that it may
be increased.

Shri Vasudevan Nalr: In view of
this chronic shortage almost every
year now for the last six years, and
also in view of the fact that Kerala
now depends entirely on hydel power,
may I know whether expeditious
steps will be taken for the establish-
ment of the proposed thermal plant
at Cochin?

Dr. K. L. Bao: We appreciate that
there should be a sufficient amount
of thermal power backing and there-
fore we have sanctioned one thermal
station at Cochin.

Shri Ravindra Varma: May I know
whether this decision to establish a
thermal plant in Cochin is contingent
upon the ability of the Heavy Electri-
cals in Bhopal and the Heavy Engine-
ering Plant in Ranchi to produce the
plant and machinery necessary for
this; if so, does the Minister appre-
clate the fact that this would mean
a delay of two or three years or even
more during which period the
chronic shortage of electricity will
continue in the State?

Dr. K, L. Rao: It is quite true that
the therma] station at Cochin must
be expedited as much as poassible,
and having regard to the urgency of
baving a thermal backing, it will be
our endeavour to see that the mach-
inery is obtained, either from inside
or outside the country, at the ear-
liest.

Shri Maniyangadan: May I know
what is the percentage of cut In
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electricity? The hon. Minister stated
that no cut is contemplated. I want
to know by what percentage it has
been reduced now. 1 also want to
know whether immediate steps would
be taken to establish a thermal plant
in Kerala irrespective of the fact
whether the machinery is available in
India or not?

Dr. K. L. Bao: It is 50 per cent cut
on heavy industries......

Shri Vasudevan Nair: The Kerala
Government has said that the cut is
80 per cent—here is the newspaper
report—on  industrial consumption,

Dr, K. L. Rao: I am afraid, accord-
ing to the information available to
us, according to the communication
we received, it is 50 per cent cut on
the heavy industries and 25 per cent
cut on the domestic consumption.
There is, of course, one point which I
would like to say here. In Kerala
they have done another thing, What
they did in Kerala was, in addition to
the cut of 50 per cent, they gave the
heavy industries the choice of utilis-
mg power in whatever way they
liked in three months, So some of
the factories have used the power
in two months. That is why TCC had
to be closed down earlier.

As regards the other part of the
question, I have already submitted
that it will be our endeavour to
establish the Cochin thermal power
station as early as possible,

Shri P. Venkatasubbalah: Since the
southern States of Kerala, Andhra
and other States—some of them at
least—are suffering from acute
shortage of electricity, the States that
are being fed by the southern grig,
may I know whether the Government
does not feel it desirable to see that
power is supplied from some of those
states which are in a happy position
8o far as electricity is concerned?

Dr. K. L. Rao: It is quite true that
Mysore is in a position today to sup-
ply the rest of the States. Unfortu-
nately, except for Madras, there haye
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been no adequate transmission lines
to other States. There should be
sufficient transmission lines and in
the absence of that it has not been

possible to supply as much as we
would have otherwise done.
Shri Kappen: May I know what

practical steps have so far been taken
by the Government for establishing
a thermal plant in Kerala?

Dr. K. L. Rao: As the hon. House
is aware, thers has been a lot of
trouble about getting it sanctioned.
A technical committee was set up
and they took a lot of time. Later on,
as a result of further discussions and
because the Ministry of Fuel promis-
ed to give us 40,000 tons of furnace
oil, it has now been sanctioned. The
sanction has just now been given and,
as I have submitted already, it will
be our utmost endeavour to see that
that station is established.

WRITTEN ANSWERS TO
QUESTIONS
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fewsoft (st i wwd)
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Problem of Government Accommoda-
tion

*587. Shri Bhagwat Jha Asad:
Shri M. L. Dwivedi:
Shri 8. C. Samania:
Shri Subodh Hansda:
Shrimat] Savitri Nigam:
Shri P. C. Borooah:

Will the Minister of Werks, Housing
and Urban Development be pleased
to state:

(a) whether he has sought the co-
operation of all the Central Ministries
in solving the problem of Govern-
menta] accommodation; and

(b) if go, the method of co-operation
sought?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna): (a) Yes.

(b) The difficulties have been ex-
plained in a D.O. letter dated the Tth
December, 1965 addressed to Ministers,
a copy of which is lid on the Table
of the House [Placed in Library. See
No. LT-5784/66].
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Stabilisa..on of Prices

*598. Dr. L. M. Singhvi: Will the
Minister of Finance be pleased to state:

(a) whether it is proposed to set up
any machinery for the stabilisation of
prices;

(b) it so, the basic outling thereof;
and

(c) it not, the reasong therefor?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) to (c).
Certain arrangements to deal with the
problem already exist which will need
examination to see if a change in the
machinery is necessary.

Report of Technica) Commiitee on
Capital Goods

*509. Shri Shree Narayan Das: Will
the Mluister of Planning be pleased
to state:

(a) whether the Technical Com-
mittec appointed by the Planning
Commission under the chuairmanship
of Dr. A. Nagaraja Rao to take stock
of the requirements of capital goods
for major industries has completed its
work and submitted its report;

(b) it so, the important features of
the report;

(c) whethar the report has been
examined by the Planning Commis-
sion; and

(d) if so, the result thereof?

The Ministey of Planning
Asoka Mehta): (a) Not yct, Sir.

(Shri

(b) to (d). Do not arise,
Railsing of Resources by States

*600. Shri Subodh Hansda:
Shrj 8. C. Samanta:
Shri Bhagwat Jhg Azad:
Shri M, L. Dwivedi:
Shrl P. C. Borooah:
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Shri Madby Limaye:
Shri Kishen Pattnayak:

Will the Minister of Planning
pleased to state:

be

(a) whether jt is a fact that States
are to rdise the additional revenue to
moet the Fourth Five Year Plan re-
quirements;

(b) whether any policy has been
laid down for this purpose by the
Cenire; and

(¢) the total amount of revenue
to be raised by the States and whether
any quota has been fixed for each

State and, if so, the quota for each
State?

The Minister of Planning (Shri
Asoka Mehta): (a) Yes, Sir.

(b) Certain guidelines for addi-

tional resource mobilisation by State
have been indicated by the Planning
Comimission. The measures suggested
include, among others, the levy of
surcharge on land revenue, revision of
irrigation rates, levy of surcharge on
commercial erop, imposition of better-
ment  levy, Increase in electricity
tariffs and duties and revision of
urban immovable property tax, sales
taxes, motor vehicles taxes, etc.

(¢) The total amount of revenue to
be raised by the States and the quota
for each State would be delermined
at the trme of the finalisation of
the Fourth Plan.

Credit to Sudan

*601. Shri Vishwa Nath Pandey:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Finance be
pleased to refer to the reply given to
Starred Question No. 807 on the 2nd
December, 1965 regarding credit to be
extended to Sudaun and state:

(a) whether the discussion with the
Government of Sudan to exiend the
credit of Iis. 5 crores for geiting up the
indu<tries has beecn finalised;
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(b) if so, the terms und conditions
of this credit;, and

(c) if not, when it is likely
finalised?

to be

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) and (b).
No Sir. The terms and conditions of
the credit are yet to be setiled.

(c) This would be done with either
by an Indian delegation  visiling
Sudan or a delegation from their side
coming @ India. The dates for this
have not yet been fixed.

Bridging up gulf beiween need and
achievement

*502, Shri P, R. Chakraverti:
Shri Bibhuti Mishra;
Shri K. N. Tiwary:

Will the Minister of Planmning be
pleased to state:

(a) whether Government recognise
the fact that there wag intense public
discontent because of the wide gulf
between necd and achievement;

(b) if so, the steps taken by the
administration to bridge the gulf; and

(¢) how far the administrative
machinery has been geared to the
urgency of the situation, created by
the non-fulfilment of the minimum
necessities, which the people of India
were entitled to, even after 18 years
of the achievement of freedom?

The Minister of Planning (Shri
Asoka Mehta): (a) to (c). The whole
process of Planning is directed to-
wards Taising the living standards of
the people over a period of time.
Each Five Year Plin hag taken wus
nearer to this goal. The basic objec-
tive of the Fourth and Fifth Plans is
to provide opporiunities of employ-
ment to all who seck it and (o ensure
a minimum level of living 10 every
family in the country by the end of
the pext te: years or so.

The Government of India have
recently set up the Administrative
Reforms Commission to examine the
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public administration of the country
and to make recommendationg for its
reform, and reorganisation where
necessary. In maoking its recommen-
dations, the Commission will give con-
sideration to the need for meaking
administration a fit instrument for

achieving social and economic goals
of development.
wre  feafer
*603. ot fogfr faw : Wt

qrwAl SdT ag FATA ¥ OFAT wOT
f& -

(%) a1 ag & & fo gra &
Froar arir & ow favew oF w1 0w
dz% grome w gt @t

(@) afi gf, @1 @ A @
ar o7 A1 fane fawmat faa s g,
T, gEWi WT AT & fAoy
% fair w=at qfr w7 wanrw S
fomr s wmr g

(w) afz g, &1 ¥ I94 @@ AW
77 WY frare fan ar fe afs fw w
ofqs v wat & fadg ggm adft
et a1 7Y arer feafa o ofis meiie
g1 9 £ AT @ Wi

(%) afx g, @t 57 Pt ¥
farmafed a1 & 7

g woft (oft e dgen) ¢
(%) o, 7

(=) & (7). av1 aff saar |

Economy Iln Expenditare

*g04. Shri Harl Vishnu Kamath:
Shri Bhagwat Jhy Azad:
Shri M. L. Dwivedi:
Shri 8. C. Samania:
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Shri Subodh Hansda:
Bhri P. C. Borooah:

Will the Minister of Fimance be
pleaged to refer to the reply given to
Starred Question No. 178 on the 1l1th
November, 1066 regarding economy in
expenditure and state:

(a) whether the Committeg headed
by the Cabinet Secretary to review the
activities of different Ministries has
submitted a report;

(by if so, its main findings and re-
commendations; and

(c) whether the Report will be laid
on the Table?

The Deputy Minister In the Minis-
try of Finance (Shri L. N. Mishra):
(a) No, Sir. The Committee was not
required to gubmit a formal report to
the Government. But the budget esti-
mates of the Ministries for 1966-87.
particularly the non-plan portion,
were framed on the basis of the con-
clusiong of the Committee reached
after discussion with the gecretaries of
the administrative Ministries.

(b) and (c). A statement jg laid on
the Table of the House. [Placed in
Library. See No. LT-5785/868]

Retall Prices of Commodities

*605. Shri Madhu Limaye: Will the
Minister of Finfnce be pleased to
state:

(a) whether Government have com-
piled statistics about the incresse in
the retail prices of essential commo-
dities like cereals (open mmrket),
kerosene, pulses, edible oils, sugar
and cloth during the period from
September, 1985 to February, 1966,

(b) whether Government have
noticed any big gap between the
priceg fixed by Government wmanu-
facturers and the actual prices paid
by the consumers; and

(c) if so, the action proposed to be
taken to remedy the gituation?
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The Minister of Finance (Shri
Sachindra Chaudburi); (a) to (¢). In-
formation is being collected from the
concerned authorities.
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Fower Rates of Public Sector Power
Undertakings

*607. Shri Mohammag Elias:

Shri §. M. Banerjee:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that most of
the public sector power supply under-
takings in Indm have recently in-
creased their power rates substantially
with g view to increase their sarnings
as per recommendations of the Venka-
taraman Committee; and
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(b) i so, the steps taken by those
undertakings for reduction of expen-
diture and effecting economy in ell
directions before the increase in
power rates?

The Mfhister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) Seven out of fourteen State
Electricity Boards have reviewed their
rates subsequent to the circulation of
the Venkataramap Committee Report.
The rates have generally increased
though some of the Boards have dec-
reased the Tates for certain categories
of services. The details of the changes
are given in the Annexure laid on the
Table of the House, [Placed in Li-
rary. See No. LT-5706/66) Under
section 59 of the Electricity (Supply)
Act, 1948, the Boards are not to carry
on their operations at a loss, as far as
practicable. The recommendations of
the Venkataraman Committee regard-
ing financial returng ag accepted by
the Government have also influenced
the Boards in working out their revis-
ed rates,

(b) The State Electricity Boards
have taken steps towards reduction of
expenditure and effecting economy by
taking several steps e.g., reducing the
stand-by capacity, saving of capital
expenditure on available civil works,
economising in the use of wehicles,
stationery, curtailment of expenditure
on new posts etc.

Committee on Technical Consullancy
Services

*608. Shri Dharmalingam: Will the
Minister of Planning be pleased to
state:

(a) whether it iz a fact that the
Union Government have appointed a
Committeg on Technical Consultancy
Services; and

(b) if so, the constitution and func-
tions thereof?

The Minister of FPlanning
Asoka Mehia): (a) Tes, Sir.

(by A copy of the Government
Resolution containing the constitution

(Shri

and functiong of the Committec is laid
on the Table of the House. [Placed in
Library. See No. LT-5797/66)

Upper Krishna Project

*g09. Shri Linga Reddy: Will the
Minister of Irrigatton and Power be
pleased to state:

(a) whether the Government of
Mysore have represented that the
Upper Krishna Project in Mysore
State should be taken over und exe-
cuted as a centrally sponsored scheme;
and

(b) if so, the action taken thereon?

The Minister of Irrigation and
Power (8hri Fakhruddin Ahmed): (a)
and (b). The request of the Mysore
Government for the financing of the
Upper Krishna Project entirely by
the Centre is being considered in the
context of the general question regard-
ing the manner of fimancing of large
multi-purpose projects.

World Bank's Rate of Interest

*610. Shrimatj Malmoona Sultan;
Shri Yashpal Singh:

Will the Minister of Finance be
pleased to state:

(a) whether Government's attention
has been drawn to the reports that the
World Bank is proposing to reise its
interest rates;

(b) if so, the precise proposal of the
World Bank, and

(c) Government's reaction thereto?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Yes, Sir.

(b) The proposal is understood to
be to raise the interest rate from 8} %
to 8%,

{¢) While the raising of ihe interest
rate will obviously make further loans
from the World Bank to developing
countries costlier, it will also enable
the Bark to raise more funds from
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the capital markets of the world for
lending to underdeveloped couniries;
to the extent that the resources of the
IDA are augmented by developed
member-countries for purposes of long
term lending with no interest to the
underdeveloped countries, the effecls
of a rise in the interest rate on Bank
loans can be, and it is hoped will be,
minimised.

Collection of National Defence Fund

*611. Shrimatj Savitrl Nigam:
Shri Shinkre:

Will the Minister of Finance be
pleased to state:

(a) whather it is a fact that lot of
pressure is being exercised on the
people and officials for the collection
of National Defence Fund and collect-
tion of gold for Gold Bonds;

(b) whether it is also a fact that the
Principal of a Higher Secondary
ooy Ul yiedunpeyed jo - [00YI5
District of Punjab is forcing the
teachers to contribute 10 grams of
gold for the Gold Bonds; and

(¢) whether Government propose to
muke some arrangements for the audit
of all types of defence funds through-
out the country?

The Minister of Finance (Bhri
Sachindra Chaudhuri): (a) While it
appears that in the past there had
been isolated cases of exercise of
pressure, Government is nol aware
that there have been any such cuses

recently.

(b) Government of India have no
information. However, the facts are
being ascertained from fthe State Gov-
ernment.

(c) Arrangements already exist for
the audit of the accounts of the
National Defence Fund end the audit
of the National Defence Gold Bonds
by the Comptrolier & Auditor General
of India.
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Family Planning programme in Fourth
Plan

*612. Shri P. C. Porooah:
Shri M. L, Dwivedl;
Shri Bhagwat Jha Azad:
Shri 8. C. Samanta:
Shri Subodh Hansda:

Will the Minister of Health and
Family Planning be pleased to state
the Fourth Plan allocation and target
to be achieved in respect of the family
planning programme?

The Minister of Health and Famfly
Planning (Dr. Sushila Nayar): A ten-
tative allocation of Rs. 85 crores has
been made for Family Planning pro-
gramme during the Fourth Five Plan.

Efforts are being made to set up
fkate-wise, District-wise, and Block-
wise targets for IUCDS, and sterillsa-
tions with the object of reducing the
birth rate to 25 per 1,000 in the
shortest possible time.

U. K. Loans

*g13. Dr. L. M. Singhvi:
Shri Rameshwar Tantia:
Shri Himatsingka:
Shri P. C. Boroowh:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Aszad:
Shri §. C. Samanta:
Shri Subodh Hansda:
Shri Hukam Chand

Eachhavaiya:

Shrl Yashpa] Singh:
Shri Shinkre:

,.Shri Ram Harkh Yadav:
Shri C. K. Bhattacharyya:
Shri Vishwa Nath Pandey:
Shri M. Rampure:

Shri Mohammad Elias:
Dr. Ramen Sen:

Shri Murli Manohar:
Bhri Linga Reddy:

Will the Minister of Finance be
pleased to state:
(a) whether the UK. Government

have given three loans to the Govern-
ment of India during the current year;
and

(b) if so, the details thereof?
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The Minister of Finance (Shri
Sachindra Chaudburi): (a) and (b).
Four loan agreements totalling

£26.5 million (Rs.35.33 crores) have
so far been signed during the current
year with the UK. Government as
tollows:

(i) £5 million on 15-6-65 for
general purpose assistance.
(ij) £10 million on 20-10-65 for

general purpose assistance.
£4 million on 20-12-85 for
components and  specialised
raw materials for British-
oriented industries,

£75 million on 11-2-1886 for
emergency food assistance,

(iii)

(iv)

All these loans are repayable over a
period of 25 years inclusive of a grace
period of T years. The effective in-
terest payable on the first loan is
about 3} per cent per annum while
the other three loans are interest free.

Indian Currency in Nepal

*614. Shri Shree Narayan Das:
Shri Subodh Hansda:
Shrl 8. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri P. C. Borooah:
Shri Ram Harkh Yadav:
Shri Hukam Chand

Eachhaviya:

Shrimati Malmeona Sultan:

Will the Minister of Finamce be

pleased to state:

(a) whether it is a fact that the
Indian currency has completely ceased
to be a legal tender throughout the
territory of Nepal;

(b) The exchange rate between
Indian rupee and Nepali rupee and
what will be its impact on the Indian
currency in circulation in Nepal; and

(c) whether any estimate is avail-
able of the Indian currency in circula-
tion in Nepal?
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The Minister of Flnance (Shri
Sachindra Chaudhurl): (a) The
Indian curfency has not yct comple-
tely ceased to be a legal tender
throughout the territory of Nepal al-
though the Government of Nepal is
taking steps gradually towards that
direction.

(b} The exchange rate is 100 Indian
rupees equivalent to 180 Nepali rupees.
The circulation of Indian currency is
on the decline.

(¢) No, Sir.

Loan to Ceylon

*g15. Shri Vishwa Nath Pandey:
Shri Dhuleshwar Meens:
Shri RBamachandra Ulaka:
Shri P. C. Boroosh:
Shri Ram Harkh Yadav:
Shri Murli Manohar:

Will the Minister of Finance be
pleased to refer to the reply given to
the Starred Question No. 612 on the
2nd December, 1985 and state;

(a) whether it is a fact that Indian
has offered & short-term loan to Cey-
lon in order to enable Ceylon to buy
consumer goods from India and
whether such credit has been finalis-
ed;

(b) if so, the main
loan; and

(c) if not, when it is likely te be
finalised?

The Minister of Finance (Shrl
Sachindrg Chaudhuri): (a) Yes,
Sir.

(b) The main features,of the agree-
ment are:

(i) The credit of Rs. 2 crores will
be available for drawal up to
31st December, 1966,

(ii) The Government of Ceylon
can use this credit for im-
porting from India dried fish
of the value of Rs. 60 lakhs,
textiles for Rs 80 lakhs and
dried chillies for Rs, 80 lakhs;
and

(lil) The loan carries Interest at
3 per cent and ls repayable

features of the
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in 8 half yearly instalments
beginning 1st July, 1867,

(c) Does not arise.
Foreign Investment

*616. Bhrl P, B. Chakraverti:
Shrj Madhu Limaye:
Shri Yashpal Bingh:

‘Will the Minister of Finance be
pleased to state:

(a) whether there is any proposal
under consideration of the Government
of India resulting in the reversal of
Government policy of disallowing any
foreign participation in the manage-
ment of Indian industry against the
promises of greater inflow of the pri-
vate capital;

(b) whether the US Agency for
Industrial Development has, jn a docu-
ment presented to Government, sug-
gested a number of changes and also
made plea for concessions; and

(c) whether the foreign investors
have made offers of increasing invest-
ment if they were allowed some say
in the managerial control?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) The
policy regarding foreign investment is
thot normally only the major interest
in- ownership and effective control of
an undertaking has to be in Indian
hands. However, this is not a hard
and fast rule and in individual ceses
majority foreign participation may be
permitted, where this appears neces-
sary In the national interest. There is
no proposal to modify this policy.

(b) No. Sir.

(c) Government have not come
across any cases where a fareign col-
laborator has offered to increase his
investment if he was allowed a say in
the managerial control. However,
in some cases, the foreign collabora-
torg have stipulated that they should
have an effective gay in the manage-
ment of the concern as a condition to
their participation in the wventure.
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Wastage of Drugs

*617. Bhri Yashpal Bingh: Will
the Minister of Health and Family
Planning be pleased to state:

(a) whether Government have seen
the press report appearing in the
Hindustan Times dated 31-12-1965 on
page 3 under the heading “Drugs
Worth Rs. 40,000 Go Waste";

(by whether Government propose
to hold any inquiry into this loss; and

(c) if so, the action taken against
the persons responsible for this loss?

The Minister of Health and Family
Planning (Dr. Sushlla WNayar): (a)
Yes, Sir.

(b) and (c), It has been reported by
the Delhi Municipal Corporstion that
a very gmall quantity of medicines
costing mbout Rs. 3600 was rendered
useless due to the passing of the ex-
piry date. The Government of India
do not consider it necessary to hold an
enquiry into this Joss. The Municipal
Corporation is however being advised
to be more careful in future in fix
responsibility in this case,

Irrigation and Power Allotments

*g18. Shri Bibhutli Mishra: Will the
Minister of Plannlag be pleased to
state:

(a) whether it ;s a fact that in all
the three Five Year Plans allocations
for irrigation and power to  Bihar
State have been meagre in spite of the
fact that per capita income in Bihar is
the lowest and the population is the
second largest in India; and

(b) if so, the reasons therefor and
the steps taken to Increase the alloea-
tion for the Fourth Five Year Plan?

The Minister of Planning
Asoka Mehta): (a) No, Sir

(8hri

(b) Does not arise.
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D.V.C. Tarift

*619, Shri Shree Narayan Das:
8Shri P. C. Borooah:
Shri Indrajit Gupla
Shri Mohammad Elias:
Dr. Ranep Sen:
Shri §. M. Banerjee:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the Damodar Valley
Corporation’s scheme to revise and
increase power tariff sp as to earn @
return of at least 7 per cent on the net
value of assets in use during any year
as suggested by the World Bank as a
condition for the grant of a loan from
that body has been given effect to;

(b) if so, the nature of the modifica-
tion and enhanced rate of power tariff
to be charged from the consumers;

(c) whether the Venugopalan Com-
mittee has supported the increase
suggested by the Demodar Valley
Corperation or it has suggesied changeg
therein; and

(d) the nature of the changes sug-
Eested, if any?

The Minister of Irrigwlion and Power
(Shri Fakhruddin Ahmed): (a) Yes.
The D.V.C. tariffs were revised with
effect from the 1st April, 1985,

(b) The average increase is approxi.
mately 12 per cent to 15 per cent, The
revised tariff is ss follows:-

For supply at 33 K.V.:

Demand Charge: Rs . per KVA
per month:

Plus
Energy charge as follows:—

First 200,000 units per month 3.5
paise per Kwh,

Next 300,000 units per month 325
paise per Kwh.

all in excess 3 paise per Kwh,

The energy charges is subject to
variation with a coal cost surcharge.
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For Supply at 32 K.V.:

A rebute of 2-1{2 per cent on the 33
K.V, tariff is allowed,

(c) and (d). Yes. The Com-
mittee has supported the power
supply tariff as revised by the

D.V.C. with effect from 1-4-85 except
in the case of supplies to the West
Bengal and Bihar State Electricity
Boards where an increase of 2-1]2 per
cent over the old rates (i.e. as existed
prior to 1-4-85) has been recommend-
ed, to be effective from 1-4-86.

Loan of Officers for Development of
Water Resources in Certaln African
Countries

*620. Shri P. R, Chakraverti:
Shri Bhagwat Jha Asad:
Shri 8. C. Bamanta:
Shri Subodh Hansda:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the Government of
India have received request from three
African Countries—Kenya, Ghana and
Uganda to send experts to advise them
on the development of water resources
in those countries; and

(b) if so, whether the experienced
engineers from the Central Water and
Power Commission have been deputed
to these developing African Countries
to assist them in the irrigation and
allied projects?

The Minister of Irrigation amd
Power (Shri Fakhruddin Ahmed):
(a) and (b). The requisite informa-
tion is as follows:

Kenya

Requests were received from the
Government of Kenya and from
certain agencies of the United Nations
for the services of some experts in the
field of Irrigation and Development of
Water Resources, for deputation to
Kenya.

Some officers were reccommended
for assignments In Kenya; but none
of them has recelved an offer of ap-
polntment.
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Ghana

One officer of the Central Water and
Power Commission is on deputation
to Ghana since June, 1959, as Senior
Engineer (Hydrology).

Uganda

Np request has been received from
the Government of Uganda for the
services of Indian experts in the field
of development of water resources.

“Seisure of Chinese Dollars on
Bengal-Sikkim Border”

*622. Dr. L, M. Singhvi:
8hri D. C. Sharma:
Shri Ram Harkh Yadav:

West

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that Chinesa
dollars have been found among contra-
band goods recently scized by the
Indian Land Customs at a checkpost
on the West Bengal-Sikkim border at
Rangpo recently;

(b) if so, the circumstances sur-
rounding the seizure, the quantity of
Chinese dollars and the status of
those from whom the Chinese cur-
rency has been recovered;

() whether there is any suspicion
or proof of Chinese currency being
used to promote activitics prejudicial
to our natiormal sefurity: amd

(d) the action if any taken in this
respect and against whom?

The Minisler of State im the Minis-
try of Finance (Shri B. R. Bhagat):
(a) and (b). On 10th February, 1966
the staff at the Customs Check Post at
Rangpo on the West Bengal-Sikkim
barder selzed from a Sikkimesge natio-
nal, who was travelling in a jeep from
Kalimpong to Sikkim, 18 pieces of
silver utensils, 12 pieces of obsolete
Indian silver coins and 2 pieces of
obsolite Chinese dollars, all valued
about Hs. 408. The Sikkimese na-
tiona' is a dealer in silver, cloth and
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footwear at Kalimpong, The case is
under further investigation.

(c) The Government have no infor-
mation that Chinese currency is being
used to promote activities prejudicial
to the security of this country.

(d) Does not arise.

Lower Sileru Project

2308. Shri Holla Venkaiah:
Shrl M. N. Swamy:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given tn Unstarred Question No. 403
on the 19th August, 1965 and state:

{a) whether the foreign exchange
requested for by the Government of
Andhra Pradesh for the procurement
of construction machinery ete. for the
Lower Sileru Project from USSR.
has since been granted;

(b} if so, when; and
(e) if not, the reasons for the delay?

The Minister of Irrigation
Power (Shri Fakhruddin Ahmed):
(a) to (¢), No, The matter is under
consideration.

and

US Study on Development of India

2307. Shrl Kolla Venkalah:
Shri M. N. Swamy:
Shri Laxmi Dass:

Will the Minister of
pleased to state:

Finance be

(a) whether the United States Gov-
ernment have made any study of the
development of India since the achie-
vement of independence (i.e. the 15th
August, 1947) and the contribution to
the capital for development;

(b) it so, the main points which
emerged from the study;
(c) whether the gtudy has been

undertaken in ecoperation with  the
Government of India; and
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(d) the reaction of Government to
the points raised in the study?

The Minister of Finamce (Shri
Sachindra Chaudhuri: (a) The PEm-
bassy of the USA in Delhi has brought
out a brochure entitled “India’s Deve-
lopment and Economic Aid” in Decem.
ber 1965, It refers briefly to the eco-
nomic development of India in the
course of the three Plans and narrates
the extent and scope of foreign econo-
mir aid to India during this period.

(b) Apart from data on foreign eco-
momic aid, the following seem to be
the main general points made out in
the brochure:

(i) “India hag had an impressive
record of economijc develop-
ment since achieving inde-
pendence in  1947.  Despite
some problems, the country
has probably accomplished
more in these 18 years than In
any previous century. While
foreign assistonce has played
am Important role, India jtself
has supplied 80 per cent of its
own development require.
ments.”

«il) "Since India's planned and
concerted development effort
began in 1851, total real out-
put has grown al an average
annua] rate of nearly 4 par
cent; agricultural output has
increased at about 3 per cent.
The 1664-85 growth rate of
T'3 per cent indicates that the
country may be able to do
much better in the future
Both food and tota]l produc-
tion have increased at rates
-consistently higher than the
armual population growth, al-
though the margin has not
been sufficient over a long
-enough period of time to
sharply increase per capita
income and consumption.”

(iit) Indien planning has provided
a needed framework for de-
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velopment outlays and policies
and has steadily improved
over the past 15 years”

(iv) “"While the public sector has
grown greatly, the volume of
private investment and busi-
ness activity also hag substan.
tially increased. Growth has
not been confined t{o any one
sector. India's cconomic
policy has been adjusted from
time to time on the basis of
pragmatic considerations.”

(v) “The ultimate goal of Indian
planning is self-sufficiency. As
the late Prime Minister Nehru
sald in October 1940:

“Self-help is the firet condition
for a nation, no less than for
an individual”

“And the country is dedicated to

the ideal of bringing about
development while, at the
same time, preserving free-

dom. India does not want to
obtain its economic devwlop-
ment in the Communist
Chinese manner—by wringing
it from the blood, tears and
mortal gacrifice of the people.”

(e) No, Sir.

(d) Does not arise in view of
answer to part (c).

the

Fuel Briguetting Plant in Kefala

2308. Shri A. K. Gopalan: win
the Minister of Planning be pleased to
state:

(a) whether it is a fact that the
Kerala Administration are investigat-
ing that the waste saw dust in Kallaf,
Calicut District can be used to start &
fuel briquetting plant.

(b) the number of saw mills i
Calicut District;

(c) whether it is a fact that the
Kerala Industries Project Officer has
sent a questionnaire to the saw mill
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owners to know how much saw dust
will be available; and

(d) when the factory is likely to be
started?

The Minister of Planning (8Shri
Asoka Mehta): (a) to (d). In order to
study the possibilities of utilisation of
saw dust available jn various Rural
Industrics Project areas for manufac-
ture of fuel briquettes, by Rural In-
dustries Planning Committee of the
Planning Commission sought infor-
mation from various rural industries
projects, including Kozhikode in
Kerala State, regarding the quantity
of saw dust available in the area, The
Kozhikode project authorities have,
accordingly, undertaken a study of the
availability of the saw dust in the
project area. The information was
collected by the Project Officer, Koz-
hikode through a questionnaire, Ac-
cording to the information collected,
there are 73 saw mills in Kozhikode
District. Technical feasibility and eco-
nomic viability of setting up a plant
in Kozhikode are under study and
no final decision has been taken so
far.

U.5, Loan to Indian Flrms

2309. Shri Ram Harkh Yadav:
Shrimati Maimoona Suitan:

Will the Minister Finance be pleased
to state:

(a) whether the U.5. Government
have extended a loan amounting to
Rs. 3 crores to flve firms for joint col-
laboration in India;

(b) it so, the terms thereof; and

(¢) the names of irms to be benefl.
ted by the loan?

The Minister of Finance (Shrl
SBachindra Chaudhuri): (a) to (c). The
US Government has extended five
separate loans, totalling to just over
Rs. 3 crores, to the firms indicated in
the Statement laid on the Table of the
House. [Placed in Library. See No.
LT-5798/66] which also gives the
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terms of the loans and the purposes

for which they have been made. All

five firms have U.S. collaborators.

Integration of Rural Flectrification
Programme

2310. Shri Ram Harkh Yadav:
Shri Murll Manohar:

Will the Minister of Planning be
pleased to state:

(a) whether Government appointed
a Programme Evaluation Organisation
of the Planning Commission for the
integration of the Rural clectrification
Plan;

(b) it mo, its recommendations for
the right progress of the scheme; and

(¢) whether Village Panchayat and
the Block Development Councils are
to be assoclated with the scheme?

The Minister of Planning (8hrd
Asoka Mehta): (a) The Programme
Evaluation Organisation of the Plan-
ning Commission made a detailed en-
quiry into the rural electrification
programme and prepared a report in
October, 1965,

(b) and (c). A summary of the re-
port is laid on the Table of the House.
[Placed in Library. See No. LT-5790/
68).

IUCD Programme

2311, Bhri V. B. Gandhi: Will the
Minister of Health and Family Plan-
ning be pleased to state:

(a) whether the services of practis-
ing medical porsonnel other than those
in Government service are at present
utilised for the proper motivation of
the public and the use of TUCD on
large scale; and

(b) whether it is the Intention of
Government to provide for mediral
examination of those asking for TUCD
with a view to reducing complications



6093 Written Answers PHALGUNA 26, 1887 (SAKA) Written Answers 6094

and making the IUCD programme
more safe?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
The s.rvices of private medical practi-
tioners are being utilised for the
motivation and use of TUCD;

(b) Medical examination is done in
all cases before giving them IUCD.

Accommodation for Government
Servants

2312. Shri Dharmalingam: Will the
Minister of Works, Housinz and Urban
Development be pleased to state:

(a) whether the Government em-
ployec with service exceeding 14 years
are still without any Government
accommodation;

(b) if so, the number of such em-
ployees; and

(c) when these employees are likely
to be provided Government accommo-
dation?

The Minister of Works, Housing and
Urban Development (Shrli Mehr Chand
Khanna): (a) Yes.

(b) 6,430,

(c) Government is taking all possi-
ble measures to build more houses
but it will take many years to provide
them accommodation
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2314. Bhri Maheswar Nalk: Wil
the Minister of Works, Housing and

Urban Development be pleased to
state:

(a) whether it is a fact that the
policy of Government with regard to
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industrialisation of Delhi has been so
framed that all the industries wrill
not be allowed to be located within
the city;
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(b) if so, the localities that have
been selected for the development of
industries and the extent of industries
to be set up there; and

(c) the steps bheing taken in res-
pect of the existing industries already
located in the city?

The Minister of Works, Housing
and Urban Development (Shri Mehr
Chand Khanna): (a) The Master Plan
for Delhi was published om the 1st
September, 1062. Such industrial uses
as do not conform to the land use
ghown in the Master Plan will have
to be shifted to industrial areas ear-
marked therein, in gradual stages
raaging from 3 to 5 years in the case
of noxious industries, 4 to 10 years in
the case of nuisancc industries and
6 13 20 years in the case of others.

(b} The desired information is
given below:
Location Area
(in gcres)
Swmall scale non-nulsance industries
Hindustan Housing Factory.
54
Okhla Industrial area
(two sites) 164
Kalkaji (two sites) 8
On  Mathurs  Road
(three sites) .. 169
West of Pusa Institute 279
Delhi Milk Supply 20
Site near Anand Parbat a0
Roshanara Road 11
Saral Rohilla 32
North-West of Wagirpur .. 27
Lawrence Road-Nangal
SBub-Station area .. 2
Area south of Ring
Road and G.T. Road
in north-west o m
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Shahdara between G.T.

Road and Rallway .. 113
Near Moti Nagar 13
Near Tilak Nagar 5
Najafgarh Road oo 18

Total 1,583

Large scale and heavy industries

South of Okhla near
Marshalling Yard 908

Najafgarh Road area 389

Between Railway line to
Rewari and new in-
dustrial road 331

Between Rohtak Road
and Railway line to

Rohtak 194
North of Railway line
to Rohtak 489
Azadpur porth of Ring
Road 410
Shahdars between new
Railway line and new
highway 810
Total .. 3,600

(c) Such industrial units as are wil-
ling to shift voluntarily from their
non-conforming locations are at pre-
sent being offered land in the indus-
trial areas being developed by the
Delhi Development Authority, subject
to the condition that the non-con-
forming use of the existing premises
thall be stopped within a period of
2} years. Land is being allotted at
reserve prices based on the cost of
acquisition plus development and
overhead charges. Sultable loan
assistance for purchase of lemd and
construction of buildings is being pro-
vided by the Delhi Administration.
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fawter, wrare aaqy wrd fewrs
it (Wt dyeex wwr) (W)
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w0 3¢ 11 froeae, 1065 A1 TR
oy v W f§ ofaen & folr fmm
faflr % & oF a@T 43 WO WY W W
T ¥ wd wen 3fe Ay o wife
frafor #r a7 %1 o7 ofedrrmoy ®
T wftrs wedt avg & I § amn
AT EET T
(v) Twckwht & wror ¥
FOFTT & T wTaTg waA1 aqr At
¥ Ty w1 iy aga v w2 fro
mr g
Kerala N.G.Os.
2316. Shrl Vasadevan Nalr:
Shri Warler:

Bhri A. K. Gepalan:

Will the Minister of Finanes be
pleased to state:

(a) whether the orgenisation of
Kerala Non-Garetted Officers hag sub-
mitted a memorandum on the Kerala
Pay Commission Report; and
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(b) if so, its details and the steps
taken to examine the Pay Commis-
sion's proposals in the light of the
suggestions made by the Non-gazetied
Officers?

The Minister of Finance (Shri
Sachindra Chaudburi): (a) Yes, Sir.

(b) The details are contained in the
statement given below. The proposals
are being examined by the Gowvern-
ment of Kerala and decisions are
expected to be taken shortly.

STATEMENT

The points in the memorandum on
the Kerala Pay Commission's
submitted by the Kerala
Gazetted Officers’ Union are:

(i) The recommendations of the
Pay Commission may be suit-
ably modified so as to afford
neutralisation of the cost of
lving index as on lst .July,
1958

(ii) One increment weightage for
every three years of service
subject to a maximum of fve
may be granted to all non-
Gazetted Officers.

(iii) The present pay revision may
be confined to those scales of
pay  which extend up to
Rs. 300.

(iv) The pay slabs now adopted
for DA. may be modified
suitably to suit the pay struc-
ture in the State.

(v) House Rent Allowance at a
flat rate of Rs. 10 p.m. may
be granted to all Non-
Qazetted Officers.

(vi) Compulsory Savings Scheme
may be dropped in respect of
the employees whose income
is below the Income Tax pay-
able limit.

(vii) A Committee with a repre-
sentative of Kerala Non-
Gazetted Officers Unlon may
be appointed with a view to
Suggest ways and means of
making suitable modifications
to the Pay Commission's
recommendations.

Non-
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Tospltal in Guladbl Bagh, Delhl

2318, Shri Yashp:l Singh:
Bhri Bagri:
Bhri Vshram Prasad:
Dr. Rym Manohar Lohia:
Bhri Utiya:
Shri Kishen Pattmayak:
Shri Shiv Charan Gupta:

Will the Minister of Health and
Family Planning be pleassd to refer
to the reply given to Unstarred Ques-
tion No. 2162 on 9th December, 1963
and state:

(a) the progress so far mads by
Government in the eviction of squat-
ters from the land acquired to con-
gtruct a hospital in Gulabi Bagh near
Andha Mughal in Delhi;

(b) it 8o, when the construction
work is likely to start: anc

(c) when the work will be com-
pleted?
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The Min'sler of Health and Family
Planning (Dr. Sushila Nayar): (a)
The lind was al one time cleared of
squatters but it was re-occupied by
them in greatsr numbers. Efforis are
b2ing made lo evict them,

(b) and (c). Du2 to financial strin-
gency no provision has been made for
coast:uction work in 1966-67.

fiziz v wr3 W, «f o

2319. W) Ho ®To fyuq::
Y AT |/ WS
wr gy gaen
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dwg @ @@ ¢
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TR 344 fwa Qo & /7 | o6y ¢
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(¥) sqa ¥ agwmmamaa &
T T, 106G a% femr oz
/MTATT WA qF gug & fad awy
wg ; ux

(v) feod & w0 & g &
fEmT wwwrr gur ?
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Reorganisation of Minisiry of Worka
and Hounsing

2320. Shri Bhagwat Jha Amd:
Shrl M. L. Dwivedi:
8hri 8. C. Samanta:
Shrl Subodh Hansda:
Bhrimatl Savitrl Nigam:
Bhri P. C. Borooah:

Will the Minister of Works, Hous-
Ing and Urban Development be pleas-
ed to state:

(a) whether the reorganisation of
the Ministry will n=cessitate retranch-
ment of gome employees; and
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(b) if s3, whathsr efforts will be
made to provide alternative employ-
ment for them?

The Minister of Works, H7av'ng and
Urban Devclopment (Shri Mehr
Chand Khimna): (a) and (b). The
reorganisation has resulted in reduc-
tion of some aszistants and clerks but
they have been absorbed in vacancies
elsewhere,

wors qaikiwn € fwd €z
%, OH;
2321. &} Tlo ATo fawrd’ : war
faert wxfagy 4 qgaay & g
i %
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§ o' x7 wa ®1 qu v & fall W
wdrd €1 o & ?

few:f o frg 1 W) (N wwa
ugTr) : (%) WaTe-frmraw, pkey
% qift § g avdw T ® =g
f 5z # ger A 91 €1 §
g7 9, T g w1 AT AR Ay
-l

(m) e & wrm Tdt ® W
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aarf w af e & a0 @ W o
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# driz o 2T 978 gy m
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Loan Assistance for Tungabhadra

High Leve] Canal Scheme

2324. Shri Kolla Venkalah:
Bhri M. N. Swamy:
-8hri Laxmi Duss:
Bhri Vishwa Nath Pandey:
Shri Yashpal Singh:

Will the Minister of Irrigation an®

. Power be pleased to refer to the reply

given to Unstarred Question No. 1254
on the 25th November, 1965 and state:

(a) whether the additional loan
assistance sought by the Government
of Andhra Pradesh in the current
financial year for the Tungabhadra
High Level Canal scheme has since
been granted;

(b) if so, when and the amount
granted; and

(c¢) if not, the reasons for delay?

The Minister of Irrigation amd
Power (Shri Fakhruddin Ahmed):
(a) and (b). Against the request of
the Government of Andhra Pradesh
for additional loan assistance of
Ra. 198 crores, two loams, one of
Rs. 1 crore and another of Rs. 60
lakhs, were sanctioned to them on the
18th December, 1985 and the 31st Jan=
uary, 1966 respectively.

(¢) Does not arise,

Urban Community Development
Projects in Rajasthan

£325. Shri Karnl Singhji: Will the
Minister of Health and Family Plam-
ning be pleased to refer to the reply
given to Unstarred Question No, 8%
on the 18th November, 1965 and state
whether any decision has since basm
taken to start pilot projects for urbem
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Community Development in Rajas-
than?

The Minister of Health and Family
Planning (Dr. Seshila Nayar): The
Government of Rajasthan have been
allotted one project for Urban Com-
munity Development which will be
started at Ajmer.

Ald frem Awstiria

2326. Shri Karnl Singhji:
Bhri Vishwa Nath Pandey:

Will the Minister of Finamce be
pleased to state:

(a) the amount received from
Austria under the Aid India Consor-
tium assistance for 1065-68;

(b) how much of it has been spent;
and

(c) the manner of utilisation of the
amount with details thereof?

The Minister of Finance (Shri
Sschindra Chandhari): (a) A Gov-
ernmental Credit of $4.00 million
(Re. 190 lakhs) and a Suppliers' Credit
of $1.00 million (Rs. 47.6 lakhs) were
made available,

(b) and (c):
(1) Governmental Credit—{(Rs. 180.00
lakha)
(1) Ra. 75 lakhs have been allo.at-

ed for import of fertilizers for which
the draft contract has been approved
and is now being finalised.

(2) Ra. 50 lakhs have been allocat-
ed for import of steel for which con-
tracts are awalted

(3) Rs. 2143 lakhs have been set
apart for payment of technical fees
to M/s. Bohler which fall due in May,
1988 and November, 1088;

(4) The balance of Rs. 43.57 lakhs
has been allotted to ‘others’ including
Btate Electricity Boards and Railways
and contracts are awaited

(ii) Suppliers’ Credit (Rs. 47.6 lakhs)

The allocationg under this credit are
being finalised.
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Irrigation and Power Poteatial in U.P.

2327. Shri Vishwa Naih Pandey:
Shri Ram Sewak Yadav:
Shri Bagri:

Will the Minister of Irrigation and:
Power be pleased to state:

(a) whether the Government of
Uttar Pradesh have approached the
Union Government for additional help
for developing their power and irri-
gation potential during 1986-67; and

(b) if so, the reaction of the Union
Government thereto?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
No.

(b) Does not arise.

Family Pension and House Bailding
Lean Scheme

2328. Shri Vishwa Nath Pandey:
Will the Minister of Finance be pleas-
ed to refer to the reply given to Un-
starred Question No. 105 on the 4th
November, 1985 regarding the Family
Pension and House Building Loan
Scheme and state:

(a) whether Government have gince
received the report from the senlar
officer of his Ministry who had gone
abroad to study the working of family
pension scheme;

(b) if so, the main recommenda-
tions thereof; and

(c) whether Government have
completed consideration thersof and
also of his report on the House Build-
ing Loan Scheme?

Ths Minister of Foamcs (Shri
Sachindra Chasdburi): (a) to (c). A
Memorandum on a Pension Scheme
mainly for employees other than
Government servants has been recsiv-
ed. This scheme as well as the
scheme for a Housing Tinance Corpo-
ration are under considerstion
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Adulteration In Foedstuffs

2329. Shri Vishwa Nath Pandey:
Shri Onkar Lal Berwa:
Bhrli Hukam Chand
Eachhavaiya:

Wil the Minister of Health and
Family Planning be pleased to state:

(a) the number of prosecutions
launched in each State and Union
Territory since the 15th December,
19685 against adultrants of food-stuffs;

(b) the
secured; and

number of convictions

(c) the nature and quantum of
sentence awarded in each case?

The Minister of Health and Family
Planning (Dr. Suthila Nayar): (a)
tv (¢). A statement containing the re-
quisite information is laid on the
Table of the House. [Placed in Lib-
rary. See No, LT-5800/66].

Teaching of Pharmacisis

2330. Shrl P. R. Chakraveril: Will
the Minister of Heallh and Famlly
Plinnlng be pleased to state the stepi
taken to improve the standards of
teaching impa:ited to Pharmacists?

The Minlster of Health and Family
‘Planning (Dr. Sushila Nayar): Thz
Pharmaecy Act was enacted in 1943
with a view inter alia to regulaie th2
educationa] standards in Pharmacy.

The Pharmacy Council of India
regulates eduzation in Pharmacy upto
the diploma level by prescribing the
natu:e and content of the courses of
study to be undertaken before admis«
sion and examination by approving
the educational institutions conducting
courses of study in Pharmacy and by
prescribing the subjects of examina-
tion and the standards to be attained
tharein. The Education Regulations
und>r the Pharmacy Act, 1948 were
notified in 1851 accordingly.

The All India Council for Techni-
cal Education in the Ministry of Edu-
cation appointed an Expert Committes
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known as the Pharmaceutical Educa-
tion Committee which has laid down
model Education Standards for the
graduate level of studies in Pharmacy.
The scheme also included the details
of equipment, accommodaition, staff
and other instructional facilities re-
quired for conducting th: courss,

Th® Government of India have
undertaken a programme for the im-
provement and development of insti-
tutions conducting degree courses in
Pharmacy. The States which do not
have facilities for training in Phar-
macy at degrec level have been
advised to establish at least one such
centre each. It ia proposed to assist
the institutions by providing 50 per
cent of the expenditure as grant-in-
aid under the Third Five Year Plan,

For co-ordinated development of
post-graduate studies in engineering
and technology, the All India Council
for Technical Education had set up a
Board of Post-Graduate Studies and
Research. So far the Board have
approved three centres for conduct.
ing Post-graduate courses in Phar-
maey.

The Central Government have also
a proposal to establish a Central Instl-
tute of Pharmacy to provide courses
of study in the higher ranges of
Pharmacy with facilities for research
and to train teachers for wvarious
pharmaceutical subjects.
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Development of Backward Areas In
Rajasthan

2132, Shri Dhuleshwar Meena:
Bhri Ramachandra Ulaks:

Will the Minister of Plamning be
pleased to state:

(a) the amount allotted to Rajas-
than for the development of backward
areas during 1965-88; and

(b) the manner in which the
amount was utilised by the State
during the same period?

The Min'ster for Planning (Shri
Asoka Mehta): (a) and (b). No sp=ci-
fic amount was allotted to Rajasthan
for the development of backward
areas during 1965-88, Development
of such areas formed part of the over-
all Plan for the State.

Loan to Rajasthan Govermment

2313. Shri Dhulethwar Meena:
Ehrl REamachindra Ulaka:

Will the Minister of Finance be
pleased to state:

(a) whether the Central Govarn-
ment have granted any loan to the
Government of Rajasthan for the im-
provement of their ways and means
position during 1985-60; and

(b) if so, the details thereof?

The Minister of Finince (Shrl
Bachindra Chaundharl): (a) No, Bir.

(b) Does not arise.

Leprosy Control Centres in Rajasthan

2334. Shri Dhuleshwar Meena:
8hrl Ramachandra Ulaka:

Will the Minister of Health amd
Fam.ly Plansing be pleased to stats:

(a) the number of leprosy control
cer:tres at present la Rajasthan;



6I1I1 Hritten Answers

(b) the number of patients for
whom provision has been made In
these centres; and

(c) the total amount of loan or
grant given by the Central Govern-
ment to these centres during 1965-667

The Minister of Health and Famliy
Planaing (Dr. Bushila Nayar): (a)
and (b). The gross incidence of lep-
rosy in Rajasthan being very low, the
State Government is not participating
in the National Leprosy Control Pro-
gramme being implemented in the
country. Ag such, no Leprosy Control
Centres have been established in this
State. However, at present two Lep-
rosy Asylums one each at Jaipur ana
Jodhpur with 40 and 55 beds respec-
tively are functioning in the State.

(¢) Does not arise,

Development of Rajasthan

2335. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Plamning be
pleased to state:

(a) the amount actually allotted tuv
and spent by the Rajasthan Govern-
ment for the development of the State
during 1965-686; and

(b) the amount proposed to be
allotted to the State for the purpose
during 1966-677

The Mimister for Planning (Shri
Asoks Mehta): (a) Against the allo-
cation of Rs. 52 crores, the likely
expenditure is reported to be Rs. 51.27
crores, inclusive of about Rs. 8 crores
for Rajasthan Canal Project.

(b) Rs. 3668 crores, exclusive of

the amount required for Rajasthan
Canal Project.

Contraceptives

2338. Shrl Ramachandra Ulaka:
Shri Dhuleshwar Meena;

Will the Minister of Health and
Family Planning be pleased to state:

(a) what is the available quantity
of contraceptives and whether it s
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communsurate with the present
requirement of the country; and

(b) what steps have been taken to
increase production of contraceptives?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
The following is the quantity of the
various iypes of contraceptives pro-
duced/manufactured in the country

1. Foam
tablets.

2. Jelly/Cream/Paste—214 tonms.

3. Rubber  contraceptives—37.44
million pieces.

In addition about 10.00 million pieces
of rubber contraceptives are being
imported during the current financial
year,

tablets—28.50 million

Production of contraceptives, except
rubber contraceptives, is communsu-
rate with the present requirements of
the country.

(b) The following steps have been
taken to increase the production of
contraceptives:

(i) Licences for the manufacture
of rubber contraceptives have
been given to certain firms
and their production capacity
is 177.17 million pieces. At
present only one firm has
started production. Four
more firms under the Small
Scale Sector have installed
factories and their production
capacity is 60 million pieces,
but their product at present
is below the Standard laid
down by Government. The
firms have been requested to
improve the product.

(ii) The Government of India
have decided to manufacture
rubber contraceptives in the
public sector, and a factory
for this purpose i@ being
established In Kerala;

(iif) Foam Tablets are being manu-
factured by the Government
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of India at the Medical Store
Depot, Madras. Efforts are
also being made to manufac-
ture contraceptive cream at
the Medical Store Depot,
Bombay.

FAousing Advance im Orissa

2337. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Worka, Hoas-
ing and Urban Development be pleas-
<ed to state:

(i) the mnumber of applications
received from the Central Govern-
ment employees in Orissa for house
building advances during the period
from the 20th Movember, 1965 upto
date;

(b) the number of applications ap-
proved by Government; and

(c) the tutal amount of loan grant-
od to them during the above period?

The Minister of Works, Housing and
Urban Development (Shri Mehr
Chand Khanna): (a) 2.

(b) The sponsoring departments
have been asked to get the defects/
omissions rectified by the applicanta
After this has been done, the appll-
cations will be processed further,

(c) Does not arise.

Sium Clearance ia Orism

2338, Shrl Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Works, Hous-
ing and Urban Development be pleas-
ed to state:

{a) the tota] emount actually grant-
ed for slum clearance in Orissa during
1865-68, and

(b) the amount proposed to be given
for the same purpose to Orlssa during
1868-077
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The Minister of Works, Housing and
Urban Development (Shri Mehr
Chand Khanha): (a) The approved
outlay for the Slum Clearance Scheme
in Orissa during 1965-66 i» Rs. 3
lakhs—Rs. 3.75 lakhs to be provided
by the Central Government and
Rs. 125 lakhs by the State Govern-
ment, ‘The actual amount which can
be granted to the State Government
will depend on the expenditure incur-
red by them during the year.

(b) The tota] approved outlay is
likely to be Rs. 14 lakhs.

Research Schemes in Orissa

2339. Shrl Ramachandra Ulaka:
Bhri Dholeshwar Meena:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether any research schemes
have been sanctioned or will be sanc-
tioned by the Centrel Board of Irriga-
tion and Power for Orissa during
1966-87; and

(b) it so, the details thereof?

The Minister of [Irrigation and
Power (Bhri Fakhruddin Ahmed): (a)
Yes, Sir.

(b) A statement ia laid on the Table
of the House. [Placed in Librory.
See No. LT-5801/06]).

Development of Ayurveds During
Fourth FPlmn

2340. Shri Vasndevam Nair:
Bhrl Warlor:
Bhri A. X. Gopalan:

Will the Minister of Health and
Family Plamning be pleased to state:

(a) whether Government have re-
ceived any memorandum from the
Kerala Ayurveda Mandulam regarding
the problems concerning this branch
of medicine; and

(b) if so,
thereto?

resction

Government's
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The Minister of Health and Family
Planning (Dr. Sughils Nayar): (a)
Yes, Sir.
(b) The
examined.

memorandum is being

Maharashira Rural Water Sapply
Schemes

2341. Shrl M. L. Jadhav: Will the
Minister of Health and Family Plan-
ning be pleased tn refer to the reply
given to Starred Question No. 1258 on
the 25th November, 1965, and state
when the clearance for the rural water
supply schemes of Maharashtma is
likely to be given?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): Of the
32 schemes reported in the reply given
to Unstarred Question No. 1258 as
having been returned to the State Gov-
ernment, only 9 schemes were recelv-
ed from then after carrying out the
suggested amendments, Of these, 7
were approved and 2 are under exa-
mination in the Central Public Health
Engineering Organisation.

Of the 11 schemes which were re-
ported to be under examination, 7
have since been approved. 3 schemes
were returned to the State Government
for revision and 1 scheme s under
scrutiny of the Central Public Health
Engineering Organisation.

In addition to the above, 17 new
schemes were received from the State
Government. Of these, 3 have been
approved, 1 returned for clarification
and the remaining 13 schemes are
under scrutiny of the Central Public
Health Engineerlng Organisation.

Acquisition of Land In Ghazlabad by
Government of

2342, Shri Shiv Charan Guptia: Will
the Minister of Works, Housing and
Urban Development be pleased to
state:

(a) whether land has been acquired
in Ghaziabag (UP.) for the use of
the Government of India;
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(b) it so, the area thereof and the
amount of compensation paid for the
same; and

(e) for what purpose the land iz to
be utilised and when the project Iis
likely to start?

The Minister of Works, Fousing and
Urban Development (Shri Mehr Chand
Khanna): (a) and (b). Action has
been initiated for the acquisition

of 250 acres of land in
Ghaziabad for the Central Govern~
ment. The amount will only be

known after the acquisition proceed-
ings have bcen completed.

(c) For Central Governmeni Offices
and residences.

Night Blindness

2343. Shrimati Ramduolari Sinha:
Will the Minister of Health and Family
Planning be pleased to state:

(a) whether any fleld work
been conducted in conmection
night-blindness;

(b) if so, the details thereof; and

(c) the steps taken to eradicate this
disease completely?

The Minister of Health ang Family
Planning (Dr. Sushila Nayar): (a)
Yes.

(b) Field surveys have been con-
ducted by the Nutrition Research
Laboratories, Hydeiabad and the De-
partment of Nutrition, All India In-
stitute of Hygiene and Public Health,
Calcutta. These were designed to
determine the percentage of popula-
tion and the different age groups hav-
ing night-blindness and whether this
could be correlated with nutrient in-
take. It has generally been found that
Vitamin ‘A" deficiency of even mode-
rate intensity can cause night-blind-
ness, before any other clinical gigns
appear. The survey among the school
children in Calcutta revealed that
asbout 2 per cent of all children suffer
from night-blindness. The dota in the
South is glightly higher (3 to 4 per
cent).

has
with
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(c) The measureg to improve gen-
ers, nutritional siandards will  au.o-
matically e.adicate  this  disea.e.
Sp.rial need is o anprove the intake
o Vilamin ‘A’ througa groua.er  in-
take of 'milk, eggs and carrots etc.
Expunded nutiit.on  prograrame  is
being introduced in as many blocks
as possible to p cduce and distribute
pro.wective foods to vulnerable groups.

Dumbroo Hydro-Electrig Projct

2344, Shil Dasaratha Deb: Will the
Munuster of Li.rigation and Power be
pleased to slate:

(a) whether any schcme har been
drawn either by the Centre or by the
Tripura Administrution to provide 1e-
habilitation to those triba.g who are
likely to be displaced from lands when

the Dumbroo Hydro-Electric Project
ln Tripura materialises; und
(b) if not, whether Government

propose to select and sct aside a site
or sites exclusively fo. the rehabili-
tation of the said population before-
band?

The Minister of Irrigation ang Fower
(Shri Fakhruddin Ahmed): (a) and
(b). Not yet, When the scheme is
taken up for implementation, the
rehabilitation problem will pe tackled.

BRural Industrialisation in Punjab

2345. Shri Daljit Singh: Wil! the
Minister of Planning be pleased to
state:

(a) the greas selected in Punjab for
the Rural Industrics Project Program-
me sponsored by the Rural Industries
Planning Committee of the Planning
Commission;

(b) the criteria for selection; and

{c) the progress made so far under
the scheme?

‘The Minister of Planning (8brl
Asoka Mehta): (a) to (c). A statement
is laid on the Table of the House
{Placed in Library. See No. LT-3802/
66].

Memerandum Regarding Joint Btock
Capital

2346. Bhri P. C. Borooah: Will the
Minister of Finance be pleasel to
state;

(a) whether the President of the
Stock Exchanges in India recently
presented to him a memorandum at
Madrag bringing forth the fact that
the two-fiftha of the newly subscribed
joint stock capital in India has been
wipud out during the past three years;

(b) it so, the other points made out
in the memorandum: and

(¢) Government's reaction thereto?

The Minister of Finance (Shri
Sachindra Chauaburl): (a) and (b).
Yes, Sir. The other points made out
in the memorandum werc that the
prospects of & reasonable return on
equity capital and of capital apprecia-
tion had been dimmed on account of
the fiscal measures, such as 7§ per
cent tax on equity dividends declared
by a publie company, sur-tax on
company'’s profits, 12§ per cent tax on
bonus issues and the capital gains tax

on bonus issues in the hands of the
shareholders of a company. Besides
these points, the memor Riso

touched upon the inflationary rise in
prices, high levels of personal taxation.
and the present pattern of Interest
rates.

(c) Government has examined the
memorandum and has the invesiment
climate under constant observation.
with a view to its improvement.

L LA L RE
2347. oft wifere W T

w1 ereeg awrafoere frgtom w1
og T ¥ g w4 fe
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Weighment of Fxport Cargoes

2348. Shri Indrajif Gupta: Will the
Minister of Finance be pleased to
state:

(a) whether in the interests of pre-
venting the melpractices pf under-
invoicing and over-invoicing in  the
country’s foreign trade, Government
are considering the feasibility of uti-
Iising the export scrvices of indepen-
-deny bodies of recognised status func-
tioning in Calcutta and other ports for
checking the weighment and cubic
measurement of export cargoes; and

(b) if so, the progress made in this
direction?

The Minister of Finance (Shri Sach-
mdra Chaudhuri): (a) No, Sir. Check-
Ing the welghment and cubic measure-
ment of expory cargoes dorx not gen-
erally help in assessing the exient of
under-invoicing and  over-invoicing.
It is the valuation aspect that is im-
oorwtant In assessing the extent  of
under/over-invoicing. When there are
-doubts about the correctness of valua-
tlon in respect of any export goode,
the Custom Houses make such enquir-
ies as considered necessary to a-rive
at the correct value of the goods con-
cerned.

(b) Does not arise.
Masier Plan for Big Cities and Towns
in Orlsss

2349 Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Works, Housing
and Urban Development be pleased to
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refer to the reply given to Starred
Question No. 72 on the 21st February,
1963 and state the amount allocated to
Orissa for the preparation pf master
plans for big cities and towns?

The Minister of Works, Tousing and
Urbar Development (Shri Mehr Chand
Khanna): The amount allocated to the
Government of Orissa for the prepa-
ralion of Master Pians for big cities
and towng during the Third Five Year
Plan is Rs. 10.85 lakhs. A further
sum of Rs. 75,000 has been provided
during 1965-86 for basic surveys and
advance action for towns to be n-
cluded during the Fourth Five Year
Plan for the preparation of Master
Plans.

Allotment of Sheps Im New Delhi
Markets

2350. Shri Daljit Singh: Will the
Minister of Works, Housing and Urban
Development be pleased to state.

(a) the number of shops allotted in
the different markets in New Delhi,
so far;

(b) the number of persons allotted
more than gne shop and how many
have the maximum nmumber in one
name,

(¢) the number of ailottces related to
(1) the Government ang (2) the De-
partment employees;

(d) the number of allottees
have sub-let; and

who

(e) the action taken by Government
against those who have sub-let?

The Minister of Works, Houslng and
Urban Development (Shri Mehr Chand
Khanna): (a) 1381 shops have mo far
been allotted by the Dirsctorate of
Estates in New Delhi.

(b) The Ministry of Works, Housing
and Urbun Development is not aware
of any case in which more than one
shop has been allotted to an indivi-

dusl,
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(¢) No information is available in
this regard, as allottees are mnot re-
quired to furnish particulars of their
relatives,

(d) and (e). 60 complaints of alleg-
€d subletting have come to potlce.
These cases are under investigation.

Raral Electrification

2351, Shri Mohammag Ellas:
Shri 8. M. Banerjee:
Dr. Ranen Sen:

Will the Minister of Irrigalion and
Power be pleased to state:

(a) the number of villages which
cap be electrified by each State after
taking all the existing factors into ac-
count including the present capability
of each organisation and also position
of material required for rural electri-
fication;

(b) whether the gigantic program-
me of rural electrification to be taken
up for implementation on the occagion
of the Mahatma Gandhi Centenary
Celebrations in 1869 can be realised
considering the capability and other
limitations; and

(¢) whether it is g fact that rural
electrification programme now drawn
up has not been coordinated with
other rural developmeny schemes?

The Minister of Irrigailon and
Power (Shri Fakhruddin Ahmed): (a)
A tentative assessment was made re-
garding the number of wvillages that
may be electrified during the Fourth
Plan was made in consultation with
vaiious States and Union Territories,
A statement showing the tentative
figures is laid on the Table of the
House, [Placed in Library. See No.
LT-5803/66]. However, in view of
the urgent need for augmenting food
production in the country, it has since
been decided that rural electrification
programme should henceforth be
drawn up with a biag towards ener-
gising pumps sets. The tentative
target for the IV Plan fixed in con-
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sultation with the various State Electri-
city Boards and the Food and Agri-
culture Ministry is about 7 lakh pumps.
In order not to overlook the socio-
economic objective of rural electrifi-
cation the State authorities have been
advised that the schemes for rural
electrification during IV Plan may be
drawp up in such a manner as to cover
an area of group of villages huving
clusters of pumps at the same time
meeting the other rural loads in that
area, Thus with the emphasis on the
programme of energising of pump sets,
as fur as possible, 15 to 20 per cent
of the villages in each State should be
covered during the IV Plan period.
The IV Plan programme has however
not yet been finalised and only that
for the first year of the IV Plan is
being drawn up.

(b) During the Irrigation and Power
Seminar held in October, 1964, a
target wag get for wchieving electrifi-
cation of one lakh villages by October,
1969, the birth centenary of Mahatma
Gandhi, which was alsp reiterated in
the conference of the State Irrigation
and Power Ministers held in Novem-
ber, 19685. The achievement ai the end
of the III Plan would be about 55,000
villages. In accordance with the above
conclusions the State authorities have
been advised to take a number of steps
as recommended in the Seminar, for
expeditious achievement in rural elec-
trification like strengthening the or-
ganisational set up et all levels in the
States, strengthening of the rural elec-
trification cell ai Central level with a
view to coordinate the activities of the
planning apencies and gpllied matters
and alsp the various measures to be
taken in achieving economy in con-
already initiated action on the above
already intiated action on the above
suggestions.

(¢) The States have been advised
that while drawing rural electrifica-
tion schemes for the IV Plan  close
collaboration should be maintained and
the schemes be prepared in consulta-
tion with the Agriculture, Irrigation,
Development and Planning Depart-
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ments in order to ensure co-ordinat-
ed development of the programmes.
This aspect has been emphasized also
during the Conference of Chairmen of
State Electricity Board held in Novem-
ber, 1965.

Tungabhadra Right Canal

2352, Shri Kolly Venkalah:
Shri M. N. Swamy:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the Mysore Government
disagreed with the Central Water and
Fower Commission regarding the cal-
culation of surplus water from Tunga-
bhadra right canal available for
Andhra for gecond crop;

(b) if so, the reasong advanced for
the disagreement;

(c) the reaction of Government

thereto; and

(d) whether any action will be tak-
en immediately in view of the season
for the second crop?

The Minlister of Irrigation and Power
(8hri Fakhruddin Ahmed): (a) to (d).
There was no disagreement. The first
working Table also was drawn up in
consultation with all. Later on con-
sidering the inflows, the repairs of left
main canal and the altered program-
me of letting in water made it neces-

sary to revise the table. These have
since been worked out. This kind of
revision is inherent for any river

system.

Extendeq Family Planning Programme

2353, Shrimatli Akkamma Devi: Will
the Minister of Health and Family
Planning be pleased to state:

(a) whether it is a fact that under
the Extended Family Planning Pro-
gramme, Malaria and Family Plan-
ning Programmes are linked up; und

(b) if so, the reasons therefor?

The Minister of Health and Famlly
Planning (Ur. Sushila Nayar): (a) and
(b). Yes. In areas where National
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Malaria Eradication Programme has
been completed and entered the main-
tenance phase, one male basic Health
Worker and one auxiliary nurse mid-
wife are being appointed per 2,000
families or 10,000 populations so that
they visit every home, motivate peo-
ple to have small families and also
keep a watch against the recurrence
of Malaria. This method is expected
to give better results in family plan-
ning as the workers will be better ac-
cepted and their advise given wmore
attention to by the people.

Alrport Health Organisation, Dumdum

2354. Shrimati Benu Chakravartty:
Will the Minister of Health and
Family Plannimg be pleased to state:

(a) whether jt Is a fact that Convey-
ance Allowance at revised rates has
been granted to the gazetted officers
working in Airport Hemlth Organisa-
tion, Dumdum; angd

(b) the reasons for not giving re-
vised conveyance allowance to the
non-gazetted staff?

The Minister of Health and Family
Planning (Dr. Sushily Nayar): (a) and
(b). The grant of Conveyance Allow-
ance to Central Governmment em-
ployees, whether gazetted or
non-gazetted, is governed by the same
set of rules. As none of the employees
of the Airport Health, Organisation,
Dumdum fulfil the prescribed condi-
tions the conveyance allowance has
not been sanctioned to any of them.
However, the non-gazetted supervisory
field staff who fulfil the conditions for
the grant of cycle allowance are in
receipt of such allowance.

e wt &
2355 oft Twiww g
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Night Shelters in Calicut

2356, Shri Mohammeg £oya: Wil
the Minister of Works, Housing and
Urban Development be pleased to
state:

(a) the approximate number of the
pavement dwellerg in the city of Cal-
cut in Kerala;

(b) the number of the night shelters
provided for them;

(c) it no shelter is provided, the
reasons for the same; and

(d) whether the night shelters are
provided in any other city in Kerala?
L

The Minister of Works Housing and
Urbam Development (Shrl Mehr Chand
EKhanna): (a) The information is being
obtained from the Government of
Kerala and will be laid on the Table
of the Sabha as soon as received.

(b) one night shelter is being
run by the Bharat Sewak Samaj in
Calicut.

(c) Does not arise.

(d) Night shelters have also been
provided by the Bharat Sewak Samaj
int—

(1) Trivandrum.
(2) Ernakulam:
(3) Kottayam.

(4) Alleppey.

A project for the construction of a
night shelter in Kottayam has been
sanctioned by the State Government
recently under the Slum  Clearance
Scheme.

Accommodation for Working Girls

2357, Shri Mohammed Koya: Will
the Minister of Works, Housing and
Urban Development be pleased to
state:

(a) whether Government have taken
any steps to solve the accommodation
problems of the girls working in non-
Goverrmental and quesi-Governmen-
tal establishments in Delhi; and

(b) if so, the details thereof?
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The Minister of Works, Hovglng and
Urban Development (Bhri Mehr Chand
Khanna): (a) and (b). No. Govern-
ment caters to the needs of Central
Government officers only. However,
we have allotted accommodetion to
non-Government servanls in the
Working Girls' Hostel to the extent
available.

Survey on the Demand of Energy
in Northern India

2358. Shri Raghunath Singh: Will
the Minister of Plannimg be pleased to
state:

(&) whether Government's attention
has been drawn to the survey con-
ducted by the Nutiona] Touncil of
Applied Economic Research un the de-
mand of Energy in Northern India;
and

(b) the reaction of Government on
the findings of the survey?

The Minister of Planning (Shri
Asoka Mehts): (a) and (b). The Plan-
ning Commission is aware that a re-
port on “Demand for Energy in the
Northern India” prepared by the
MNational Council of Applied Economic
Research has just been  published.
The report will be considered in due
course.

Power Gemeration in J. & K.

2359, Shri Rameshwar Tantla:
Shri Vishwa Nath Pamdey:

Will the Minister of Irrigatlor and
Power be pleased to state:

(a) whether Government have ree
cently approved u power generation
scheme in Jammu and Kashmir; and

(b) if so, the total estimated cost of
the scheme?

‘The Minister of Irrigation and Power
(Shri Fakhruddin Ahmed): (a) and
(b). The Upper Sind Hydro-Electric
Scheme—Stage I, estimated to  cost
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Rs. 421.16 lakhs (Generation Rs. 357.79
lakhg and Transmission Rs. 33.37 lakhs)
has been approved, in principle, by
the Advisory Committee on Irrigation,
Flood Control and Power Projects.

Bhertage of Tralned Werkers for
Family Planning Programmes

2360. Shri P. C. Borooah: Will the
Minister of Health and Family Plan-
ming be pleased to state:

(a) whether it is a fact that the
family planning programme has been
held up owing to the ghortage of train-
ed workers;

(b) if so, the nature and cxtent of
shortage; and

(c) the measures being taken to meet
the same?

The Minister of Health and Family
Planning (Dr, Sashila Nayar): (a) and
(b). Yes. There isshortage of trained
personnel for the desired progrews of
the family planning programme.

have
taken to meet the

(c) The following measurey
been/are being
shortage:—

(i) More training centres are
being established and existing
ones  are heing  further
strengthened.

(ii) A scheme for the grant of 500
scholarships @ Rs. 100 per
month every yecar to women
Medical students, who agree to
work under the Family Plan-
ning and Maternity & Child
Health Programmes for the
period for which they wvail
themselves of the scholarship,
has been started;

{illy Liberalisation of the terms and
conditions of service of the
Medical Officers to attract
them to the rural areas epg.
grant of public health or non-
practising allowance, provision
of residential accommodatiom
ete.
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(iv) Liberal grant of extensions
and re-employment of retired
medical officers;

(v) Raising of the upper age limit
for the recruitment of Assist-
ant Surgeons to thirty-five
yearg ang for the recruiiment
of specialists to fifty years;

Enforcing of minimum period
of rural servie ss an essentlal
condition for confirmation, for
crossing efficiency bar and for
selection tp higner assignments
and post-graduate training;

(vii) Recruitment of doctors from
surplus areas by offering ap-
polniments on permanent
basis;

(vi)

(vili) Students who are nominated
agalnst reserve seats or grant-
ed stipends are required to
sign a bond vndertakirg to
serve the Stale Government
for a specified number of sears
after graduationm,

(ix) Increasing the number of ad-
missions in the existing medi-
cal colleges wherever, posrible,
and by opening new medical
colleges.

Raid on Solicitors’ Firm in Calcuita

2361, Shri 8. M. Bancrjee:
Shri Madhe Limaye:

Will the Minister of Flnamete be
pleased to state:

(a) whether it is a fact that on the
11th February, 1968, the office of a
Solicitors’ firm in Calcutta was search-
ed by the officers of Directorate of
Enforcement, Government of India;

(b) if so, the details of the docu-
ments found;

(c) the action taken by Government;

(d) whether prosecution has been

launched against the fl'rm, and
(e) if not, the reasons for the driay?

The Minister of Finance (Shri
Sachisdra Chandhuri): (a) Yes, Sir.

(b) to (e). Certain douments and
some foreign currency have been seiz-
ed. The seized docum:nts are under
scrutiny. The que stion of further me-
tion will depend on the resuilts of the
scrutiny.

Shifting of C.G.H.S, Dispensary,
Paharganj, New Delhj

2342, Shri KEajroikar: Will the Minis-
ter of Health and Famlly Planning be
pleased to stiate:

(a) whether it {s a faci{ that there
was a proposal to shilt the C.GLH.S,
Dispensary, Pahargan; to Quarters
Nos. 13-17E, Chitra Guoia Road, New
Delhi which were got vacated in Janu-
ary, 1865 for this purposc, and

(b) if so, the reasons for not shift-
ing the Dispensary from the present
premises to the propcsed premises,
perticularly when the former gets
flooded during the rainy season?

The Minister of Healih and Family
Planning (Dr. Sushila Nayar): (a)
Yes, Sir.

(b) The dispensary will be shifted
from the present premises to the new
premises after necessary additions to
the quarters are carried out to suit
the requirements of a dispensary.

Proposed Shifting of C.GH.BS. Dis-
pensary, Pahargan] to Chitragupta
Road, New Delhi

2363, Shri Kajrolkar: Will the M ne-
ter of Works, Housing and Urbag De.
velopment be pleased w «tate;

{a) whether it is a fact that quarter
Nos. 13 to 17E, Chitragupta Road, New
Delhj were got vacated in January,
1985 to shift the C.G.H.5. Dispensary
from its present accommodatiou in
Paharganj to Chitragupta Road 1a New
Delhi;

(b} whether these quarters are still
unoccupied; and

(c) it so, the loss cf rent incurred
by Government on thls account?
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The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Ehanna): (a) Quarters No, 13, 14, 6
and 17E, Chitragupta Road were hind-
ed over to the Directorate General of
Health Services on the 20th February,
1965 and Quarter No. 15-E was handed
over to them on the 25th May 1085
after getting them wvacated from the
occupants.

(b) Information is being collected
from the Ministry of Health and when
received will be laid on the Table of
the Sabha.

(¢) The accommodation is rent free.
rex ot s
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1 FHI & FT70, FEA F1 97 w9
foren &, aq 7 2a goFTT FT g w7
Ty A & | 9 ¥4 #r fAard
w1 Saeg fewai ST gz s EEr

() o, & 1

(9) wfa ad, argga 3 &1 Afa
fraife s a9, aoe< fed a7 &
3T Tt TE, foradt aut &1 g
Wt wfgw &, d=T a@F &1 W@ e
w@ar g |

Allotment of Land to Natiomal Eifle
Association

2365. Shri Earnl Singhji: Wil the
Minister of Works, Housing and Urban
Development be pleascl ‘o siate the
up-to-date position with regard to the
allotment of land to the National Rifle
Association of India for the coastruc-
tion of Natlonal Raages in De'ln tor
civilian target shooiiag?®

The Minister of Works, Houslag and
Urban Development (Ehri Mebr Chand
Ehanna): The positivn 'n this regard
was earlier explained in the rote laid
on the table of the House on the Oth
December 1965, in reply to Unstarred
Question No. 2148,

Subsequently the Vica Presiden' of
the Association had writ'en to the then
Prime Minister requesting that thz land
allotted to the Associu':0n on the Rit'ge
may be allowed to be ulilised for ‘he
purpose, as no structures ag such would
be put up and the character of the
green belt could %e preservd. Thus
was referred to the Delhi Devclopment
Authority. The Standwg (ommidtee
of the Delhi Development Authority
have stated that the land-use for the
site an the upper Ridge Road area at
present with the Association is =
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regional park' and therefore, its use
for the location of a rifle range was
contrary to the land-use prescribed
under the Master Plan. The Autho-
rity have therefore, recommended
that the Association should not be
slluwed to have a riflle range on that
site.

Eviction of Villages from Vicinity of

Kadany Dam on River Mahl

2386, Shrl Rattan Lal: Will the
Minister of Irrigation and Power be
pleased to state:

{a) the acreage of land to be irrl-
gated by the Kadana Dam under con-
struction on the river Mahi in Gujarat
State on the Rajasthan border;

(b) whether it ig a fact that as =
result of this project, residents of a
number of villages will have to leave
these villages and shift elsewhere; and

(¢) if o, the namies of these villap-
in Rajasthan and Gujarat?

The Minister of Irrigation and Power
t8hri Fakhruddin Ahmed (n)
3,86,805 acres.

(b) and (c). Yes. The exact number
of villages and their names will he
known after detailed survey js done.

Chit Funds in Delhi

2387, Shri Lakhma Bhawani:
Bhri Wadiwa:
Shrimati Shyamkumari Devi:

Will the Minister of Fimance De
pleased to state:

(a) the names of the Chiet Funa
Companies in Delhi not registered so
far under the Madras Chit Fund Act:

(b) the steps Government! are tak-
ing to remove the hardshipg caused tn
the public due to the unregistered
Chit Funds; and

(e} whether these unregistered Chiz
Fund Organisations can issue notices
for non-payment of dues Lo their snem-
bers and can also flle sui against them
in a court of law?
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The Minister of Finance (Shn
Sachindra Chaudhuri): (a) Chit fund
companles as such not requirel to be
registered under the Madras Chit
Funds Act, 1081 as extended to DelhL
The bye-laws relating to chits, started
by companies or by other person-
after the 15th July 1964 are required
to be registered, but as the Act does
not have retrospective effect, chits
which were current at the time of
the extension of the Act are not gov-
erned by Its provisions and are not
required to be registered. As these
unregistered chits are not described
or jdentified by particular names, it is
not possible to furnish a list showing
the names of these chits, but the num-
ber of unregistered chits is believed
to be not very large now.

(b) Complaints from the Thembers
of the general public are investigatsd
and if the persons responsible for con-
ducting the chits are guilty of any act
which is punishable under the law,
suitable action is taken.

(c) The contractual obligations o
the foremen and various other persons
who are parties to the unregistered
chit contracts continue to be valid and
will be enforceable, if the contracts
do not violate any of the provislons
of the law.

Leprosy Cenire at Agra

2368. Shri Lakhmu Bhawanl:
Shri Wadiwa:
Shrimati Shyamkumari Devis
Shri Vishwa Nath Pandey:
Will the Minister of Health and
Family Planning bLe pleased to state:
(a) whether the work on the leprosy
centre at Agra has started;
(b) if so, the progress made In this
regard; and
(¢} the estimated total expenditire
on the same?
The Minister of Hesith and Family
Planaing (Dr. Bushils Nayar): (a) Yes
(b) 75 per cent of the construction
work has been completed so far;
(c) The over-all expenditure ex-
pected to be incurred on this centre
is estimated to be Ra. 50 lakhs
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Profit from Coca Cola

2369. Shri Lakhmu Bhawani:
Shri Wadiwa:
Shri Shyamkumari Devi:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that some
of the profit from Coca Cola goes to
the US.A. regularly from India;

(b) if so, the amount involved each
year; and

(c) the reasons therefore?

The Minister of Finance (Shri
Bachindra Chaudhuri): (a) No profits
are remitted abroad on account of the
bottling and sale of Coca Cola, Profits
are, however, being remitted to the
US.A. by the Indian branch of the
Coca Cola Export Corporation, U.S.A.
which manufactures Coca Cola coOn-
centrate in India for sale to the bottl-
ing companies and for export.

(b) Information regarding the profits
of individua] companies are treated as
confidential and it would not be in pub-
lic interest to disclose them. It may,
however, be mentioned that the remit.
tances on this account are more than
covered by foreign exchange earnings
from the exports made by this com-
pany.

() Remittanceg of profits and divid-
ends on foreign investments in India
are freely allowed after payment of
Indian taxes.

M.S. and M.D, Degrees

2370. Dr. P. Srinivasan: Will the
Minister of Health and Family Plam-
ning be pleased to state:

(a) whether it is a fact that Medical
students get MS. and M.D. degrees
within a period of six months in some
new universities without any regular
post-graduate course;

(b) if so, whether they have been
recogniscd by the Al] India Medical
Council;

"
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(c) if not, the reasons thereof; and

(d) whether the reciplents of such
M.5S. and M.D. Degrees are treated at
par for appointment, promotion and
seniority in Service?

The Minister of Health and Family
Plamning (Dr. Sushila Nayar): (a) in
80 far as the Central Government are
aware, Medical graduates do not get
M.S. and M.D. degrees within a period
of six months in any university in
India without any regular post-gradu-
ate course,

(b) to (d). Does not arise.

National Emergency Insurance
Schemes

2371, Shri D, C. Sharma: Will the
Minister of Finance be pleased to
state the tota] yield from the National
Emergency Insurance Schemes during
the current financial year?

The Minister of Finance (Bhri
Sachindra Chaudhuri): The total col-
lections under the Emergency Risks
Insurance Schemeg during the current
financial year as booked in the Office
of the Accountant General, Central
Revenues, upto 9-3-1866 are as
follows:

Emergency Risks
(Goods) Insurance
Scheme

Emergency Riska
(Factories) Insurance
Scheme .. Rs. 811,43 lakhy

.. Rs, 33474 lakhs

Financing of Primary Educatlon In
Madhya Pradesh

2372. Shri Wadiwa:
8hri R. 8. Tiwary:
Shri Lakhmu Bhawani:
Dr. C. B. Singh:
Shri J. P. Jyotishi:
Shri BR. 5. Pandey:
Will the Minister of Finance be
pleased to state-

(a) whether the former Union Minis-
ter for Finance held any discussion
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with the Membery of Parliament from
Madhya Pradesh in September, 1863
regarding financing of primary educa-
tion in Madhya Pradesh:

(b) whether any assurance was
given by him to the Members Parlia-
ment from Madhya Pradesh in Sep-
tember, 1965 that the Finance Minis-
try will give sympathetic consideration
to the financing outside the State Plan
of the schemes for opening of primary
and middle schools in Tribal areaxz in
Madhya Pradesh during the current
financial year as well as in further
plan peried;

(c) whether any proposal has gince
been received from the Madhya Pra-
desh Government; and

(d) if so, the decision of the Central
Government thereon?

The Minister of Finance (8hrl
Sachindra Chaudhuri): (a) Yes, Sir.

(b) It was indicated that a special
case could be made out for the educa-
tional programmes in Tribal areas.

(¢) Yes, Sir,

(d) The matter is being examined in
consultation with the Planning Com-
mission.

Ty Y ot Ayt A AT A e
W i W o

2373. st Triwrorrer : ¥aT fearf
wte fagay a1 ag a0 A w0 RLH
fr :

(%) w1 #d7 gFT X oA F
AT IR T GY A 9\ qwrarg aia
w0, fret g8 W A § ag (et R,
T ¥ o wrf o ) £ 8 AT

(=) w1 goerT w1 famre o
WA F T B g FA & far
w1 wrdard #0F w1 § aifie I
o ot # a6 3 e e
M ww !

Eigm

Ferarmf wfire gy winft (ot el
wge) (%) Jar (@), g% uT
AT IAEA { NTHT ®7 QT FA & (77
qaTq wOHTT Fra AarT #F 7 = €
wiw &t WY & 1 TH AT K g AR
weagH feg ot @ &

US, A4

2374. Shri Rameshwar Tantia: Willi
the Minister of Finsnce be pleased to
state:

(a) whether it is a fact that the
experts of the National Council of Ap-
plied Economic Research have pointed
out that US. credit assistance directed
to agriculture was not likely to make
the same impact on Tndia's effortg to
attain self-sustained growth as would
aid directed to machine building in-
dustries; and

(b) if so, the reaction of the Govern-
ment thereto?

The Minister of Finance (8hn
Sachindra Chaudharl) (a) No, Slr.

(b) Does not arise,

Central Assistamce to Madhya Pradesh

2875. Shri Himatsingka:
Shri Rameshwar Tantia:

Will the Minister of Finance be
pleased to state:

(a) whether the Madhya Pradesh
Government have submitted a Memo-
randum to the Prime Minister for more
Central assistance for development of
the State;

(b) if 30, the reaction of the Unioa
Government thereto;

(c) the main points of the Memo-
randum; and

(d) the decision taken on the
Memorandum?

The Minister of PFiaance (Shet
Sachipdra Chandhari): (a) No.
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memorandum has been submitted. But
the Chief Minister of Madhya Ptadesh
had written a letter to the Prime
Minister.

(b) to (d). The main points are (i)
additional Central assistance for the
‘State Plan in 1968-67 (ii) assistance
-towards drought relief expenditure. It
has been decided that, while no ad-
ditional Plan assistance ig posuible, the
-question of further assistance for
drought relief will be considered early
in the next financial year.

Power Supply to Dethi from FPunjab

2376, Shrj Rameshwar Tamtia: WiI
‘the Minister of Irrigation and Power
'be pleased to state:

(a) whether it is a fact that the
Punjab Government have recently
been approached to reiease more power
to Delhi; and

(b) if so, the reaction of the Punjab
Government thereto?

The Minister of Irrigition and Power
(Shri Fakhruddin Ahmed): (a) Yes.
Punjab Government were approached
by DESU on 25th February, 1966 for
release of more power to Delhi.

(b) The Punjab GovernmcnlL have
agreed that if the supply 1y -estiricted
on average to 20 MW in thc months
of February and M-rch, 1966, more
power will be made available to Delhl
during the months of April, May ‘na
June, 1966,

Master Plan for Supply of Urlnking
Water

2377. Dr, L. M. Singhvi: will the
Minister of Health and Fauuly Plan-
wing be pleased to atale:

(a) whether a master plun to make
drinking water available to all th.
-eitizens has been formuinted and
adopted: and

(b) if so, when would thiz basic
necessity be satisfled throughout the
-country?
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. of Privilege
The Minisier of Health and Family
Planning (Dr. Sushile Nayar;: (a) and
(b). No such Master Plan has been
prepared.
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12.09 hrs.
RE QUESTION OF PRIVILEGE

Mr. Deputy-Speaker: On the 16th
March, 1966, Shri Ram Sewak Yadav
sought to raise in the House a ques-
tior of privilege regarding the alleged
obstruction of the taxi of Dr. Ram
Manchar Lohia, Member of Parlia-
ment, outside Gate No. 1, Parliament
House, New Delhi when he was going
from the Parliament House, to give
passage 10 the Prime Minister's car.

I have made enquiries into the mat-
ter and have been told by the Watch
and Ward Officer, Lok Sabha, that the
Constable on duty while regulating
traffic in the normal ocourse had to
give & stop signal to the taxi of Dr.
Lohia as he had already given pass
signal to the traffic coming from the
other side. The driver of Dr. Lohia's
taxi stopped the taxi. Dr. Lohia came
out of the taxi towardg the constable
on duty and in the mreantime the
Prime Minister's car coming from the
other side (Gale No. 5, Parliament
House) passed by. There was thus no
intention on the part of the police
constable on duty to obstruct the hon.
Member's taxi from proceeding in the
normal course. All that had to be
done to avoid any aceident and regu-
late free flow of traffic. ‘There is,
therefore, no question of privilege in-
volved.

o T wAE Mg (FrRamm):
ur fawgw q3 & waw wEET |

ot Todww qEw  (aTEED)
W 6 §9 fraa &= 7 Afad

e T AREY wifga : a7 famg
w5 &1 A et ow g fom #
o oy ff | T faofrx frm &
WA w1 & garE A g o gEf
ow #t fowr % o @ off L v T
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W3 I w7 F TUT qAT T A0 AL
&1 afeT wa w7 qF T fad
ﬁsqqfwﬁrmglnsi‘?ﬁ‘ﬂ%
FardrarfireTe 1 s zra1 74 A1 T
T ag ot fr w3 & wot 3w ¥ ds w1
¥ AT W PeEt w7 T AW
Iq ¥ arz qfm a4t ¥ 37 2T WY
s wifs—& gfem A ¥ ger,
wfan f§ T gar gET I9% W
ar wew ¥ fawer #T % wodr wly
¥ gt fawr & mrt oo @ 4f, A
o @ femt #1 owA qEi Ty Og
o s F At &
o A ¥ 19 759 11 q4%% & gRwa
¥ qy ¥ me geedi ¥ ogOw A O
feeat s f 1€ g waTer T
T gFaT g, FIE FW [EATT ¥
#FaT g, @ ag #1979 & famrs g
AT gAY TRt ATAWET T w1 WY g
I ¥ . (vowerr) . XM
T LR A9 0 (e o L
(cowa®) .. w7 WO AT TITIT, L
(wrwwer) . enfag & v o §
T qF qE AR T 7T A |

Mr, Deputy-Speaker: Order, order.
Let him have his say.

Shri J. B. Eripalani (Amroha): It
ig 7ur painful experience that when-
<ve~ a member of the Government
passs, his car is given precedence
<over other cars and traffic is stopped.

e W AT Wfgar: & w7 7
& 97 Afaary ® & 14 97 15
1 ¥ E A7 9 g 47 £ W
fae wfgn m & dan 1. (wqwmm)
R IE AT AT AT AW A 7 qfear w1
WA 4 AT S—urT 14 7R

“.he State shall not deny to any
person equality hefore the law or

the equal protection of the laws
within the territory of India."
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M A A g R e
¢ fr
‘No citizen shall, on grounds....

be subject to any disability, liabl-
lity, restrietion or condition...."”

i, It | & ww N ¥ Heowm
W ¥ FIT 99T ey o @ f,
12 ¥ fanr e ?

restriction. .

(a) access to shops, public restau-
rants, hotels and places of public en-
tertainment; or

(b) the use of wells, tanks, bathing
ghats, roads and places of public re-
sort......."

Tem H A ATy wgr o §
MowFT AT EMTH . |

Mr. Deputy-Speaker: Please read
sub-clauses (3) and (4) also.

Dr. Ram Manohar Lohla: I will read
them.

“Nothing in this article shall
prevent the State from making any
special provision for women and
children.”

(vawar)

v & g fraes w7 e g fe
RETA FaT oY qwar o A T g
ﬂrwmiitgmiﬂﬂ'{r’m
FMEAY | WF TRl UT HAT KT OF 4T
gmmmpmz- (warwrwer)
wyrer a1 asat 3 W ag friefesTe
1 9@ T Zre gwEt | (vaww)
& a77 fasd at &1 Wt ag 7
A | WA wate ag o g fw
% T gF% & FTT WA a1 & A o
o frgw g1 wfed 3T IR
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[#re T weTEE wifiga)
g9 YT gEdr a1 w7 qHg ¥ W
*Y griwh FOT 7 qFW AT g av
day & Tad w79 &, F9 ¥ oW 99Y
¥ Waw ¥ wae 7q gEdfaear ¥
fdy qvg ®1 wva? AT g WiEY |
& aw § % ¢ e gfaai ¥ el
W waea W oaE 3w F g Adl
e 1T afT @, 7 @ EwE
8, o W €Y ot A N Wt W
ggar &T9 g1 fF axT & Wl ¥
wTR wrE A Arady v O & g
awen g a7 a7 i mat oT fomd o
ofew wHe € . . .

FOCOW WET : wew g oar ¢

Tro TR KAET Aifgar : gt w7t
(vwwar) .. WX gAY feT e
AT AT WY TR AX gAY T AL
1 TR WHTT (Sew™) W 3¢
g g1 T & 1 o 1 g & faean
@ 9 AT WIT AT F T WA
wE FOf g9 qar 8T Wi Wl
WTeeATe TRET AT a9 qer qer |
oo (e
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JaTCIw WA : WTET, WET |

wo TW AT Wifgar @ v W
gfry 1 gfee & o wiedfoa §ar
wHRT § a1 g ¥ faay Atee §
TR O a1 frar sy of § fe o wrd
FTHT AT OGET FEY T 9T
wO §, T3 TYET TR wAA W By
T § a9 Y s 9 A e g,
FR At I TR Efeaw
g &1 A FT EATT FUH R,
ST} WYX aTT F AT AT W, VY
quAt i &1, w18 ot w1 off, Tw
w01 7% | gafay g IEOFH amar
e oY oft goTQ A1 E IR FwATET
o fis ot ag T w7 § ag www &
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FORT § 1 A fAT w29 & agE W
gfers are arey g w< & TreaT JaTr
qZ TIHTL FT §I¥ TET AHHI E,
TEF A A oA K ag g g v &
NYAT FEied 7 T W wH A w7,
¥ WAl ¥ g AT § agifE
98 §At & J §F faw =T qme
& faay mn, gafaw av Fg an &
famr gy A%< § 91 B2 ¥ o
TET o § ag o avwT § W qvw
¥ warw § ot dfagl ¥ 2% & 99
91 7 WeR & AT 3 T GIE
a7, famga gz w1 Tfeq 1 &Y sAT
g faar omar & 97 o vEE At #
ge arg fa=re 771 arfzw | zafag
& i o & & A1 Efew amy
smarTd & faaw & are 9 1€ o Wy
agt g wife, gad, aeA WY e w v
# grawifos qgar § a1t 7 gEwgi ¥
wig # fawg 7ft wom wifge Ak
dret, gy AFd & oot o s
w1 fFar &%, 9% I ¥ q97 w
arfey 1T @t o s fs @@
wHat 7 g3n faar § o Al o
ar wifeg 1 woer g s sa wat
TG & "THE ® qET A6 w7 &t
Dr. L. M. Singhvi (Jodhpur): Mr,

Deputy-Speaker it is not a trivial or

a petty matter ag it might appear to be,

Some three years ago I had faced a

similar experience and I happened to

write it in our complaint book and
also wrote to the then Prime Minister,

Shri Jawaharlal Nehru, about this. The

most ill-mannered, offensive and un-

balanced attitude that the police takes
when ministerial cars happen to pass
is an affront to our democracy and
our democratic values. The late Prime

Minister had the goodness to write to

me expressing disapproval of this

practice and had the goodness to ex-
press his regret to me.

1 would submit also to you that this
is dome under specific instructions,



6145 Re. Question PHALGUNA 28, 1887 (SAKA)

whether they are oral or written
Therefore, this is g matter which this
House must take cognisance of. I have
the greatest respect for the present
Prime Minister and for all Prime
Ministers. We must give precedence
and respect, but the manner in which
the police acts on sighting s ministe-
rial car or the Prime Minister's car
ig really most improper and it gives
the lie to the democratic values which
‘we proclaim at the top of our voices.
1 think it is a very serious matter.

1 hope the Prime Minister herself
would meke the position clear. When
we say this, we do not mean any dis-
respect to her by any stretch of ima-
_gination,

Shri Ranga (Chittoor): I agree with
what Dr. Singhvi had just now said.
‘We are all in favour of protecting the
security and the status of our Minis-
ters. It does not matter which parti-
<ular person happens to be the Prime
Minister or g Minister, We have to see
that their security, the security of
person and possession, is  properly
safeguarded. Therefore, let there be
special stcps taken by the special
police who go by their patrol cars and
50 on. But why should the other cars
be specially directed not to ply this
way or that way for on. or two minu-
tes only in order to provide dircet
sccess.to and fro, to the cars of these
Ministers? That is a thing which is
not satisfactory and which is unneces-
sary. Specially, in the precincts of
Parliament, the gther Members also—
after a'l the Ministers are also the
Members of Parliament—move about
in the performance of their duties. I
do not sec any reason why their pas-
sage, to and fro, should be obstructed
‘only in order to provide direct access,
without any intervention at all, with-
-out even a seconds delay, for the cars
«of the Ministers and even of the Prime
Minister.

1 would like to make an appeal to
the present Prime Minister that it
would be gracefu] for her to disavow
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any such necessity and to say that,
apart from security, ng other special
consideration would be neceded by her
or by any other Minister,

Shri H. N. Mukerjee (Calcutta Cen-
tral): It js a good thing that this
matter has come up ... (Interrup-
tion).

Shri A. P. Sharma (Buxar):
long will this discussion go on?

SBhri H. N. Mukerjee: It is a good
thing that this matter hag come up
and, I think, the Chair perhaps can
take some steps in regard to this mat-
ter. We are all conscious that certain
people in the country require security.
But there is no reason why certaln
practices which were quite appropriate
in the old days should continue. It
is very important that in the precincts
of Parliament, Members of Parliament
are also treated with a certain amount
of consideration which is due not to
them personally but because they
move about for the performance of
their duty. The security police or who-
ever the other people are concerned
are often seen to we rather discour-
teous in their attitude towards Mem-
bers of Parliament while they have a
deference for Ministers and others.
We have no animus against Ministers
as such. On the contrary, we desire
that they may have every opportunity
of moving about smoothly. But the
kind of security arrangement which is
made in this country is redolent of
the old memory of the imperialist
days. In cities like Caleutta, for ins-
tance,traffic is stopped for two or
three hours gon end because some
dignitary has to pass through one of
the arterial routes of the city and in
Delhi also, where Members of Parlia-
ment have to move about, there is
some kind of impediment. This mat-
ter should be seriously considered by
the Government, together with the
Chalr, so that somg way out can be
found.

Shri U. M. Trivedl (Mandsaur)
Deputy-Speaker, Sir...

Bhri Tyagi (Dehra Dun): Why have
a long discussion?

How

Mr.
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Shri Karni Singhji (Bikaner): 1
would also like to say something, Sir.

MARCH

Shri Sheo Naraln (Bansi): Have we
no right to say anything? Even during
the Question Hour, they have got the
right to put questions. Have we no
right to say anything..(Interruptions)

Mr, Deputy-Speaker:
please sit down.

Order, order;

Shri U. M. Trivedi: The point that
has been raised by my friend Dr.
Singhvi is the most important point
for the purpose of coming to a proper
conclusion regarding the mode of con-
duct towards Memb of Parli t.
It is not merely the question of a Mi-
nister passing through and having a
precedence on account of, gg my fri-
end Mr, Ranga put it—we do realise
that—security reasons. But it is not
proper that a car of a Member may
be stopped and the car of a Minister
may be allowed to pass. We do
not  grumble against that.  But
what we do grumble against is the
attitude of the police officers and the
officials; in fact, I do not limit this
only to the police officers; it is the at-
titude of cvery officer over whom the
Home Ministry has got control; it is
those officers who misbehave with the
Members of Parliament from one
place to another; this is the ordinary
experience that we have. At least so
far as the Union Ministers gre con-
cerned, [ have got very great regard
for the Ministers here and most of
them have similarly responded to the
regard that I have shown to
them and they have shown equal-
ly good regard towards me. But
I find that the regard shown in
the States is a regard of hate
and contempt, and they go on poking
the small officers and the small SDO's,
the ADM's and the small commisio-
ners and the police officers and the
SPs and sub-inspectors to insult
Members; every opportunity is being
taken by them for this purpose, even
by the chowkidar. Very recently,
there was one such instance when Shri
Kapur Singh was pulled out while he
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was getting into the Willingdon Hos-
pital. It is this type of thing which
requires to be looked into. Some spe-
cific instructions must be sent down
by the Home Ministry to the officers.
concerned and they must be told that
insult to Members of Parliament is an
insult to the sovereign body of this
country.

Shri Hem Barma (Gauhati): I
agree with what Dr. L. M. Singhvi has
said and it has been very cogently put
by Acharya Kripalani also, Security
must be ensured for the Prime Minis-
ter but that must not be carried to-
the extent of insulting Members of
Parliament when they come here to
the Parliament House to discharge
their own duties. In many European
countries the Prime Minister is seen
to move in a bus or on a bicycle. Even
Mr. Harold Wilson is seen to move in
a tube train and all that. In spite of
that, what do we find here?

17, 1866 of Privilege

Here, may 1 say one thing? My
own experience is this, One day I was
coming to the Parliament in a taxi.
My taxi was stopped here by a police-
man for no reason; | became so ANETY
and I ran out of the car and I was
sbout to throttle him, that is, that
police officer......

Shri Karni Singhji: That would have
created new problems.

Shri Hem Barua: I was on the point
of doing it, because he had no business
to stop the car. No Prime Minister
and no Minister was moving that way;
even if the Primg Minister or any Mi-
nister was moving that way, he had'
no business to stop it.

So, T would submit that you should
instruct the policemen or ask the Home
Minister to instruct the policemen not
to interfrre with the legitimate acti-
vities of Members of Parliament, and
to tell them that Members of Parlia-
ment should not be stopped. Why
should the traffic be stopped?

8Shri Earnl Singhji: I fully support
what my hon. friend Dr. Ram Mano-
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har Lohia has said, because I have
had the same experience myself. I
consider that in a free country it is
highly undemocratic that the Mem-
bers of Parliament and their wehicles
or cars on their way to Parlilament
thould be stopped. [ wish to appeal to
the Prime Minister that at least on her
way to Parliament she should give up
this red carpet treatment, because
after all, we are all equals here,

Shri Harl Vishnu Eamath (Hos-
hangabad): Her father did it. He
gave it up.

Shri Bhagwat Jha Azad (Bha-
galpur): May I submit that the
question before the House was a very
limited one, namely the question of
privilege? You have said in reply to
that that the traffic men there regulate
the traflic when they see it, and they
do so just to avoid any clash.

Three points have been urged here,
Dr. Ram Manchar Lohia has mention-
ed three points. The first is that road
communication is a right for every-
body and it should be left uninter-
rupted. The second is that there
should be no discrimination between
the Members of the House and the
third is that the policemen on duty
should be warned to be careful about
their duties.

None of us would question the three
cardinal principleg that he has laid
down in this House. We agree with
him that road is for all. As regards
the third point in regard to the police.
men, I would submit that sometimes
they stop me, and sometime they stop
others, and they do so as not to allow
any clash to be thero at the traffic
square. That is one important point
that we should remember.

As regards the point that when Mi-
nisters go their cars arc given pre-
cedence and the cars of others held up,
I may be excused in saying that we
are arrogating too much importance
to ourselves, in the sense that every
constable does not know all the M-
nisters and al] the Members of Parlia-
ment so as to see that the Minister's
car is allowed to pass and the Mem-

PHALGUNA 26, 1887 (SAKA)

of Privilege 6150-
ber's stopped. 1 am sure if that poor
constable who stopped Shri Hem
Barua's taxi had known that it was
Shri Hem Barua who was passing,
he would certainly not have stopped
him.

1 would only say that the general
traffic rules and Government's Inten-
tion and interpretation of these should
be taken into account. The red signals
which are flashed do not permit a
Minister to go forward in disregard of
that. The traffic rules are meant to.
regulate traffic irrespective of the per-
sonality of the occupants of the pas-
sing cars. At a particular point at a
particular time, a Minister's car may
be stopped and at other times other-
cars may have to wait on seeing the
red signal. So far gs the traffic rules
are concerned, they are intended only
to avoid clashes. I think this view
will be supported by all Members and
by Government too.

On the specific issue raised, as you
have gald in your ruling.......

An hon, Member: There is no ruling
glven.

Shri Bhagwat Jha Azad: All right.

You have already said that there Is
no privilege involved because the tra-
fic policemen at the Parliament House
gate regulate the traffic to avoid
clash. Naturally when the Prime Mi-
nister’s car goes first because there is
a lot of traffic and some Member's car
s stopped, there is no question of dis-
crimination against the Parliament
Members as such.

Mr. Deputy-Speaker: Has Govern-
ment anything to say?

The Prime Minister and Minlster of
Atombc Energy (Shrimati Indira
Gandhi): 1 did not hear the beginning
of this discussion, unfortunately....

Bhri B. M. Banerjee:
is most unfortunate.

(Kanpur): It
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o armt (frare) : qane wet o
#1 FTCHY qorg ¥ TTo Twr gAFTHEAT
®T HTT HY w7 7T |
IR WP . ATAT 4T
ds ang W g

Shrimati Indira Gandhl: I have ga-
‘thered as much,

As far as I am concerned. I am the
least bothered about pomp, ceremony
or any kind of special provisions as
‘an individual, [ do feel, however, that
.the position of the Prime Minister of
India should be regarded as something
special. It is not a question of one
individual as Prime Minister; it applles
to all Prime Ministers.

It is true that in some countries
wmnothing special is done, but in the ma-
Jority of countries, there are very spe-
cial traffic regulations, escort, pllot,
cars and so on.

Shri Hem Barua: Only in under-
-developed countries.

Shrimat! Imdira Gandhi:
‘sorry—cven in the others,

No—I am
Shri Hem Barta: Mo, no.

o (M WAYEC Sig : WSt i
T wr gur qdr gt wY, A gl
fat wam7 w&dt 7 77 9 )

An hon. Member: Not in Sweden.

Shrimati Indira Gapdhi: It is in
.America, because I have been there
~with some Presidents........

o T wATET wifga : @y |

7y dfates T 9 £

wt my famd (fAT) - uln HaA
ot & 1wy e d v ) a1 Tt
am §id T £t i $EE, S se wEr
var ko
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Shrimatl Indira Gandhi: There is no
President in UK.

o TR sy wifigan : oz Teafa

W AT ST § !

Shrimatl Indira Gandhi: It is a ques-
tion of deciding whether the Prime
Minister should have a special status
or not. My view is that the Prime M-
nister should have, specially because
of various other conditions of traffic
and so on in India.

But as far as the other point, about
rudeness, is concerned, I am fully in
agreement with the hon. Member that
it should not be permitted, and every
effort should be made to see that (a)
there is no rudeness shown and (b)
there is no inconvenience caused. I am
sorry to hear that a Member had to
wait for two hours; I had never heard
of it before. If they have to wait,
1t should be the minimum possible
wait.

One thing more. You might perhaps
have heard that this rule of stopping
the traffic for the Prime Minister's car
to pass applies only when the car
comes into view; the traffic is not
stopped beforehand. And it does not
apply to other Ministers. Tt is only
for the Prime Minister.

Dr. L. M, Singhvi: The only pro-
blem is that they are rude; the cons-
tablea go hav-wire on sighting the
Prime Minister's car.

ot TRATE TIOY @ FIRAA AR,
¥ aF frdew g &ifd
Mr. Deputy-Speaker: Order,
Mo, please sit down.

it T TTaE . TSR ARAT,
® ow fgz & frdga s R g 0 H A
fadaifasre & Fewva &1 Aifzg fam
o7 |

oY few™ gEwme (FEAA9T)
ITISTW HETXT, TZ WEATY WTHT §IE,

order,
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Privilege
ot qrzA, & AW § § | wE faq Wiy
ITRT AT Sifardr

Mr, Deputy-Speaker: I have heard
the Members. I have heard Dr. Lohia.
All the three principles enunciated by
him are pled. All Members of
Parliament are equal. The roads are
free in India, but the trafic police
have got a duty to perform, they have
to prevent idents, The stat
says that he had already given clear
to the other side. The Prime Minister
of India should be given some consi-
deration, So, there is no question of
privilege. 1 uphold my earlier deci-
sion.,

ot wu fowd : wommw wERT,
37 frgr ®1 gat o ¥ 7 wrm &0

it CTRR gTaY : IITEAN WE R,
wqq @ am D ogr Sfifar
qiAAT gIEw A A1 e2ene fam
g 3w %1 F7w fear wm wrao
% 75 § fr &7 Am oF wEAW
‘gTEd ¥ TATT T EAYEIT R4 4
gt

JqrEAW WENAW : WTET, OTET |
wAT wEED A3 W

it TreTs A ;w9 ¥ frae
A 1 AT J g ey frar ko
T § FTRA AAA (T TTET ATE A
Tear gY 3fee gfes & oF g woma
famr | ww e & T W SR
w6 ? gy fro fainfasrT wigt #
L% ¥ ¥ forr a7 OF FHTET ATHA
& ATAT § 1 WG KT A% SHAT FCAT
& & q1AE wee geAAET w1
@ & o1 ¢fww gfem ®1 oo & o7a-

T & oTE &

it fegrt Tty : e A,
TR TR ¥ 9 W O A A
2

2839 (Ai) LSD—5.

Message from 6]
R S. 54

Mr. Deputy-Speaker: No more now.
That point is over. Please sit down.

Wo TR HAYEC WYfgay : Tavw 54y

T wgr & f5 qam HAT w1 oF fady
ear &1 & ag Tigan § s g3 o8 qar
¥ xa fagra w1 sewan o, e
ST WYL qZ a1 FEA AT &1 W SFUAT
w7 | gg A1F wA7 &, FRad g0 aoaT
g

Mr. Deputy-Speaker: I have disal-
lowed it. Please sit down

12.38 hrs.

OPINION ON BILL

Shri A. 8. Salgal (Janjgir): I beg to
lay on the Table Paper No. I to the
Bill to provide for the better admini-
stration of Sikh Gurdwaras situated in
different States of Indian Union and
for inquiries into matters connected
therewith which was circulated for the
purpose of eliciting opinion thereon
by the direction of the House on the
3rd September, 1965,

12,38} hrs,

MESSA /E FROM RAJYA SABHA

Becretary: Sir, I have to report the
following Message received from the
Secretar of Rajya Sabha:

“In accordance with the provi-
sions of rule 127 of the Rules of
Procedure and Conduct of Bum-
ness in the Rajya Sabha, 1 am
directed to inform the Lok Sabha
that the Rajya Sabha, at its sitt-
ing held on the 15th March, 1968,
agreed without any amendment to
the Imports and Exports (Control)
Amendment Bill, 1068, which was
passed by the Lok Sabha at its
sitting held on the 10th March,
1988."
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12.39 hrs.

PETITION RE: SCHEME FOR
MODEL FARMS FOR SCIENTIFIC
AGRICULTURE

Shri Sivamurthi Swami (Koppal): 1
beg to present 5 petition signed by a
petitioner regarding the scheme for
model farms for scientific agriculture.

12.39} hrs,
RE: POINT OF ORDER

st Wy fawd (7)o IqTeRE
g, o faa g aifsd ) ooy
sear FT 997§ (e

oft Twdwe amw (aTTTEED)
Imay wErem, § mig § frew &
fadre & |&w &1 @@ FEOE |
(Shri Ram Sewak Yadav then left the

House)

ot vy fomd : frawr 105 & wemrr

O aTgE W ATET §

Freaw WP QI W
WX A £ | T w1 g g1 g 8
1T g & fear T 1w oaw
w1 714 W qT¥ T 35 AE5AT §

ot wrmt  (fgm7) @ wTenm
wEEE, . . . (vawwT)

ot wy fomd : mgafa 0 I
fadr W\T gam= w21 &1 war | 97 w1
femmae &1 g T A § | A
HaT aar Wi =Tgar § AT oEd W
gt £ 1 v &g qan wgar §, @
Z TUF FA1 T WL WK qg AT
wTgdT & a1 ag et gy 1 &
far{raeaey q=T 7 W ¥ |

(Shri Madhu Limaye then left the
House)
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e W wATEE Wifigar (FEEETT)!
R ET ATAY | ATAT A5THT ST AT |

ot o weaw (FeEage)
TUTEq® WEED, WY A TF TEAAA BT
s 7@ fear ot 97 w1 =y
faar | w7 ¥ o WA W & wrEew
AT AN w1 wAmier a8 frar
saw*fn'miiﬁm-emmgt

(Shri Kishen Pattnayak then left the
House)

ot wnwyt ;I wEEg, | .

I WEAT : AT HEER
3 FT AT ITRT TA W |

o e ;w1 Aows g e

Mr. Deputy-Speaker: 1 Lave
called you. You cannot speak any-
thing. Order, order. You are ab-
structing the proceedings of the House.
It will not be recorded.

not

(Interruptions). **

Shri U. M. Trivedi (Mandsaur):
There was a calling sttention notice
given regarding some shooting by a
policeman.

Mr, Deputy-Speaker:
ceive intimation.

You will re-

Shri U. M. Trivedi: But I have not

received any intimmtion. This is a
very serious maiter. Another news
is pubdlished in the newspapers

about the kiling of @ man. There is
no intimation as to what has happened
to the eilling attention.

Shri Hem Barua (Gauhati): About
the Panipat incident, I submitted a

**Not recorded.
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call attention notice gbout the burning
of three persons alive . .. (Interrup-
tions)

Shrl Kapur Singh (Ludhiana;: Even
those of us who have some respect for
the dignity of this House are entitled
to a word in between . .. (Interrup-
tions),

Mr. Deputy-Speaker: It ig a matter
entirely for the Punjab Government
and the matter has been Jiscussed in
the Punjab Assembly yest:rday. The
Centre hag nothing to do with that. I
disallowed that.

Shri Tyagl (Dehra Dun): Call atten-
tion or no call attention, may 1 say
that the whole House is upsel and a
statement is called for from the gov-
ernment. It is not gn prdinary matter.

Mr. Deputy-Speaker: I have disal-
lowed that. One motion has been kept
pending and as soon as information is
received by the Minister it will be
taken up ... (Interruptions) It
anybody is dissatisfied, he can please
come to me and discuss it with me.

ot wwew Py fergeat (sre) ¢

quTa & 1§ maT A A g

W fow wromw (aw) @A
wrE( famar wat faa a7 A7 wiug
AT FAW W |

st wiverer (F7eTw ) ;- SuTene
ARG, WY qT0 ATy g Afadr | ag
Lol Ll e O O

ot g W wywm (xaTE)
wTq At AT A S, qra
o AT T Ow o E

Shri B, N. Mukerjee (Caicutta Cen-
tral): It is part of the repercussions to
a certain decision of the central gov-
ernment. That is why the House is
so agitaled over this question. Three
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Congressmen of long standing are re-
ported to have been burnt alive. We
want some kind of a statement from
the government. We do not want to
embarrass the government; we want
some kind of detail in regard 1o the
factual position. It ig the result of
the ceniral government decision and
that is why this demand . .. (Inter-
ruptions) .

Shri Tyagi: It is for the Government
to make a statement here; it is u slur
on the whole party . . .

The Minister of Parliamentary
Affairs and Communications (Shri
Satya Narayan Simha): Sir, in the
first place, we do not know what is
happening even here....(Interrup-
tions,)

ot wfht  ET e g AL fam
T [ saTRAt 37 T3 ) ®ROT ¥Im
A6 TEATT @, gk AT A g A,
IO ATT AZ AATX % |

JqTeaW WENG : WiT &5 AiFT

ot wrmfY : wrT 7Y Ae wTETI
W@ ¥ oA A v Al
A A A% A7 ¥ A

st odmroR ;WY RO AT
sfaa, ag wz=r 7t &AW ¥

ofi gw W SPTW | XA T
§ ¥ % gzAT w1 &, A6 7 97
g7 aifan

Shri Kapar Singh: 1 am one of the
Movers of the adjourmment motion and
I bave & right to make a submission.

Mr. Deputy-Speaker: Can Bwamiji
go on like this? [ have told the House
that the matter has been discussed on
the floo: of the Punjab Assembly and
the Punjab government is seized of
the matter. It is a matter of law and
order . . . (Interruptions.)

Shri Satya Narayas Simha: For the
last five minutes I do not know what
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[Shri Satya Narayan Sinha) — il

is happening. I have been trying to say  wra & 77 %g frar s 77 wremn grdiw
something for the last five minutes g7 & e
but we cannot follow what is happen- e ag T FETC A

ing. We must understand what is  WIW®T ALY & | TZ FET TEEIT KT
going on and what one is saying ebout fasizrer 3 | €% a7 ¥ waiagi w1
these matters. ) ) "

FATAT, Tg FIAAT AT & |

X ﬂw:aﬂmqn‘ttm &t T ;& ag fair
il el RS w1 Wgan § fr ardvr dwoay
oft we Arerqer e : wa s |, ok L
LIE FaTee W ¢ YW ¥ fad mide
Tz AT W E |
oft wew ferg Fegrre st : wTa o
gmf;g‘-yir', T AT AT ggq?'i‘n He is naking a statement at 4.30 to-

day. Please sit down now.
oft weq Araaw foegr : g9 qA 9F
& wroAT I FY

1249 hrs,
oft ke fey feqmat: FEIATYF ORISSA LEGISLATIVE ASSEMBLY
B wig w1 weAaid 1 vt Ad (EXTENSION OF DURATION)
& wAT &1 A1 STAT AA ®A W aA BILL*
T, 9z FATCl aTq giAd The Minister of State In the Minis-

try of Law (Shri C. R. Pattabhi

sft wrmft : 77y fx AT Omr gy Raman): Sir, 1 beg to move for leave

N B g to introduce a Bill to provide for the

381 9T, IN Fﬁ' lb] % q" w1 "rEr extension of the duration of the pre-
frar &Y |7 w7 a7 q30 91, WU "q9 sent Legislative Assembly of the State

gATC @1 ALY gAT a1 IA60 T Hy Of Orissa.
‘ﬁ& l Mr. Deputy-Speaker: Moiion moved:

Shri Satya Narayan Sinha: So far as “Thai leave be granted to intro-
this call attention notice is concerned ?el:;:;o: frﬂih?;::i\;li:: :::r““‘t‘pi:'
we are all very shocked and grieved & " -
at what has happened. 1 think the ;n;' L:f":;a?l",, Assembly of the
govermment must make some state- ate EEEER.
ment and it will make some statement B j . 81
about what hag happened tomorrow or Shrl 8 M ) “Bitlrmwn' ht
at time fixed by you....(Interrup- I rise 1> oppose thig even at t
tions.) It will be today at 430 or introduction stage, I would draw your
5.00 I.PM Y attention to article 172(1) of the Con-
) o stitution. Will you ask the House to

. become orderly?
oft wrrft @ #T fod wo qeTaE

. - = Mr. Deputy-Speaker: Order, order.
m TR g | & o ¥ frr e Ty Let there be silence. He may pro-

weriy fear &, ¥Cr @1d &7 g3 W ceed.

Publishcd in Gazette of India Extraordinary, Part II, Section 2, dated
17-3-68.
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Shri S. M. Banerjee: How can I pro- “gbrought in this Houcse against all de-

ceed if it is like this? Article 172(1)
of the Constitution says:

“Every Legislative Assembly of
every State, unless sooner dissolv-
ed, shall continue for five years
from the date appointed for its
first meeting and no longer and
the expiration of the said period of
five years shall operate as a dis-
solution of the Assembly:"

The emphasis is on the word

“shall"—

Mr. Deputy-Speaker: Please read the
proviso.

Shri §. M. Banerjee: Yes; | om com-
ing to that. The proviso says:

“Provided that the said period
may, while a Proclamation of
Emergency is in operation, be
extended by Parliament by law
for a period not exceeding one
year at a time and not extending
in any case beyond a period of
six months after the Proclamation
has ceased to operate.”

I am told in the Statement of Ob-
jects and Reasons that the reason for
this particular Bill extending the life
of the State legislature »f Orissa is
the emergency, and some assurance
was given by the Home Minister in
this House that the general elections
will synchronise with the elections
there. I do not find any :lause in the
Constitution which sanctions that his
particular election to the State legis-
lature should be synchronised With the
general election. This is not undemo-
cratic. [ rise to oppose this, and I
feel that the election (o the Orissa
State Legislative Assembly, if the
term expires in August, 1966, should
be held after that. I say it only on the
ground, ramely, that the Government
in Orissa is headed by the ruling
party, the Congress Government,
which does not command, and which
no more commands, the confidence of
the people, after the CBI report and
what they have dome after rhat. That
is why I feel that this Bill ig being

mocratic traditions, to justify the mis-
deeds of the Orissa Government. So,
1 oppose the introduction of this Bill,
and 1 submit that this Bill should not
be brought before the House.

Shri M. R. Masanl (Rajkot) rose—

Mr. Deputy-Speaker: I can ask nly
one Member to oppose the Bill at this
stage, and Shri Banerjee's letter had
come earlier and g0 1 have allowed
him to speak.

Shri M. R. Masani: I am one of those
who represent the major Opposition
group in the House and so I want to
say a few Words.

Mr. Deputy-Speaker: 1 cannot allow
another gpeech. I am very gorry.

Shri Ranga (Chittoor): 1 take ex-
ception to this.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Under the proviso to rule 72,
you “may permit a ful] discussion
thereon.” That ig what it says. ..
the Speaker may permit a full discus-
sion thereon.”

Mr. Deputy-Speaker: Which is

rule?

the

Shri Hari Vishnu Kamath: Rule 72,
proviso,

Shri Ranga: The chief Opposition
group should be allowed lo have its
say, Sir. Never before has the Speaker
done like this—not allowing them to
speak.

Mr. Depuly-Speaker: The rule says:

- . the Speaker, after per-
mitting, if he thinks fit, a brief ex-
planatory statement from the
member who moves and from the
member who opposes the motion,
may, without further debate, put
the question:

Provided that where a motion
is opposed on the ground that the
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[Mr. Deputy-Speaker])

Bill initiates legislation outside the
legislative competence ot the
House, the Speaker may permit a
full discussion thereon.”

The Bill does not do so.

Shrl M, R. Masani: We are the offi-
cial Opposition in Orissa and it is to
stop a Swatantra Government from
coming into existence that this Bill
has been introduced.  Surely you
should give us three or four minutes
to explain our objection.

Mr. Deputy-Speaker: Tne Bill is
quite clear.

Shri M. K. Masani: It is not quite
clear. (Interruption). Representing
the Chief Opposition group, T may be
permitted to say a few words.

Mr. Deputy-Speaker You may take
just two or three minutes,

Shri M. R. Masani: The Sratement
of Objects and Reasons gives no reason
whatsoever for this Bill 1o be intro-
duced.  All iy says is that op 10th
December the Home Minister made a
stutement and in pursuance of that
statement it is now proposed to extend
the duration gf the Assembly. Is that
@ reason, that Shri Nandg made a
statement in December and therefore
the Bill has to be introduced? That is
no reason. Nor can jt be the emer-
gency. The cat is lel out of the bag
by the proviso which says that even
it the emergency ends somolime this
yeur, even then, the election should
be postponed by six months after the
emergency. In other words, by hook
or by crook. the people of Orissa should
be denied the right to cast their man-
date, their vole, some thme this year.

Why? Because the Congress Party
in Orissa has lost the people's faith
through the misbehaviour cf the two
Chiet Ministers who had 10 be re-
moved. By this Bill they are giving
time to the people of Orissa to forget
about their misdeeds, They are fright-
ened that a Swatantra-led Government
may come intg existence this year in
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Orissa, and set such a good example
that next thme at the General Elec-
tions next year, the Whole country
may move that way. We feel that the
people of Orissa are being denieg and
being cheated of their rignts, and we
strongly oppose this Bill. We shall
divide the homes on this issue to show
the strength of our feelings,

Shri H. N. Mukerjee (Calcutta Cen-
tral): May I say a few words on this
question? (Interruption). This ig a
matter where your discretion should
come into the picture, because we feel
very strongly about this matter. 1
will tell you this. This i an instance
of politica] pettiness and this is an
instance of how the ruling party ope-
rales in order to 'make sure of its poli-
tical position. 1 say this because
nearly five years ago, when there was
the question of the election in Orissa,
some gf us—my hon. friend Shri
Surendranath Dwivedy is not here—
he and I along with some others went
and saw the late Prime  Minister,
Pandit Jawaharlal Nehru, and Orissa
being g very poor State we were ask-
ing for a posiponement of the elec-
tion so that it could be held at the
same time, At that point of (mme,
merely because the Congress purty has
got the power of the purse to operate
as it wishes—Pandit Nehru was polite
to us when we were talking to him, but
later the Congress |eadership gave its
decision—ang Orissa being a poor
State und the people of Orissa being
poor, and the political party in oppo-
sition there was in disarray, st that
particular point of time, advantage was
taken by the Congress Government to
put in power a Ministry which, as
Shri Muasani has said, sullied the fair
name of this country in a manner
which is disgraceful. And now they
are irying to evade the election and
it this election took place now in
August, 1986, it would have heen a
pointer to the whole of the coniry, and
it would have been the handwriting on
the wall and the Congress party at
the general elections would huve been
faced with a very difficult situation.
In order to avoid that difficult situa-
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tion, in order to practise its political
pettiness and craftinesg they are doing
this kind of thing which goes against
the grain of parliwmentary democracy.
Which is why, stretching the rule a
bit, we are all trying to oppose the
Bill, not only by casting our vote but
also by expressing something which
would be on record in the debates of
this House.

Shri U. M. Trivedi (Mandsaur): May
I make a submission?

Shri Hari Vishnu Kamath: Under
rule 72, even in the rule—not enly
in the proviso—the wording is “mray".
The wording is not “shall" So, the
discretion is vested in you. Why don't
vou exercise that discretion on this
important pccagion?

Mr. Deputy-Speaker: All right

Shri U. M. Trivedi: The point which
1 wish 1o make is this. If a legislation
of this type is attempted, there is
always a limitation put upon the per-
iod of extension that is desired. It s
not more than one month. There are
reasons for this.

We have started doubting the bona
fides for this legislation, and the bona
fides are in dispute because the record
of the two Chief Ministers who have
been removed, one after the gther, has
not been a very happy one; not only
not very happy but it is a record of
those who have tried to misuse their
power and have fallen into the tem-
ptation of making money while 2o

employed. It was a very dis-
graceful act on their part
to have done that, but then, just

to hide that disgrace, vou are making
a law. After dissolution takes place
in the month of August, 1966, why
is an extension not being demanded
only for a period of gix months? When
the genera] elections are roming, why
ap extension is being demandedq be-
yond that period. is not given; the
period is no specified.

Mr. Deputy-Speaker: It is
into the merits.

going
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Shri U. M. Trivedi: Not merits.
Specific reasons must be given. The
period of extension must be rpecified,
because the legislation brought forward
here does not gpecily it. 1t does not
mean that you shouid go to the ex-
treme. If there are valid reasons, if
the aclion is bona fide, the cxact per-
iod must be 'mentioned—one month,
two months or three months, to meet
the situation. So, in the circumstan-
ces, all of ug are of the opinion that
this is m thing which is not proper,
which is not fair on the part of the
Government, to allow this Ministry
which wag part and parcel of those
Ministers who had acted in a most dis-
graceful manner, to continue and to
allow this Legislative Assembly to
continue.

Shri Harj Vishny Kamath: 1 ghall
be very brief, Sir. The emecrgency has
to all intents and purposes become a
cloak for covering or shielding or
shrouding, I should say, a multitude of
misdemeanours on the part of the
Government. Thig legislation now is
being brought forward under the pro-
viso to article 172, which empowers
Parliament to make u law to cxtend
the duration of the Assembly when an
emergency iz in operation. Article
352 provides for the proclamation of
emergency. The other day, T was
sorry to hear the Prime Minister say-
ing in Calcutia, apparently from Ig=
norance of the Constitutional provis-
ions, that the disturbances in Bengal
would campel the Government to re-
vise their attitude to revocation of the
emergency.

Article 352 reads thus:

“If the President iz saiisfied
that a grave emergency »xists
whereby the security of India or
of any part of the territory
thereof”—not the whole countrv—
“is threatened by war or external
aggression or interna] disturbance

L ete,

Unfortunately there are some distur-
bances in some parts of the eountry,
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[Shri Hari Vishnu Kawnuth].

but not all over the country, certainly
not in Orissa. Certainly can the Prime
Minister or any minister on the Trea-
sury Benches can lay their hands on
their hearts, and say that Orissa is a
disturbed State today within the mean-
ing of this article? Therefore, I would
plead with the House and thn Law
Miniser,—will they recall that in
Britain, from whose book of lawg we
have borrowed so much, may be to
our profit and alsp at times to our
disadvantage, in 1045 soon afler their
victory over Hitler, after the close of
the European war, when the war in
Japan was stitll in progress, within
three weeks of the defeat of Germany,
there was g general election,—but
here the Congress Party is so fright-
ened of the people, on whose support
they depend, that they not merely do
not want elections in Orisgsa, but on
the gquestion of bye-election too, this
fantastic, preposterous, ridiculous
answer wag given to a quesiion here:
On 17th September, when Indo-Paki-
stan conflict was on, the Election Com-
mission prohibited or banned bye-elec-
tions in September. The war has
ended successfully; we have won the
war and still there are no bye-elec-
tions even; they have been stopped.
In 1863, within six months after the
close of the military operations against
China, after the tragic military de-
bacle, there were by-elections in U.P.
and Rajkot. But today in gpite of the
fact that we have won the war, there
are no bye-elections. Thig is another
pretext for perpetuating their dis-
honourable, dishonest rule in Origsa
where the two Chief Ministers, Shri
Biju Patnaik and Shri Biren Mitra
were hounded out—I am sorry,—re-
moved. As the Education Minister
rightly said a year ago, on 15th March
in this House, the two ministers were
held unworthy of gffice and removed,
as the CBI report placed on the
Table of the House showed. That re-
port is still under consideration. We
had not hud the grand finale yet; it
is coming. So, it is not merely im-
proper, but disgraceful for this gov-
ernment to postpone the eleclions to
the Orissa Assembly. Let the people
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be given an opportunity to give thelr

verdict against that crowd of hypoeri-
tes and dishonest 'ministers.

st fowm e (TEElT)
& ag fora aw fel v § 9 w1 wowdr
X gq & o a7 w7 g AwNE
fir ot &t  IE E AT e ma
AT AT wa A wifadi A E TR
98 BT FT A1 T2AGF {67 7 w1 aw
ANZTE | AT TR & 77 Hiforw T @
8| 48T AT (TL G SE §A9 AQATT gL
T & 99 %1 7ond agr & frag & av-
w13 7o § %1 wleqar a1 grefafaz
wiwd & | @ E( A F AT AT
T &1 W w9 wiAd i fwxw
N&TT qET TC WA TWEIgT | R
fregsaRT @ g A
A wrREA g AR A SR W oOT
FEE TS WIT A T 6 E
weRl wETEE 1 TR FT § AL
v X I 1§ me g
farvata famr &%t g s s wr st
7 ey agf FT0@ &1 381 FF T
qvg gOIT W fowge EEA §OG6
amr

The Minister of Law (Shri G. 8.
Pathak): Sir, I do not see any valid
legal objection to the introduction of
this Bill. g

Shri Hari Vishou Kamath:
about ethical?

What

Shrl. G. S, Pathak; If there are any
objections to the merits of the Bill, the
proper stage would be when the Bill
comes. up. for conaideration

Shri Hari Vishno Kamath: Read
rule 72 We can oppose it even now.

Lt e
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Being a new Minister, he does not
know the rules unfortunately. Rajya
Sabha rules he may know, but not
Lok Sabha rules.

Bhri G. S. Pathak: 1 am getng
uscq to these discourteous rémarks, I
will read the rule also and show to
him that it is absolutely essential that
this Bill be Introduced, leave be grant-
ed for its introduction and this Bill at
a later stage be considered by the two
Houses. The reasons are these:

A.rli.cle 168 requires that there shall
be a legislature in the State of Orissa
It states:

“For every Stale, there shall be
a Legislature which shall consist of
the Governor...." ete.

So, there cannot be any point of
time when it could be said that there
is no legislature. Legislature rhust
exist.

Shri Hari Vishnu Kamath:
in Kerala!

Except

Shri G. S. Pathak: The opposition at
the present moment is forgetting that
under article 356 there may be no
legislature and - the President may
assume the powers and may exercise
the powers himself or through the
Governor. The emergency  with
which we are concerned, which affects
the entire country including Orissa, is
emergency under article 352, There-
fore, there must be a legislature there,
The' life of the pressent legislature is
soon to expire. Therefore, it iz essen-
tial that the legislature should be con-
tinued.

Shri Ram Sewak Yadav (Bara Ban-
ki): Why not have elections?

Shri G. S. Pathak: Article 172 is the
article which would show that it is
necegsary that Parliament shall passa
law for the extension of the life of the
legislature.
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Shrl Harl Vishou Kamath:
“may"”, not “shall”. Don't
and misquote the article.

Shri G. S. Pathak: Before I have read
it, how can he say I am misquoting?

It says
misread

Shri Hari Vishou Kamath: You
said “shall”; don't say anything be-
fore reading. Read it.

Shri G. 5, Pathak: Why not Mr.
Kamath have a little patience? It is
necessary that we should have this
law, because otherwise how can you
extend the life of the legislature?

Shri Hari Vishnu Kamath: Don't ex-
tend the life.

Shri G. S. Pathak: And, don't have
legislature? The Constitution requires
that there must be a legislature. (In-
terruptions).

Mr, Depuily-Speakeér: We cannot go
on like this, I would request hom
members to hear him in patience.

Shri Kapur BSingh
Please pequest the Minister
misquote.

(Ludhiane):
not to

Shri G. S. Pathak: I am reading
article 172 for the consideration of the
House; .

“Every Legislative Assembly of
every State, unless sooner dissolv-
ed, shall continue for five years
from the date appointed for its
first meeting and no longer and
the expiration of the sald period
of five years shall operate as &
dissolution of the Assembly:

Provided that the sald period
may, while a Proclamation of
Emergency is in operatlion, be ex-
tended by Parliament by law for a
period not exceeding one year at
a time and not extending in any
case beyond a period of six months
after the Proclamation has ceased
to operate.”

Now, the Government knows and the
Parliament knows that the operation
of the life of the Orissa Assembly is
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[Shri G. 8. Pathak]
going to expire very soon. The Cons-
titution requires that there must be a
legislature always.

Shri Hari Vishnu Kamath: Hold

elections.

Shri G. S. Pathak: Therefore, it is
the duty of the Government to intro-
.duce legislation a@s a result of which
the life of the Assembly may be ex-
tended.

Shri Priva Gupta
coramine injection.

(Katihar): By

Mr. Deputy-Speaker: Order. order.
“When the Minister does not yield, he
stands up and goes on speaking.

Shri Sezhlyan (Perambalur): Sir, he
has evaded the issue. The point rais-
ed by the Opposition is.... (Interrup-
tions).

Mr. Deputy-Speaker: Order, order.

Shrl G, S. Pathak: We are holding
.general elections at a later time.

An hon Member: Why?

Shri G, §. Pathak: But before that
time arvives it is necessary for the
Government to see that Parllament
passes a law extending the life of the
Assembly.
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~it Ay fawa (qav) o wET &
AR TRE A ATFA T TR R ¢

Shri G. S. Pathak: In case the emer-
gency is lifted, provision is made in
article 172, which I have read, that the
life of one year itself might be cur-
tailed to six months. Therefore, the
objections that are being raised, name-
ly, that there might be other elections,
there might be other provisions for
elections, those objections do not relate
to the legality or validity of the Bill.
At this stage we are only concerned
with this, that this Bill should be in-
troduced or not. I submit, Sir, that
there is no valid objection to the intro-
duction of this Bill and I hope the
House will allow this Bill to be
introduced and leave will be granted.

Shri §. M. Banerjee: It may not be
illegal, but it is immoral.

Sh+i Sezhiyan: He has not said why
the elections cannot be held now.

Mr. Deputy-peaker: The question
IS: '
“That leave be granted to intro-
duce a Bill to provide for the ex-
tension of the duration of the
present Legislative Assembly of
the State of Orissa.”

Shri Ranga: Is it permissible for a
midwife to arrange abortion? The Lok Sabha divided:
Division No. 7] [18.19 brs.

AYES

Achuthan, Shri Chandak, Shei K amble, Shri
Acisnsppa, Shri Chaturredl, Shrl 5. N. Kappen, Shri
Azad, Shri Dhagwat [ha Daliit Singh, Shri Khadilkar, Shri
‘Bal Krishos Singh, Shri Das, ShriB. K. Kindar Lal, Shri
Barus, Shri R. Dy, Shri Sudhaniu Ftoki, Shri, Liladhar
Bhagat, Shri B. R. Dinesh Singh, Shri Lakhan Dma, Shri
Bhagavati, Shri Gandhi, Shri V. B. Lakshmikanthamma, Shrimati
Blat, Shrl 1.B.8. Hem Rai, Shri Lalit Sen, Shel,
Poroosh, ShriP. C. Tadhav, Shri M. L. Laskar, ShriN. R,
Rraleshwar Prasad, Shri Jena, Shri Malmoona Sultan, Shrimati

Bril Baal Lal, Shri.

Jyotuhd, Shri J. P.

Mallick, Shri Rema Chandrs
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Manaen, Shri
Maniysngadan, Shri
Musuriya Din, Shri
Mautcharaju, Shri

Mehdi, Shri 5.A.
Mehrotrs, Shri Braj Bihari
Mehta, Shri Jushvant
Mengi, Shri Gopal Datt
Menon, Shri Krishna
Mohanty, Shri Gokulsnanda
Muthish, Shri

Nauskir, Shri P. §,
Niranjan Lal, Shri

Pande, Shri K. N.
Pandey, Shri Vishwa Nath
Panna Lal, Shri,

Patel, Shri Chhrtubhai
Patel, Shei Man Sinh P,
Patil, Shri 1, S,

Patil, Shri J. 5.

‘Pattabhai Ruman, ShriC. R.

Alvares, Shri
Badrudduja, Shel.
Banerjce, Shris. M.
Barus, Shri Hem

Bheel, ShriP. H.
Chatterjee, Shri H. F.
Dandeker, ShriN.
Deo, Shei PLK.
Dharamalingsm, Shri
Gulshan, Shri

Gupts, Shri Kashi Ram
Gupta, ShriPrire.
Kakkar, Shri Gauri Shanker,

AYESB—contd.

Pratap Singh, Shri
Rajdes Singh, Shri
Ramdhani Das, Shri
Rane, Shri

Rao, Shri Jaganathe
Rag, Shri Ramapathi
Rao, Shri Rameshwar

Rattan Lal, Shri

Ray, Shrimati Renuka
Sadhu Rim, Shei

Sahs, Dr. 5. K.

Saigal, Shri A, S.
Samants, Shri 5. C.
Samnanl, Shri

Sanji Rupji, Shri

Saraf, Shri Sham Lal

Surma, Shri A. T.

Setyabhama Devl, Shrimati
Shah, Shri Manabendrs.
Shankuntals Devi, Shrimati
Sharme, ShriD. C.

NOES

Kamath, Shri Hari Vishnu.
Kandsppan, Shri 5.
Kapur Singh, Shri
Kar, Shri Prabhat
Kripalani, Shri J. B,
Kruhnapal Siogh, Shri
Limaye, Shri Madhu
Mancharan, Shrl
Masard, Shel M. R.
Misra, Dr. UL
Mukerjee, Shri H. N.
Malr, Shri Vasudevan
Wath Pai, Shri
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Shashl Ragjan, Shri
Shastri, Shri Ram:rord
Sheo Narain, Shri
Shree Narsyan Das. Shri
Siddananjappa. Shri
Sinha, Shrimati Ramdiilasi
Sinha, Shri Satys Narayan
Sonavane, Shri
Soundarsm Ramachandran,
L1

Swamy, Shri M. P,
Tantla, Shri Rameshwar
“Tiwary, Shri K. N,
Trwary, ShriR. 5.

Tuls Rem, Shri

Tyagl, Shri

Uikey, Shri

upJn.m.. Shri Shive Datt
Valvi. Shri

Varma, Shri Revindra
Venkatasubbaish, ShriP.
Vyus, Shei Racbalal
Yadab, ShriN, P,

Pattnayak, Shri Kishen
Ram Singh, Shni
Ramabadran, Shri
Rangs, Shri

Sexhlyan, Shri

Singhvi, Dr. L. M.
Sivasankaran, Shri
Swamy, Shri Sivamurihi
Teivedi, ShriU, M.
Vishram Prasad, Shri
Yadav, 5hil Ram Sewak

Yushpa! Singh, Shri,

Mr. Deputy-Speaker: The result of
the division is: Ayes—57; Noes—38.

The motion was adopted.

Shri C. R. Paitabhi Raman: Sir, I
introduce the Bill,

13,18 hrs,

GENERAL BUDGET—GENERAL DIS-
CUSSBION—Contd.

Mr. Deputy-Speaker: The House will
now proceed with the discussion on
the General Budget. May 1 know
when the Minister will reply to the
debate?

The Minister of Stale in the Depart-
ments of Parl Affairg and
Communications (Shri Jaganatha
Rao): At three o'clock.

Mr. Deputy-Speaker: The Finance
Minister will be called at 3.00 and till
then this discussion will go on.

sft fvwx fay  (F7Tg) : SOTaw
qgrw , o & w7 777 ar fw gaTeT A
atx ¥ aw wfsagwi ¥ @ oqaw
TR | g AN & A A A e
sfsangai &, a7 & Tmen ¢ oo
fadofr qzr &1 o I ¥ wTow
ety 4o g1 af # 1 o Ik Ay
A1q fawrer 9T 7T F FA oy o T
Tt § 1 gafag o 7o qfn # A1 el
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[=fr oz fag)

TETT F FO T FA1 Tfge v gx
TFE F1 T@AT AT |

A 5 I17 41 3¢ AT TR ew
T & Tz & Artaq fae @4y A
TERT a7 Ewr &7 Ty fFAT § O
% a7, 72eni F guk A w
% gawat g fr a4 w15 darfere ata
T & v 96T wEw AT T | 73 OF
ot 2am ar fuad agT #w o gm0
91 WX IAE GATAT T IR GRS FE
#aga wfeamgar @O @ AwEt
fesrg g wrar qi | gEiae ¥w faw
Y & &7 qr faer g A wewy
I fwar & 1 g9% meran & oF
agal g f sofiema <0 § o JwaTe
FuefrdIuiTa § wIgAr T
A T A A FH ATAAT AT § I
T faerr | w7 goE qvg qvg Ay
I WrwEr W fedw ww@e W
FOF A 3TE A §, § agwm
fawr Wt wEEw IaF are i foe & fawre
T R GF TG F1 0 § TF 90
%1 F1HT WA & T3 AT A Fg-
ol § IR & 3w gf AT 1 e
WTHFT THTC 30 § warr wr w91 § 0
T aEr W ATAT ¥ el & el ¥
oATH FATAT 9% T § WK feT ¥
79 a9z %% ¢ § v wmy wies wame
IME | G\ @A § w gw feae
A F F9C T @y § o s Feamar
o e K O ¥ T e
# i X § @1 & wowar
£ ff o wm v oam §
# sgm e faor #od1 WRT @ AT
o weT T ¥ 1 REF weATaT
10 sfama |ww  q=S wTRA ¥
FT T § & wwwat § fr oag aga
Rl & W17 IHE W SR A §
wfas 5 q7@z FT ¥ Afgd W
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faa w1 agrza gasr fawger @ o
aff FTam

ITHAHIZA §F AT & qo0C H
afaeerr & fomr S ®7ar A F F0¥ At
gagarfamd | ¥w T o w0 gArT
A4 9EAT FA & AT &K magyi g 5
aw &0 war & faq wf wr g A
aqq wfis 74F & A & a7 gz FgW
f& w7 e TT 98 AT gAA W IRRT &9y
£ JAVIFAT &1 T AAAT T3 I 07
i # asr gorr 7 7R H1 AW
Ffew 9% arg-ma § 7g FA7 TEq
g % gamt aTe1< $1 Ak 97 9IWT
2t & A1q fyad 419 gL AT 096
aéi § faT ¥ e awqwEa ST+
F fore wegs woer w0 @ wfgy
I8 AR F wgh a% T o1 q407 & qR
IaE s oA g 1 FwaqAn
g & 917 s g § oF www
Tfrarn g TRETTFgE T
w3 9 a7y & =y Agr T
qZ AT AQTT qC &7 FAT FTEAT & WL
meF A agwisfUfF g wia ®
qar FT qay agr ghgfoaf= =218
T AgT AF qriET w1 oAy 8, &
g Wy waT Fg ff g\ aife-
| & 39§ faad W1 g9 397 78
§ ag OX 7zt § fF ot s wifwer
AT AN FTAG TR | AT EEF fAQ
AT & FEwrEAT H AEHAE |
Baggamamg fegaura & @9
qIATAAT H FAr A wAr Al Wy
T I A97 7 A0 KT w RE
TR wgT % QOFETT W qaOnT § TAA
W TF T ALAEAT H7 447 4G Frav
TT A% AAAT W gX garw A& O
wfgd o garQr ot dxfrer & ag e
A @AY wrfg | A & a8 wg
g ey ga gw At ;T AW AL,
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qq% F1 47 7 %4, fgrgeara o mifesns

AT T WiqST [HZET A7 g0 & W AZ
2t & fgr ¥ § v a0z oy 7797 w3

qaAT wAYE

g &w sfte waT ¥ I AN
i & & Pt fip qad wfes 2em 81 e
+ wfy af i M AA@I G @
%1 gmAtaTAT 100 FATEH F A7
Z¥7 At § waan dew 7 A wwre AL
Afe 37 w8 T w1 3w & R o e
FORT 29T & 97 I T & 9Ew
I SF AT GG IAW
arqm g 1 @ e ad g
IOAE T § A Ry fedradi &
qr7 fRaY @Y qredy & ¢fog 7@ T 7 71
Ara FIT F AT LY AT AT FAAT KT
wTZHY 31 72 P WTeR) % oY FarEow
aar 3w faay arfas g fE T aw
fagaadt & ot & | % wean
AT A woy & F o w4 A w0
&7 AT gW T g §, ' # w
atar & e aoere ® sl v wfEg
AT ET A Afer g dwy ¥4 7 fF
A% AEAE AT T ATy AT ¥ wd
¥ afg Ot o1 @ ¢ Ao oA
TR & & i A 3, T A g e
¥71 A & f qwraw w1 o gl
ag w7 LTty

13.25 hre.

[SARr Sowavanx in the Chair]

& &7 W At 2o § I oft At
2w g & 7Y gy | s e agel
Iw a® ¥t o ot woerdr aw
# Wt ¥ o1 &t Ay dww W A e
£ Y it &t & age @ w1 N o
t TR AN | WA a
w1 amqare A A w9 W F gt av fie
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7g A7 O 7L, 7 zaew § fA¥
T N vETAgA R arar ¢ &
Figar fif 7477 2ew TA0Y B T FOHIT
T AT emT

Wy & ag o w4A0 T E O A¥7
winar § fF g7 wrasd & ar 77 7fey
1 AT AT Y ACF IR IT A9
fad mrargy g1 77 2 AX ar a7 g
& et 13 A7 9¢ waT 8T .
TZ 5% g & 1 g ifgd s xa T
#t dwg gorrAT g Ay fxad fe
AT T e AT T a9 |

gAT Ty A & A% & AT T
AngaT § ag a7 & fF v 2w F ow qwm
Iafr A =fed 1+ doraT orddAw At
e wfgy e 7w Ay & R W
At ¢ | e frara T AT
¥ o ¥ gfearar s ifay ) g &
glearar w1 ot gAreT & TwT TT AT w7
fargray of fis agi gaat e aff g€
faadt 1 DA anfen FF | TR B
§ s agt w1t & waeATe St w A 59
g W §Y @Y Ag WTIR AT
Tt wTT 7 go qro WYY AT fagry
& ot %1 fareraT § agr o IAAT ACRY
& @ & o fe @ g
Tt & ot o foreraa § frge Tt
¥ oqrer Aoer & wr g § ot
Hgwafiaa 1 oft ot ¥ §am
w2w & faw 7 § g sz g0 & fip-
= WRW & WA § A1 6 0w Serar =
sty €22 & WYC oY 7 gy e
fawir 18 ATAT ¥ ax ¥ fir wromdy g &
W firmr W 7 a7 gen § 398 AN
# AT Ty % fEara waw §, At
aferrs dwzx ¥, TF o1 ST a1 xET A3-
eyt wTCaTT A AT o OF W
§ % gurar & qrow g3 s g
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[t Arewz farg)
gfes femrarer wm o T AT § 1 gt
a  7dt A1 qgd & W wgi aga faweit
&z g1 awdt § 1 oF vt & qafaw
g1 9T 43, 43 A1 PRz faaat o
& wY & Forad are i 310 %o mHe 1A
e & W E AT WO g s -
¥ 5 43, 43 A fearare fame G
FIA 7 GI AT 129 FA¥ g0 fqEq
qra @7 T § oo fawe
ITT FW ¥ AT A oA wET
o G E ITBE AT FIEAT F Al
AIHEAT EHIT 4 §H6 HATET EWT | 7T
X T HoET grea T &7 fgwre wgw
W wet gaer faorelt &a1 wA A waen
 agi @ aw ¥=w 750 frerane fasr
S TR 1LETIT T T AT w A
AT €7 F1 |, & g e ew
R FwrE FTETT fa=T v O s
fom u=r 7 | i for o7 & og wT A
B ®FaT | §A& weran & qg W wgAr
argan g for fgwm=rer & faorir dar 7 Y
wwr w1 qeifeen frreacte aifs
FHTCKT ARZATHT AW B, UF AWTAE
awar 1 w1 fad #feew €1, 97 *Y
WTEVFAT § §F FITZT K AT FTHIT
w1 sratey wor wrfEd | qEdr amw &

Mr. Chairman: Please conclude.

Shri Virbhadra Singh: Sir, I have
just started my speech,

Mr, Chalrman: I know it, The re-
cords are with me.

Shri Virbhadra Singh: I want two
more minutes.

Mr, Chairman: He might conclude
his speech soon.

ot wow fey ;. % gETE

& wrr ¥ wgen e ff fr figsraw 3w
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T QAT AT @ 9 T aww
W W qig AT § AG wrEr A,
fewms g, ArrE T 9@ ZIFE ¢
ag M3 frara 939 & wexv fgqe
femrsm & a7 o7 frqo ) Hfaw
fmrs & 79 fimT #1 g8 w3mr
e 77 g § | fgamaw &1 oox
Ty a1 o1 wEst 4@ 1 femres waw
A1 faarT i aeegnd £1 2a} ¥

oz uT A¥T a7 Ffr g oasy
ﬁﬁ!lqmﬁtrawma EE
Y T F\ 7 I & AT F A
& o & o fammr A g mr g ¢
Zw sigd & w7 & wmor a7 g fr
fem=~= wiw F1 A7 G § Wi
A EATE gET E IA ¥ AT F Wi
AIATT AET eqTT 2|

T4 & woTAT o § & Fae ga
¥ AT §® TEAT MEETE

Mr. Chairman: Your allotted time
is over. Please try to conclude.

Shri Virbhadra Singh: | want to say
that we, the Members from Hi hal
Pradesh, never get time to speak and
when we do get time to speak we just
get flve or six minutes. It is not fair
to us.

Mr., Chairman: You should have
talked about this earlier. Please con-
clude within two minutes.

st oA Wy : T 3T F a1
I & W & wor T o v fr 9 wiw
FrawTioon 7 G fror & 9w o gw
e v & & wwr xw g fr
WO §TETX ) oA ATy i e b
it T Wy & s 97 qomT g
® A 0 %A ¥ wg A & oy
TgAT wigm 1T ww a1 glami #
T ¥ 9 AT A1 &g HE S g
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art dfgr #r qag F a1 g
TATE &, AF TO0LL, T, WEN, ey
wX fowsr; 39 &1 famraw g3w &
famrar @ wiw fggras gzw ar
OF 90 19 & &1 7 fawior forgr i
g% |

Shrimati Maimoona Sditan (Bho-
pal): Mr. Chairman, 1 am grateful to
you for giving me this opportunity.
In giving me time today you have
also convinced me of the fact that
patience iz always rewarded.

Sir, before I proceed any further
in my analysis of the Budget, I ghall
briefly refer to the iwo speeches
made in this House on the opening
day of the debate. The first came
from the Swatantra leader, Shri
Masani, and the other was made by
the hon, Member, Shri Hiren
Mukerjee,

It has been very interesting and
very revealing indeed to listen to
these two leaders as also to nole
their  reactiong to the proposals of
the Budget and to the various eco-
nomic policies that have been pur-
sued by the Government in the past
to be followeq in the future months
and year to come,

Both the leaders disagreed with
each other violently only to agree on
one single point, that is, the condemn-
ation of the Government. Both the
leaders have always tried earnestly
to pull the Government in different
directions—one to this extreme and
the other to that extreme—and when
they fail in this effort they lose their
temper.

As for the speech of Shri M
1 am sorry, he is not here—it is true
that he makes very useful contribu-
tion to the debate, but somehow the
underlying tone of hig speech re-
minds me of a French story which I
cannot but tell this House.
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It hag been said that a certain Fren-
ch lady in a dispute with her neigh-
bour came out with this remark—

“] meet no one but myself who
is always in the right"

Obviously, Shri Masani is not the only
person who thinks so highly of his
own opinions and of his own judge-
ments.

One of the major grievances of Shri
Masani, apart from other reasons, also
emanates from the fact that thig Gov-
ernment never listens to what he has
been predicting and prophesying all
these years. Had the Government
been wise enough to listen to the pre-
cious gemg of thoughts Shri Masani
has been scattering all round, then
what would have happened? The
learned Member, Professor Ranga,
gave an indication of it yesterday in
his marathon speech and election
manifesto combined. Had this Gov-
ernment been polite enough to be
overthrown by the Swatantra Party
then what would have followed?
There would have been an era of
prosperity a)] round, no inflation. no
rising prices, the rich would have becn
rich the poor would have been poor
and, I presume, there could not have
been any food crisis either because
the rains also would have come down
from the skies and then everybodv
would have been happy—Shri Masani
would have been happy, the big busi-
ness would have been happy and.
when these two are happy, consequ-
ently the common man also has to be
happy. This is very simple and very
logical. Naturally, when the giants
of industry are happy, the common
man dares not to be unhappy.

But that was not the point. 1 am
not trying to minimise for a second
the immense contribution that the
hon. Member makes to the debate.
But what 1 wish to emphasise is the
fact that there ix a basic and snarp
difference between the policies of the
Swatantra Party and those of the Con-
gresg on basic economic jssues. We
alsp believe in increased production:
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we also believe in increased prospe-
rity for the people, and emphatically
we do, but side by gide the concentra-
tion of economic power in the hands
of the few as given out by the report
.on the Monopolies Commission, the
inequality of wealth between the rich
and the poor; and between high and
low ig repugnant to us. It 1s vecause
of this basic difference that whatever
.Shri Masani says becomes go jaring
to the ears. ’

Now let us see what the hon. Mem-
ber, Shri Hiren Mukerjee, had tosay
in his speech. Fortunately or unrur-
tunately, his speecheg are always 8o
charged with emotions that it is real-
ly difficult to follow the reasoning or
the arguments behind what he says.
Beyond that I am not going to critl-
.cize the hon. Member any further, be-
.cause I have great respect for him;
but at the same time, I wish to point
out that the language that the hon.
Member makes use of is a very famu-
liar language to us. He has accused
the Government of ‘surrendering to
moneybags' and making “concessions
after concessions to the top dogs ot
industry.” I must say, this is a very
familiar language, This is language
that the Communist leaders and their
followers use all over the world 1n
the denunciation of the policies they
dg not approve of. Their language
is the same, thelr strategy is the same
and also their objectives are the same.
Therefore we are not surprised at
that.

With vour permission, Sir, I have
got a line from an, Urdu poet which
has got a bearing on the subject and
which T wish to read out to you.
‘These are the Urdu lines:—

e g # afre awra § fam,
IR e aaTe & 1w ¥

It only means that there are peooie
who are in fact robbers— I am mnot
saying it, the poet gaid it—they light
#he path of the people with candles
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deliberately to beguile them, but it
is for the people to know that there
is really darkness and not light that
awaits them. Now there may be indi-
viduals who are exceptions to it but
by and large .t is true. Sir, there
is another Persian line which says:

waE #f aaew § o qara

It means, I know them tog well who
profess such high ideals; gnd that is
the fact.

Now I shall briefly refer to the
speech of hon, Shri Kripalani. It
is well nigh impossible for me
to criticize the hon, Member for
he 15 g very senior Member, a
very respected Member of this
House; but, at the same time, I
wish to point out, that this country
Iras got an unprecedented record of
glory and achievements in the past.
Only recently we emerged out of the
conflict with Pakistan and we emer-
gud as a united nation and as a proud
nation. The unity this country came
out with in this hour of crisis despite
the diversity of language, religion
and so many other obstacles, would
ever remain ungurpassed in the an-
nals of history. That is § fact and,
therefore, T say that this country could
never be subjugated to any foreign
aggression because it is a  resilient
nation, it is a vigorous pation. At the
samc time, this country hag bled
many times in the past because bl
what its own people did towards it
It has been said Sir, that when Caesar
fell, he received many wounds but
the blow that really killed him came
from Brutus. It was not really the
weapon that killed him but it was the
unkindness of Brutus. So, this coun=
try is also going to survive many
blows. But the blowg that it receives
from its own people are going to
make it weaker and weaker,

1 do not absolve the Government of
its responsibility towards the pevple.
The Government ig responsible to the
people, to give them food and to give
themn protection. But at the game



185 General
time the responsibility of the Govera-
ment does not mean that the Op-
position hag no responsibility at all.}
This is a new conception of the rege"
ponsibility and duty that we hear
these days; the responsibility towards
the pecople could not be discharged
without aggravating a situation, with-
out exploiting a situation; and that
what is happening these days,

Sir. I did not have the privilege of
working with Mahatma Gandhi as
Kripalaniji had or other hon. Mem=
bers had. But we all know what were
his teachings, the manner in which
he lived and the manner he gave up
hig life. At the age of 80 or more, he
went from place to place restoning
sanity among the people and plead-
ing with them not to indulge in acts
of violence, If we take the name of
Mahatma Gandhi, we should also
tell the people that he never con-
doned even a single act of violence in
all his lite not even in the name of
freedom of the country which was so
dear to him.

Since I have gone so far, I may also
refer to Dr. Lohia, about what he gaid
yesterday. Dr. Lohia ig not here.

The recurrent theme of hig
was

speech

A
"WR?I, a.& m.r '!. _(ﬂ &ll
Thi is what he said. He said
many other things also but I shall re-
fer to that part of his speech omuy.

I better reply to him in the Jan-

guage he used
e wTgE X %y, “wra, ¥

TR 77 o & 1" ward @ fggeA
& fag gg faara a1 v 74t &, *4ife
wtg WX figema & ap i § o
wafag oz faqa agt ag A
t 1 3fwr i Sifag fs ez aga B
i agmgfeaf g o
¢, @ a¥fama oF Ao orooE frey-
oTC FATT ¥, W AT ¥V AANY § W
T8 Af gwAY § W A gIRY @@
ot gx §3 gAY §, e ey W

2839 (i) LSD—8.

PHALGUNA 26, 1887 (SAKA) Budget (Gen, Dis.) 6176

ag wF § fs 9@ g5 &Y oA .
AT § o1 IEwr s § e ag st
WAL NAWE AR RN owaw
WU TH I2T |, TW1T (A& 06 gan
T ¥y amw §

I think I shuld leave these two
gentlemen now to conduct themselves
as they like,

Now I shall come to the Budget pro-
posals. It has been said that this Bud-
get ig a production-oriented DBudget
Mr. Masani says that it is g depres=
sion-oriented Budget. Personally, I
think that it is a realistic Budget, gs
other Members also have pointed
out, The Finance Minister has given
ug a picture which may be rather un-
pleasant for us to be bold, But never-
theless, it is a correct picture. cor-

rect in a'l the details and very faclual

and, therefore, ] say that it 1s an
honest Budget, Bul in spite of the
fact that 1 appreciate the honesty of
the Finance Minister very much and
I glso know that the difficulties that
he had to grapple with in preparing
the Budget have been of terrifying
dimensions, yet at the same time 1
hwold the view that it is a Budget that
definitely lacks a socialistic approach
towards problems. 1 am sorry o
say—Mr. Bhagat is here— that tms
budget does not reflect the basic
policies and the basic philosophy to
which the party stands commilted. I
&m afraid, our Finance Minister has be-
haved towards socialism in the man-
ner Voltaire behaved towards God
once. It has been said that onge Vol-
taire happened to cross the path of a
religioug procession and as he came
near the procession. the great philo=
sopher, lifted up his head and then
went on. On an enguiry from his
friend as to why he had behaved that
way, Voltaire said, *Well, when I
and God meet, we salute cch other.
But we do not speak.” It gppears to
me that our Finince Minister als,
when he came face to face with socia-
lism in hig Budget, stopped to salute
socialism, but he did not bother to
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cultivate it any further. Therefore,
this Budget remains what it 1g cry=-
ing for a better treatment towards
socialism, and il is here that the
finance Minister hag faltered and fal-
tered rather badly.

Now, we have been about
socialism day in and day out, without
being abstruse as to the meaning of
socialism. I shall read out to you what
the Prime Minister had to say about
it. On the 26th of January, when she
pledged herself to the service of the
nation, the Prime Minister said:

“We have promises to keep to
our people—of work, food, cloth-
ing and shelter, health and edu-
cation...., "~

—that is what socialism means to us.
Now, I shall be within my right to
ask the Finance Minlster as to where
are the promises of gocialism and
where are the provisiong for the
under-privileged and the weaker me-
ctiong of society about which the
Prime Minister had given gn assura-
nce in her broadcast to the mation.

Not unly that, but our Food Minls-
ter also some time back came to the
House and said that socialism starts
with children, and everyone of us ap-
plaudeq it. But where is that socla-
lism in the Budget which cares for
chidren which makes them the first
to receive rellef in time of distress
and alsg gives them the best of ali?
There i3 nothing of that type here.
‘The malady is that there has always
been a wide gap between what we
say and what we do. I shall again
Quote an authority, f.e, the Prime
Minister in this regard. This is what
she said:

“Ia economic development, as

in other flelds of national acti-

vitya, there is a disconcerting gap

between intention and action.
That is the whole trouble with us.
The Finance Minister has to give an
answer to it; the Government hag to
#ve an answer to it: As to how long

17, 1968  Budget (Gen. Dis.) 618g
ghall we have to take to bridge the
gap between action and intention? It
is true that it takes some tune 10
achieve progress. But it is also true
that we have to assess every year
how ncar we have come to the ubjec-
tive of socialism, and not aller a
period of 15 or 20 years,

Mr, Chairman: The hon, Member
may conclude now.

Bhrirati Maimoona Sultan: Just
two minutes and I shall conclude.

8ir, the common man has the feel-
ing that he is not getting a fair treat-
ment and that the Government js not
making an earnest effurt to solve their
problems. They are groan.ng under
heavy taxation and heavy burdeas.
They do not get food. Or shall 1 say
they have very little food? They
bavg very inadequate shelters, there
iy no sanitation and there ig no cheap
transport easily available to them.
Those things are the base of the
existence of the common man. There-
fore, 1 am opposed to any tax propo=
sals that may further affect hin ad-
wersely. In this context, I am parti-
cularly, opposed to the levy on khand-
mari end sugar. Apart from the fact
that it i a growing burden on the
common man beyond his means there
is ancther angle to it. In this coun-
try, children say upto the age of 15
years consume a larger quantity of
sugar and, therefore, to put a lcvy
on sugar and to take it out from the
budget of families would be most
unforgivable.

Mr. Chairman: She must conclude
now.

Shrimat! Malmoona Sultan: I have
to conclude now. So I am grateful to
you for giving me thig vpportunity.

st 9o ®e WFIW (M) <
wwrafa wgEa, & s aga amerd
¥ e wry @ wwg fram

faer 5t wgzw A A wE W@
WA e e &, se @ KAy
SOTE WET ;AT W T wwer |
et w1 ot & @@ g | o of@m
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#ut O g g § WA W v
SH1 & @Y (T-AT g &t & 1 AR
wiat ag g1 ¢ % My femw & WA
I} 9T R g b oW owRar )
53 @ famt nar g as & fad e
wwzigy g.a1 ¢, fema & fagraar oy
TEAl ANILE AE gar g 1 gy
fewr seft sfzg 7 aig & femw &
Tg =Wz wigd faar ¢, wi & g ¥
%8l | ®4T g AT & LW ¥ 4§ AW
wigd wif, a1 & wumal § % ag
TE WAl § eI & a awdw
A AT | B oW w qEd F
fg w1 fadt a1 &7 guarg =€) sy
¢ 1 =g wed &S #71 qma W7 da
&IF a3dt g€, g7 0¥ HE.F ¥ /IRAT
it ¥ a9l F1 15T 9.69 w3 &
adt fisfa gmix o neft & femim &
=g o1, i4f® g3 we femg ¥
da1T (yzr gqr, gz & =) frar g 1

7 % 3o wy {eeqi ox wgw
wigar § &9 fw smmd v v wa
€ E 1 iw ot zwm g W\T Emmd
Wt 2@ § 1 & fow da & 971 v
g =g sifgaT & agz & feear gur
Gd ¢ 0T WA sEREIT A WA o
g.ar, & oz aa <) wgar fw og wel
aw ©gr & &l gmt fema s
g ¥ zaar fr ifa o &
N Wl UTREA ¥ gur & O w6
€ € & 1 & sf wERar fw gt
iy soa nall & anwT eTEA
® 217 ¥ 777 w1 o Swi AT wel Ew
aEfea g ) Afew § maw ¥ oy
wgal wgar § & avee vy o mfie-
WA & 397 wI.q7 a4 o, farww A
¥ W17 gRIt gren gt ¥ fnfowa
WA NF | gait g awel fomd
ot wrdaw g, 7 wmd wd wkF
oF w7 &t & o v W @r |
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v wgt mw gurw B oifeems o«
g & qw g@Es fael w1, W o«
WA ¥R ¥, qg gAIR HAl Wit
e &g g WA § Wi ag ard
g wifgd 1

ffmdmywar g, pri 2w &
WET UW ¥ AWEET %1 AW agw A
svwd @t §1 o E, feedt aw o
wit &, fem uw wfgd, AW
n ¥ wivd e o § 1 & wqer o
faar sl At g, wd-nralt wff
afew & muwdt wivel o favre mft
@ | wivy o Wi 0y § ok
weafavar ge oiv Qdr § 1 fer
o 2w ¥ &=1 ar §, sa% fad Ow
wivgl ¥ afg amk ardr 8, ¥fewm
gt wdad fdr wdr
T aeay # wgad Ay g e
WW ¥ gHET w7 4ar e 8 gl
WU & q1| geard o miwg w4y W@
g sew ma ¥ & wig fad oy
B ww fad g¥ 9@ 9t wwT At
wor wifgy ) Afew At gk ¥
fosd wra ¥t qg ova §, T mgx
queft &, vwqA ¥ AgT W fmie
§ w & wa Wt e oo gfw
sy <ft ¢, o o 3ha Gy ot
& o frmat o) agi Y foweft B, oW
T AT SHEA § | aEl 9x ot gErl
wowrt § T gt g7 ot gl v
¢, & frw ot wrdiy wws, A wnfiodt
i € § oY fow ) oz ¥ wew
nf &, &% € uet Wi qor ff amen
wei wew amor § oix xw wrd F et
wfe aff gl & 1 wmT w2 iy
fasmi w few oir vt fowrf oY
wuigr  wedt oIy ¥ g wd, o §
svear o wigh wmat # gl ww
%' wnemr w1 gwww D ewt foo
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T gETr WY gl §, I afe-
Q@ ¥ AT wwE ¥ ag ¥
qrl @37 w7 "raT § 1| ag A5 § e
qd & gerew ¥ O gadlar fear
T &, ITET qrAq giar iz, e
TF T S AF FL AT TAT HY A
2T g€ & IaF wew faaw I
T ¥ wwr aF gat § 1 Feamat Y
Az & T1AT A forqar g, W § w3t
9z 20, 25, 30 w7 91 ar gqA
T FEEA FLA X, T AA G ¥ AFT
logT A SeEA Ay rgr g &
gaad § s @ feaai & fad 71a-
&7 ® gfagr & od 1 W agt
fearT wg3 & 15 Wi 20949 gy
ifad, faoet w1 w9 Ofqw, gw
W fay dgr gwre w3 & fay
o &, AfFAAzgraT W E A A
T 23X § 1 o feafe ¥ s A
EHEQT W7 GAETA Hy G oavar § o
@ & ¥ foadt 0 g @ &, S
§r AFama g T @ 1 g qef framl
w1 = qEt o & 3 wifad, dww,
TH graey @A aH 7O =/ S,
o &M ¥ g @AAEr gEQ
oK 1w wifeq 0 ¥ osiw O
wfasar g g, famdt o e, Freme
T gAT%T s &, szt FemaT e g
T ¥ gfawr @ st wfed

oo, & 15 Wi ¥ oif i
w7 Fr< g, AfwT o @ fad s—10
frqz X & 1 |remd gt fomw &
@i G & Pe 3% O wwa ¥ fre
v W frast 7 55 1 sifgn
fifmarg g, ocImamE
SEAT & KT ) OF Turaer Y it
q Wy | gErt wifgEn ot e
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e K oI W —
e %2 & &5 €9 w7,
T g § mA g mv

G T FAT £ Araw § 7] gw IR
wAT &) Frax § ¥iwq fog add ¥
ag 17 wF & & gt wE o
qTTE wrErET 95w § a1 mis s
tmgadaa d, dferw s X
g7 % gfearey o w=w1 5w o,
Wegtedwm g Faqy fwar g, waanT
9% Foean faar g, g% (ER1e mies
T & qn ¥ mfemdz & wevds
T JIAAG qEEE1 6 WL Wi ¥
T FIA §, TEAT ¥ Foed a1 § 7
WY FW7 5 e e 8 9%
@ Srer qawT & a7 IWT AT § WK
@t @ gam 5@ &

st e oW e (wERAT) oW
g femid & 06 & o1 dar %, SEA
& g TTa TE § IEET wRE )

Y 90 ®Wlo wreww : & woR
g %1 AgaT § % @ qw § Ay
wHI Y Wi FTF wrnd § W |w
9% @y &1 wiw fwa@Al oo alsst
¥ A Wt Ty=EY gET & IE usAaw
qifegt w1 qaw g9 ar § |

% smar wew A g faw
ot wgA1 Wigar g 0w g7 S & o
# ag wa ¢ [F W gaTdl aemT AR
BHTY AT ST FTH H 0 a1 e (5w
a1 § I S gww A2 A0 T AT
W Tq ®F wrAa § (% oq gw weer
19 w47 a7 §TH! 91T Tl & fae,
T A ot frw exd o e
A FrE wY wgad &, @0 § e
qar #¥, g% W wrEh dar U
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g wec G emm vl (Faggm &
AT ET T e, Sww & aav
T argat § (% @@ aw® § 5. Wi
wToE! AT AE &0

wewiafr wpiea : WIOET SRR
w1 95 § Iuwr w 61T 0

ot o Wyo FTEWM® @ WTHA AT
TR I 4EE & Wil TOAT 8, W
%10 2, g Iy wzwm @iAr
g & & TwAfas wla & g
wwqaz W fefem swemne &
wAr gfaw s # ¢ W oww g
wagd, I W wlnear ¥ gewa
qr & 1 AR, M ga 7 §, &l
& gunar g f® sw a% mfaw Wi,
wifgs »ifc 7Y g, 78 &F A
wir fawgs I wAT § | AE
us ama @, &fwa s AT woAT
Hwaegarg |

TF v § T1F {,
Az WG enA |,
7y ¥HAT AT &,
aar 7 fagm fawre o

ag TeeqHT 9T # § ) T wrer
ez ¥ v ¥, Al owwt s
T wqft ¥ weae o & ) wiEd
WTF gL W (ow dwenET feefa
* ¥ e @ 4, o e Atanat
®Y &arz v ¢, gerd o T wfulw
£, vy §, v foer feandt &1 W
TR 436 T § §7 48 FOT ¥ 90
s SR coadi o dEc i I A
afemi, qeat @1 ofemir aff &,
afer gardt e ot & i ¥, 48 w0
WAt ST A 1w
wre ®1 ¥ W W e @ f
o ot o e gw g @
fist oo Wi v o f o
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ar & wod swenar ;s § e w
wal wd, Gnw, §%, §n¥ e
AL G a oA T
gmw g guar § 1 sAE Ay @ e
o 1 Tanew T ¢

-----

14.00 hrs,

ot ged Wy woww (%)
oW wEed, O¥ WS W9 ) g
% fa mt wea ¥ avgfa ot & 4
Mr, Chairman: The bell is being
rung....There is no quorum yet. The
bell is being rung again... Now thers
is quorum, §Shri Barupal

st Yo ®Wro wrewre : f wgAT
argar g & gt 2w ¥ feassl o
demror sOr i wiw ) fif g ¥
¥ Tt O u Fwan §, #if oy
T war § A & 9w wed s
t 1 sfr afeg 2ar ¥ &) e
qiw §97 @¥ & § | AT when
OFHT ¥ OF %1 @9 § | F &OF
w1 waew ag W1 f§ qfw Wy
U AiEaT U7 & wv v §
oo fimmw & o 2w W R o A ¥
¢ &Y w07 woaT @y w1 § oWy
qis e ¥ WY OF §T 6 @ e
%< 2w ana ¢ v femar g wd
dzar 4 1 % guwan § e qtw we #
$0-99 WI¥ ¥ a) 4 &¥ WA &
§Ft 1 & wrgan g e G s ) wfererd
g &t wrg, afmag € 6w o
ory, feet &6 & Zfm & oo, @t
we<t & wpman A a fafaedy w1 v
It famr ang, a1 qwrf w1 w famr
arg @1 w1 YT e ot & wT @l g,
I ®W w1 fe@r A, T oEH o
vt g €y amg 1 w0 oft T
faegw e mft o wifid
sif 7 51f ¥ SEw TR ¥ fud
femr wrn wifid | & efwgt ot
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ot &% @ §, o Faadd §R) § e
w71 ufagFe 7 § WX 7§ At
qeF # ITR A &1 wfewr ger
i@ 1| &1 1w 37 ¥ famr g
WX ¢ Paarsal &) gwear w1 g faar
g |

ux § Toem & gy § §9
A SFT ARAE VW A
fs ¥t & WX 45 sfawm &0 Q-
#¥frx § 1 AT A faot & g6 Ttz
& F07 dbr qa¥fer § 1 37 qudfew
wiit & wrfamey @i Frer w1 Arar
& it gt glawd & amey § w1l
o gy Y g § 1 dfE aoeem
¥ g1aq oz & f5 gt oty qw@ez ot
q¥fex & Tt § 1 Sy @ -
e & & qu o o qwdz o
qr¥fer smadt § 1 Qy Al S g
CIETA R A ¥ 8T 6T a6
wifew 7df w44 ? afzgwd A Frar
@ E et A s aYy v
st g =iy F gw e
Yam arg | faw sa & @y
a7 TAEATT GTHTL 61 FqTET F 300
dar gt a% fowr o1 asavm R €0

uad % ®c To @Yo & Tl

¥ ¥ 3 F4AT 90T § 1 R
aga w=e1 &7 et § | gwndt Al
¥ aga a1 7 T W e ¢ ok
wta W1 1T 9T J Nfaw =T
wgt @ vt T § 1 #few g & a9
g wem v § i 2 78 g e
9 w1 gay §, 7 oA ® vaw i
n A W AT § 1| AT Ik fad
Nagh g8 Wy g fad g

ko) giwa 36T U § o & faa gy
@Y & wgm f§ g a% qaevm €
qifeea & qa3 aret @7 & g
%1 5478 §, g QT Qo &io & Tl

MARCH 17, 1968  Budget (Gen. Dis.)

6196

81 gweael t ga w7, AN W
garal &1 WY & ga fawd o

Bhri M. L. Jadhav (Malegaon):
The Finance Minister hag had to pre=
sent his budget at a time when there
Wwas drought in the country and agri-
cultural ang industrial production
was affected. Also there has been a
strain on our economy because of the
war with Pakistan. In these circum-
stances, it was an uphill task for the
Finance Minister to present the pre=
sent Budget to the House.

In spite of what hag been stated by
the Minister of State during hig ine
tervention yesterday, I am concerned
at the rise in non-developmenta] ex-
penditure. Why should there be an
increase of Rs. 95 crores vn the ad-
ministrative expenditure....

The Minister of State in the Minls-
try of Finance (Shri B, B, Bhagat):
Defence, border police.

Shri M. L. Jadhav: I know defence
and border police had to be thers and
must be there. The nation must be
defended . At the same time, ] would
recal] the assurance given last time
that there would be 3 cut uf Rs. 150
crores on this account. Now we find
that apart from the expenditure on
delence and border police, there Is an
increase in the cost of running the ad-
ministration. 1 feel efforty should
be made to reduce the cost of ad-
ministration and make the administ-
ration more efficient. Even now,
fee! that administrative efficlency has
gone down. There have been delays;
tor which the persons concerned
many a time delay defeats the pur-
pose for which the persons concerned
come to the administration. Under
these circumstances, we should try to
be more efficlent while reducing the
expenditure also.

With regard to the produetion of
cars, the cost of labour in India is less
than that in other countries. Yet we
find that the cost of Fiat and other
typesof carsis increasing year Ly year,
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Compared to the cost in other coun-
tries, the cost of cars in India is three
or jour times in a pumber of cases. It
is thus necessary to ensure that the
cheap or small car should cost less.
Efforis should be made in that direc-
tion. Again for buying cars, people
have to remain in the waiting list for
® number of yecars. This state of
affairg is not happy. Thig should also
be looked into.

Our country now experiences a
shortage of food and we have to go
begging to other countries for food,
This begging bowl condition is not
at all happy for us, At the same
time, what do we do to increase
agricultural production? What are
the facilities made awvailable 1o the
farmer? Take the question of credit
facilities.  The Reserve Bank sure
wvey has observed that the small man,
small holder, gets only 10 per cent of
the credit required for cultivation,
and the big ones get the remaining 90
per cent that is available from the c¢o-
operative sector. The smal] man has
to borrow money at 25—30 per cent In-
terest from other sources, either from
the big cultivator or {from the moncy=
lender. 1 feel effortg should be made
tn provide adequate credit to the
smal] man. He should not be denled
eredit only because he has not enough
security.  He should be given credit,
and unless and wuntil you provide
ennugh credit, enough money, for
cultivation, you cannot expect the
farmer to produce more and increase
production.

We are short of fertilisers as com-
pared to other countries where pro-
durtion is mare. There, the per acre
fertiliser supply is 200 gr 300 kilos;
bere we got on sn gverage 2 to 3 kilos
per acre. How can we expect better
prnduction in th absence of supply of
ennugh fertilisers 1

Wa should have more fertiliser fac-
tnries.  Ax hag been sald by the De-
puty Minister for Agricu'ture, more
lirences for fertiliser factories, whe-
ther In the public g22tor or the privats
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sector, should be given, and we should
have enough fertilisers, and this ferti-
liser should be supplied to the cultie
vetors in time and at &  reasonable
price. I find that the States are
making a profit even on these fertill-
sera. It ig most undesirable, This is
neaded for more production. and onm
thia no profit should be made. It
should be sold to the cultivator at
the cost of production,

Then, I find that on forelgn tractors
more taxes are levied, and the cost of
tractors produced in the country is
very high, and the quantity is very
small as compared to the recruire=
ments of the country. We should
have more tractor factorles, and we
should sgee that the cultivator iy sup=
plied with small tractors so as to
help him to improve his cultivation
and increase his production. More
efforty are pecessary in thig direction.
There are hundreds of tractors lying
idle for want of spares. This Is not
a happy position for g country which
is mainly dependent on agriculture,
We should try to find spares, and see
that these spares are supp'ied to the
o s whose tr are lying idle
for want of spares.

I find that there is a lot of difference
between the procurement price and
the consumer price. Why should
States make a profit from the grain
that they procure? In some cases I
find that the margin Is 50 per cent,
‘Why should this margin be there? I
feel that the consumers should get
the goods at the minimum price, at
the price at which it is procured, plus
minimum charges of handling for
taking it to the consumers. This diff
erence should be reduced, otherwise
the producers get less and the consu=-
mer has to pay more. This stale of
affairs iy not happy and I {feel that
it should be remedied,

1 feel that there should be no tax
on light diesel oil. Light diesel oil is
a necessity of the farmer, There is
shortage of light diesel of] in Maha=
rashtra. A number of complaints
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have been received that light diesel
oil is not available. The farmer has
to run to the mambatdar or to the pet-
rol pumps for securing this. Many a
time it is available in the black
market, but the farmer who needg it
is not getting it. Enough quantities
of diese] should be made available to
the farmer at a reasonable rate. and
this tax should be removed in order
that we may have better production,
increased production.

I have enquired of some gugar fac-
tories in Maharashtra and I find that
sugar worth crores of rupees is lying
there. They are . pressing the
Government that Telease oraers
should be given for teking away the
sugar, because they have no space,
and their money is locked up. The
cane growers are not paid because
the sugar is not lifted. I feel we
have reached the stage when we can
decontrol sugar. We sell gugar at a
wvery low price in America and otner
countries,. Why not decontrol it gnd
give it to the people. It can stop the
black market and other things alsv.
Therefore. the time has come when
we should decontrol sugar as we

have decontrolled cement and other
commodities.

Even when power s not used by
the agriculturist in the rainy season or
in summer when the wells are dry, he
has to pay Rs. 18 or Rs. 19 as minimum
cost, This state of affairs is not
happy. When we say that the far-
mer should grow more, when we
spend crores of rupees on PL. 480 and
import foodgraing from gther count-
ries, it is very necessary that we
should not require vur farmer to pay
for electricity during the idle period
when he Ig not using it. This state
of affairs should be remedied, and no
charges should be recovered from him
for the jdle period.

While drought conditions are pre=-
valling in Maharashtra, 1 find that ir-
rigation |n Maharashtra is only five
per cent, and it is lagging behind the
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other States in the country. I feel
that projects like the Upper Goda«
vari Karanjavan project should be
taken in hand, and more irrigation
should be provided so that more land
can be cultivated, and there can be
more production.

Lastly, T feel that the Finance Minis-
ter is not doing justice to the rural
areas. ] find that in technical and
higher education, rural boys are there
only to the extent of five per cent,

Mr, Chairman: Please conclude
now. You have exhausted your full
quota of time.

Shri M. L, Jadhav: Sir, I feel that
the rural boys chould be given more
scholarships and more facilities for
study in technical and higher educa-
tion. In the services also, I feel that
the rura] population is not getting its
due share or representation.

Mr. Chalrman: Shri Mahida, Please
try to conclude within 10 minutes,
so that more Members can speak. At
3 O'Clock the Finance Minister 1s to
reply.

Shri Mahida.

st Wo Wo umw (¥ATRN) :
w0 e W e

ot woxr feg woter (W) ¢
gty o, By =y &1 AT qger
Wi Wt 97 agife & waw od ¥
WIRT %<7 97, uW T a5 § A7
Hwt e wrar § 1 Afww & wAa g
fr o axey ¥ wiew gt &)
o & siiw ¥ or @ § 1 € AfEw
qu ot w f 1 ariwaraee ¥ o § wad
foat & w19 o &5 FTIT

ot wmrlt ( dOgw) ¢ IET WY
w o A A g

oft oo feng et : W ¥ g
¥ gt wer fafrer s A sfemem
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g 97 & gw gwwy § 1 wfeareat
BT gAY Ssder fafeet &1 @
2w ¥ ot W1 wgaw fafret
o, A s ¥ 9T AH| A
&% wrgaw fafaet w1 Pefefas g
AT M | wgite faw qw # AT
#1 91T gEltamst 1 oA gy 8,
g% 2w %) e ¥ fay #f @i aw
qford &TAT 9E T | W7 wwET &
oA 3w F1 9 wN Ky qffeafy & 9w
ww & ofdfeafa ®1 seq # @A §Q
g ag smw won qEm fE oIEE
faw g% % & W w5 T #r
G wAT 9Er | QT wEA
qEY AH AH FIW F AN AT
v %t ¥@x w W faeman
3% &7 7 ary 23w &7 ofcdfeafy &
waw fear & 1 w@i qT ¥y @1 w0
AT G O & A o w A gH
wT6r qfcda @y &1 foasr ofd
BW &1 qafy & a0 0f § Ay T
T w3 e agt wey wry fWw
fow W AWy gq Wt gw R
1 Or WA { gA S wnE
gr g Amme{r & W Y A
g &% W & sy & aww wwifw
gt § W o s gl W w
srear &t Pefeamgy s § & 7@
ST war § e 2w € o dar-aat
waEt gy §oagt oS
quTt W ag ¥ qfcfenfe ® ¥
wgt, wwrafy oY, 150 FOT W AX
@ & ol ® 9 Qg
aw< ¥ w1 ot § =gt o wmfas
afefeqfa axe o § weT 9 w19 ¥
ww & 1 agt o afow 35 €W
Lol (A PRI L O
wi ¥ | wgi urw qrw ¥ W o «F
@ m §oooR oagt el
wwy wfiws wg oY 7g gt & fe fromrer
¥ o dywm Wram gt aTq
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¥, 3wt gt z€ R f5 ag wa Ay
¥ gz wI§t "I w9 T A% T
qr} 9w 4 7 ag o T 4z
Wit qEm A A et fax s
& % &0 o1 oy wwRa e ag
AT & aw ww ¥ owar ot 6
s o fir @ wread & o fea
§ o% agt oF AW W LY
i 1 :2Rr a1 feY @ R @
s TwE g7 gw @ wifgy ey
IEFT FA TF | qg mar Al
¥ wexq . wdr AT gAAT AT
AFT T IAET AL WA ZIACAT
we wigg 9 fes g7 feav ag
grm foak agr ara 45 i, a4 g9
T gFaT § | ST T A w e
fea® aw g ? faasr affeafa
9 Teaad 7 {1 q) T w1 R
™ FFaT § 9N 319 7 1T A0 {T
g1y & A o w & s g3 v
1T =rfgm | g TAT AgA T A ofeaw
WY X TN qZ T T RAT Y | LANT
W og o1 & g3 ¥ w1 A I3
wigd & a7 "7 ofoaw s Ay gl
ww afoqn $TAT AT g7 A §F ¥ 6
fem e and aro sarar A - £
gt o &7 o wr fpmrr Wi AT
§ xg oforw w7 v § Al faeemd
TRT§ | ST AN ag Y W g 6
W &7 A STewwr § ag vz man g et
ar #iT a7 17 § WX e arey
it ¥ siF fafer win @
qfefeqfir # Ir off w41 1 ww o
qfcfeafa & sora & go wgd § fs
qaray ¥ A o Ao § @1 g et
uXE W WY WG wE 1 ¥® A
QYT 9T 1 AT FOF A1 ¥ w3
w1 wRraAT ST SN & wran
T @ o N d g AW e
warsTs ¥ @ AN Qo dam oaw
e &1 et fdm oo www ¥
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[#Y atz fag =gw1]
¥ OF T FE AT 02 A6 N
ot g0 | gRia g g g e
AT & A ) 9n g | g
gl & A F A qFOCE AR W
gyz & ot wius & wlas sm3r
foq fomr Tegi 71 Q1 &%, T "FOG
&), TwEarT g, Tew wdw ) AT A
g, J9% eay ¥ @Y T & A4T
QIFAT KT A Fedl ¥ Feqr wAT #
T 0

ot w} (@reT) 1 (AT A
A T g1

ot FUx Ty WLy & A A
gEt M ¥ A’ w3 @ § 5 qroa
e @I iy v § wew 9dw
gra £ %t g wfes s @t
QIAT FH AT ®F w4 g dA
£ gg AT U9 AIA TTHTA § AW
g v § e gk
AT Y W agraa |

a g e d1 &7 am v
gar & aF e F owr oman f fe
w1 @ @infas gw & ? fggac
wzal a1 ¥ gaTw AmAs dmfaew § )
gt gEmardt wrf st vy § e
T wvgfee dfaew § 1 fegend
wr§ Wl & § & gwo & wfaew
g sAEfmemameda
q¥ ot g7 ¥ a¥ AT A AT AR
ok guTt &fT qf F33 ¥, WA,
Iq O gW WId | WAAAAIE ¥ g (e
ot § A BaT |
14.25 hrs.
[Sumi SHAM LAL SARAT in the Chair]

¥ g9 Qo WTke Yo W WTRAT
tuy § @ g w@w ofar ¥ oo
qdar war § o gdq gfan %wﬁi
fm g, 99 N 1w o kg
w1 o1 o W o gar § ag wgd

-n:ﬂ
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# g &d g & 1 9w gW WiAEATETR
® ara §X § ar gmfaon £ g
v § At @ g ¢ fe awe wiie
"o %7 AT a1 & A w7 w0 Wrd-
g & ovT fgedl & SR § 919
WTET §, 6 00 FUT HT I XY WrATAY
¢ 9 T 900 FT F = WA
g % wgm § v ag dwr ol & o
wd {1 & wigar § fw gk fwmat
AN G § e WE W,
mrﬂq‘ﬁ@o wtfo ®to TroAT
T | 3R ot o araw A # fefagwe
wrqifer @Emdy §, & @ gAwr
oy o wxn § fs fmeqiaw ¥
@t ™ o ¥ de any wife gt
o ¥ g wr ol gm0
agt wa & fag da1 faean § @ 51
% fag, 94 & 93 & ferg ordt ) drwmr
&, Wa ow imz qyd § A O & feg
e oY oiE g 1 gw s § e oo
da & fag @+ gam a1 g 7 It
& & gk fag oY 59 o @) ST
&t aga qgETIEg g6 | gW a
§ fr sig % fag afen o fae snady,
Taaq faet oY foer omqm . . .

(wmwarr) @@t 48w !ﬂfa'qtrgﬂt
fe agi da W@ gu A § IEEr
wrdl § WY IW ¥ wol aoewr A
w0 § | ¥fww ol and i fwaral
1 w17 gy & fag g a1 & @A
f @1 WUST WYY 9TH W AL |

¥ ey e faeand § T dew
w w3, dv @ f Afer g dw
i & fag wor &g, T oFEw
FeftaT T f IW B W @S0 A f v
g fr &1 ot goere ), I ag A
<At gyt e sfoway fae® g av
£ 9% Wex odel ¥ fag ad fear
it | wx o oy 4 wff T av aw
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o A37 1Y § 3T F §3 vg o
g ft A A NAX 7Tf § 37 N TE@W
faadr agf & 1

ewfa o, s o ae e #
WY J1g, & AT NG q1, R 0
it @ fE w1966 ¥ A agi &
"7 arg A gAY § 9 A 9gAd €
e ¥ ara A1 &g, o g £ o
I oy # wals gw ofad @ ¥
w o T1gy § & ofegdT w O & fay
aftw & ¥ sgrar dar AT qdm,
qfoan w&F WRT wAE WK 8T
wATAT Q¥ WY I adq & &
fag, g8 £2 w0 oM | ¥ W ey
ot § wafeg A4 wrna agt Ag
qfwdt & 1 Afva w7 W A T
wifgy wiT gus! WY arz TwAr w@ifgg,
waiefa o1, fw o@ a% @ O fy
gT &1 ®Y fae &) g&ar 30 ¥UT
@ W A FerAT Agf a4 aw g9 Wi
aff W | @ wE o w o
st & g &< § e fant et
& &0 91 gat /o fgrgear w) wri
e gy § T g sga &t o
gut w1 ¥ wr fadw agt e

Bhrl P. C. Borooah (Sibsagar):
Few finance ministers since the ad-
vent of freedom have had so deplo-
rable un economic inheritance, ¥fo
short a time and go many formidable
reverses, external and internal, on the

plane, ag the new Finance
minlsté#, Shri Sachindra Chaudhurl.
I congratulate him for the compelent
manner in which he has been able to
address himself to the difficult and
delicate task of framing the budget
proposals which, cannot but he said
to be good under the present abnvor-
mal circumstances. Many of my hon.
friendy have criticlsed this budget as
unrealistic and some say it is antl-
socialistic, and some others have

peinted o gloomy plcturs, coioured
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according to their individual and ide-
ological tastes,

An hon. Member: Nobody has sald
it is socialistie.

Bhri P, C. Borooah: Many have sald;
it is anti-socialistic. We should not
be one-sided and we should not re-
fuse to see the other gide also. We
have our problems and the pro-
blems must be solved. But we should
not forget that in a democracy, for
solving the problems, the responsibi-
lity does not lie with the Government
alone it is with the people also. Both
the people and the Government must
work together and solve the promb-
lems. In this context, I am viewing
the budget proposals and am making

some gbservations.

But, gq it is at the fag-end of the
day and at the fag-end of the general
discussion also, though | have g lot of
points to mention—pointg about food
scarcily, price-rise, democratic socin-
lism, public sector and private sector,
disparity between the rich and the
poor—and though I want to speak on
all those points, since the time at
my disposal is short, I am unable to
do so. 1 therefore come straight to
the proposals, I want to make,

I congratulate the Finance Minis-
ter on raising the exemption limit
from Rs, 3,000 to Rs. 3,500 in the case
ot individuals. In this connection, I
would like to say thst he should in-
crease this to Rs 6000. Why I am
saving this is, with an income of Rs.
500 per meniem, in the prsent day
circumstances, one can hardly mak«
both ends meet. So, I suggest that it
should be extended to Rs. 6.000. Bet=
ween Rs. 8,000 and Rs 10,000—on this
slab—let the choice be given to the
assessee either to pay the Income-tax
or to invest an equivalent amount in
the national savings certificates. This
will enable the Government to mobi-
lise the resources and make the people
happier. The question will come as to
how to get the loss on this account
will be made up. We do want money.
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I have g proposal through which
think the Government can get money
and make good the loss. At present,
the hill areas of our country are ex-
empted from tax because of their
backwardness and underdeveloped
condition. Of late, the Government
is spending quite a lot of money on
the development of these areas, and
In the meantime many of the people
there have become very prosperous;
not to speak of mere prosperity, many
of them have become multimilliona-
ires, as good as those in Bombay,
Calcutta and other places. I do not
understand why these people should
not be brought within the taxation
lawg and why they ghould not be tax~
ed. If the tax is applied to them, I
think the loss that the Government
will suffer from raising the limit to
Rs. 8,000 in the individual income as
propased eariler will be made good
adequately. That is my gecond sug-
gestion.

General MARCH

I next pass on to submit another
suggestion which is about the excise
duty. I refer to the question of the
excise duty to be refundable on the
export of tea. In this connection, re-
presentatives of the tea industry met
the Finance Minister, I am glad to say
that the Finance Minister has been
pleased to accept some of the sug-
gestlons, and I am happy and congra=-
tulate him on the development allow-
ance while he has granted and that
will do a great deal of good to the
teg industry. But it ig not only for
the industry alone that I am speak-
ing. I am speaking in the interest of
our country's boosting exports also
and to earn more foreign exchange.

This was recommended by the
Tea Finance Committee, that is,
to give a refund of 1B paise per
pound in respect of all the tea

exported. The tea industry is sav-
ing the country in varied ways and
it is contributing a grant deal to-
wards our earning of foreign ex-
change. But this industry is dealt
with  discriminately namely, the
excise duty in respect of the tea ex-
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port is not refundable. I would im-
plore the Finance Minister to see that
the refund of 18 paise per pound on
all the tea exported, is made applica«
ble. It will bring in more iforeign
exchange and more money for our
import of raw material, besides he
will be able to keep the tea industry
at its high position in the world
market. 1 hope he will give thought
to this question of refund.

Next, T turn to administrative cost.
Many things have been said in sup=-
port of the Government side and yes-
terday also the Minister of State in
the Ministry of Finance said similar
things, but it ig not very convincing.
We have not done much to reduce
the cost of administration. In 1951,
for instance, the number of Govern-
ment employees at the Centre was
5,90,000. But in 1964, the number has
risen to 25,27,000. Taking the total
number of government employees at
the Centre, in the States and in the
loca] authorities, the figure comes to
50 lakhs in 1956 and stands at 06
lakhs at the end of 1964, Why it is?
Why the number is so high?

Taking next the cost of adminis-
tration, as such, let us gee the position.
In the first year of the first Plan, at
the Centre, we spent Rs. 24.00 crores.
In the last year of the third Plan, we
spent Rs. 92 crores. Together with the
cost of administration incurred in the
States, the total comes to Rs. 130.79
crores in 1851-52 and Rs. 339 crores
in 1865-86. Can it not be reduced?
I think it is very necessary that t.ha
administrative cost should be
ed,

1 would be failing in my duty i! I
do not say something about the State
I come from, My State of Assam is
replete with abundant natura] Tre=
sources. It is the highest foreign
exchange earner in the country. Yes-
terday, one of our hon. Members was
saying that his area iy paying one
crore rupees and so it needs more
development. But my State which
earns the highest foreign exchange
surpasses in this respect the States
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like Maharashtra, West Bengal, Mad-
rag and s0 on. My State has a record
labour population and it enjoys g re=
putation of cordial labour relations,
free from any serioug labour troubles.
Itg people are simple and accommoda=
ting so much so that that State hus
become a rendezvous for people from
al] other States of the country. I do
not mind this, but what is wanted is,
the people there are anxious to utili-
se the new opportunities of econu-
mic development that are avai'able to
the people of other States. Pracli-
cally, there is no industry worth the
name; industrial policy of balanced
development has not yet found its
way into that State, so far. Even
after 18 years of our Independence
there is not a single jute mill, not a
single cotton mill, not a gingle paper
mill. A paper-pulp plant is being
thought of but I do not know when
it will materialise. For the last 10
years & cement factory is in the
offing, but it has n9t yet started pro-
duction. The same is the case with
fertilisers. Although there ig a sugar
mil] in the co-operative sector, its
condition is dwindling. 50 million
cubic feet of natural gas is burnt out
every day without being used. While
oll is produced in Assam. the refinery
is established outside Assam, of
course Eiving the consolation, to Assam
of a baby refinery.

Mr, Chairman: The hon. Member
will conclude now,

-

Shri P. C. Borooah: The few smalier
industries which have cropped up
in the meantime, are gwned and man-
ned by people from outside the State.
The tea industry which was develop=
ed by the British 150 years ago, with
the help of the Assamese is now going
to be divested of the Assamese with
the change from the British to Indian.

Mr. Chairman: The hon, Member's
time is up.

Bhri P. C. Borooah:
more time, Sir.

Mr, Chalrman: I have got to ac-
commodate others also. 8o, you
should conclude in one minute.

I want some
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My, P. C. Borooah: Let me finish
my peoint. All this has caused a wide-
spread discontent among the people.
It this discontent is allowed to con=-
tinue, I am afraid the situation may
go beyond control. With the Naga
trouble in the east, the Mizos in the
south, with the Pakistan infiltrators
all over the country, with the hill
State troubles al the centre, and with
an unfriendly China and uncertain
Pakistan on our borders, I shudder to
think what will happen to that part
of the country in the event of an ag=
gression and I wish the Government
read the writing on the wall and take
suitable measureg before it iy 100
late

An hon, Member: When will the
Finance Minister reply?

Mr. Chalrman: At 3.135.

Shri Maniyangadan (Kottayam):
Sir, the budget proposals of the Fi-
nance Minister have to be considered
in the light of the existing circum-
stances in the couniry today. In the
life of a nation, 15 or 18 years is not
too jong a period. After indepen-
dence, we have worked three five
Year Plans and we gre on the thre-
shold of the fourth. If we look to any
country which has achieved indepen=
dence from colonial rule or to such
countrieg like Russla also, compar-
ably the developments In Indig dur-
ing the last 18 years are much more.
In these circumstances, we have to
look to the developments that have
taken place before the present budget,

During the third plan, we had two
major crises—attacks by China and
Pakistan. That created guch g situation
that we could not spend all the money
we had allotied for our developmen-
tal works. Necessarily defence ex-
penditure had to be increased. There
is also unprecedented drought last
year. It is in this gituation that these
budget proposals have been presen-
ted. According to me, the Finance
Minister has realised the situation
and 1 congratulate him that he has
not been bound by dogmas, but has
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[Shri Maniyangadan]

taken g realistic stand and g realistie
budget has been presented before us.

Regarding the criticisms  levelled
against the budget, according to une
party one thing is good, but according
to the olher, that is the worst thing
in the budget. So, the criticisms
cancel ench other ang the budget re-
mains  unattacked. For instance,
Prof. Rangi preseated his party’s ele-
ction maai’2sto in the House last day.
I would have been happy if he had
presented  before  Parliament some
programines  which  would have
brought sorne happiness to our starv-
ing millions. But unfortunately I
was not convinced by his arguments.
He could say anything because he is
sure he js not coming into power., In
his so-calleq election manifesto, he can
say anything and go on repeating it.

Some criticisms were made purely
from dopmatic points of view. This
approach shows only one side of the
picture and we cannot completely de-
pend on it, A realistic approach is
needed. Altack was made about the
help being given to the States, May
be certain States are not following
proper discipline in financial affairs,
but that does not mean that the Centre
should not go to the aid of States
which are in need. I request the Fin-
ance Mirister to go into the question
of per capita tax burden in every
State,  Where taxation has reached
such a point that it cannot be borne
further, help should be rendered to
such States by way of grants or loans.

I do not want to go Into my State,
but I submit that regional imbalances
must be abulished. That is the declar-
ed policy in all the Five Year Plans,
but stil] it has not been achieved.
This question must be considered by
the Finunce Minister while allocating
funds Jor wvarious developmental
activities &«nd preparing the fourth
plan,

Shrl Bivamurthi Swamy (Koppal):
There is no Minister at mll,
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Mr, Chairman: The Finance Minister
has gone to attend to a telephonic call;
he is coming in & nunute,

Shri Maniyangadan: The price-level
is alarming; it has been increasing
disproportionately. 1 submit that we
must view it from a national puint
of view. There hag been a criticism
that DA has not been increased. Ac-
cording to me, increasing DA is no
solution, because it leads Lo the spiral
of prices gomg up. It i3 g vicious
circle. Some other remedy must be
found to bring down the prices, Gov-
ernment must devote its sole attention
to this question,

I admit there is social inequality;
there are the rich and the poor. It
has been said that we are not geing
towards the goal of socialism. Here
again thers are some dogmalic approa-
ches, I feel, if soclalism is our goal,
we have to increase production and the
wealth of the country It does not
mean division of poverty. We are &
poor country faced with so many diffi-
culties. During the last 18 years, there
was no time when we were faced with
so many difficulties. At such a eriti-
cal time, we should see that the wealth
of the country and production are in-
creased and the increased wealth
should not be allowed to be concen-
trated in the hands of a few, but it
must be equitably distributed to the
people. If that is socialism, we are
following the socialist path no doubt.

The Finance Minister himself ha
stated it is a production oriented bud-
get. For agriculture, a large amount
hag been allowed. 1 do not want to
go into the figures,

Regarding forelgn aid, much has
been sald, 1 do not find anything
wrong with it. It is not a noval
feature in India, In international
affairs, this has been going on for the
last severa] years. Everv developing
country depends on forelgn aid from
other countries.

I am one who will argue for lifting
controls wherever possible, Control
over cement, for example, has been
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lifted and we find sufficient quantity
of cement available at reasonakle
prices. If that is a pointer, control
over sugar and such other things
should be lifted. There is no mean-
ing in continuing them at the present
stage.

Coming to Kerala wherefrom I come,
this morning there was a question
about electr.city cut there. I plead
with the Finance Minister to provide
sufficient foreign exchange for estab-
lishing a thermal plant in Kerala
Otherwise in every field—small indus-
tries, heavy industries aond agricul-
ture—there will be failure and that
will lead to chaos

ot framfa e @ awrofy @,
T AW 1 g0 A ¥ @A & A
)l wem R gee g § W) &
Taa g 5 w1 0% dawac 2 &
AT § W 9 57 wfar W g
A FT T FIA ATHT ATHIT & g0
wF TH T w1 a9 v fwwy or
1 ¢ 1 & 7Y sran T awm A
wIEl & ¥F a9z & g0 oiAfaw e
gt & fas @ ¥ #Fewiew
QEFI ST ¥ aUF §F @I 1 &
oTFfa FT g £ | @ F e
grz iTeaReed afafaw & o wisd
fxi vy & 37 o angfefns foarddmndy
gatwE, Afeww, of=w  gow, o-
woat, W Fawwidz, ofmw AR
FIATIRIA, LA, WEwfeew, we-
f&r viawirz griezE, AR OH-
7 wfa| qor AFa TRATRE AWl
X v AT ve, fraafaae aer
Qs siATAE BT WM W, $feed
wryes wa arswifea fagqes &t g
gwT3z, & gamar, § g8 ¥ 5t ooww
ey ff faamr wgar §—fosd
wedl qeaw fat &, i, -
e, gEREE A §A TR (Am-
wima ), ¥dfefed e Wt wifie
€1 7w ® fawry & o §1 o
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fgema wmmar aY ag 9.6 9vEe W@
%1 gt A & seww § 9 oawmw
@l 8 ¥ W= fvar w1 oAy
AT ' % & 9. 6 Sloaw afonw
fowwor & wafs @ § wwed w7
gwoarg wr et § | g fagdae W
GaTH W M1 I§ § oW § ) oW T
Mg s sAE gt
faw qdr & T war <Rt g 0
T g FATL AW XY @Y1 BT Al § 0

g 7E g w4 A 97w
wrk § ag gawr groae gt § fw
B F oW o fowy § snow gfe ¥
oo fadT qweT § e oy & @30t
& ag www wEY awi g 1 &7 fad ot
oL &1 g v §—odEest
W ¥ramAaE, AT gEiEt 6.
v, e A TTEahdr ehdee
—x o 6 T § T T W
gt W fam 5=F 4§ 80 wAdy &
ferma w3 & & q56 W WX .6
@ T 100 3 WIT 4§ 915 WA
oT 60 T¥ W¥ FX § UAIEEET 9T
o 4T W Y F v & gR
o¢ war v § O & wweaT g feoar
ot g7 # fomra 3 Heww I=r wrw
afgh ar w9z 1 A ferew & 3@
¥ qt aUF ¥ oA sofgd o
Neither it is a democratic budget noe
it is a soclalistic budget, a welfare
budget&nT B9 §) KL 7 L2 AHGEAT 13T
T ¢ AfE W ® wiErgwe w
Tt § W @ R g7 v §
oY v & ww g7 50 SEdr ¥ Wt
g1 wfed | gdasT & fwd so
qrear & oo v sifed Wit wg
w1 a1 qefsfizifer qraifiac ko
Mwrgetag g I e &
49 WrRar ¥ vATEr A K17 Wfgd
W 3% THT AYY ()T oA OF g9 |-
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[t ferfer et

weft a8l a7 a1 & ag Fw g w ¥ wltw wnif wY wfearg 7 8
fmar @M | 3gr =& afew St o F FT T 9w Y W

the rulers themselves will exploit the
country and they will perpetuate
hunger throughout the ages.

T i F 0 @ 9% 0 e
9T wT wAA gar fawsr #°oE0

o %8 & aifog &% & T & fay
a7 # W ¥ &9 50 FAdY ¥ w@mRr
AT TfgY o &Y T qRA  HET |

st Fo Fo AVEY : FTWHT ATER)
vl yaET & ag Wiy 7 awg faar
g% fay & o9 £ gwEaw AW
g

s g oF fRowmaTs arg
§ i am oAl & qU gy 9 &
quarg WY g% WAt wifaw wfsareat
wY gX A w oAk ¥ feaei
® gy gmawr & 9o wfwa §
s i arma 3o qfe 7Y g g
Y wrr i 9 3fg g€ § @ wew
R wiifs ¥w 41 feaw =My Wy
wawT uF §1 i gy ef@Enl 1 '
® oY wifsre for omar & oA
wga wrw & 1 farl wy oY g gETa
® 07 & g ;3 & fok 39 3
Iqq g arfed )

agt a¥ T &1 grarg § qORTC
Yt W% ¥ s@ =) srafagw & oy
wifgd | ®g3w uw wRlwr & o
FHTH qnraT A1 @1 § A% adt Iy
wifes @ &4 o 9giE ST 99-
wog g | o Sad fEr &
drardt & fedflas & sgt & & dag
# sfafafoer ®war § a7f 9T vt
aw firdt g ¥ oY faerk % swaear
a6t %t o w § o whoar o g
¥ ot I dy fagre & TOTET qX
fewre £ T

W wwe duTe v BWT W
amg &t s # T I wifgy e

& wfw vaws @@y gfearg
grir 1

1458 hrs.

[Mgr. DePUTY-SPEAKER in the Chair]

amfiReT Y v & 18 Fqt
& qwarg W Tl faa ¥ foed
Y &l a7 fawma v 61T 9w @At
B @ oo it A7 o § afy e
&y s & 78w &Y samT M
&1 Serdy fagre i g fr v
wgt & =it w1 mfew wawar fGega
& v & 1 @' o T oF A A
AT T FOT 07 § W7 F ger 9 ¥y
saa ¥ afs v & f&¥ & 3
femmar g 1 fame i g9
&im su¥w § 9Gqg sgl ¥ wWEw
& #1 98 ¥ Tew 94f 9% A€ @
oTaT & | 98 ama A fasg e fr wmgw
& s amgz & & fag &AWl ol
oY fagrdt &1 I @AT 9F | gy
fagix & afvq o=gt a7 wwT @
fot ot 5g W & frdw owi © &
oF &1 a0 fag § aga & e
¢ 1 i vl =fag oo geew g
gt fugie & 85 wfawe o g
az fadit § 1 @gi £9 &A1 ¥ faw
w1 Gl & 0T w1 I A ¢
Trewt wrar sty faq sa=m W
Iq &7 ¥ A1 39, [0y 9K 1=
o¥ gardt g7 & awr § Few won
we @ wifg

ot fage ¥ qfw age & 99-
WTE § IGY TET g & AT,
wiiy ww, fogy oo 9w
wfar qeq o fawd §, form & oo
v w ¥ frogm o £ daw
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¥ 9T YT W ¥ FOA R wiEE
W T 0

¥ aqr T9w FETH ¥ ¥H-
o & qaa w1 W sgare wat
¥ wge A iy | adwe e
wge  wfew

15 hrs. o

I HEIEE, wosg &
owger far ar wvy ) &% an
«fee fawma odi % 5.57 wOw
o #7 4,557 09, fow-uy Fer
€wt & § faq &1 T Wy %
frg sfaad 1. 33 #0797 ot ¥
g

T Y@ o ¥ firar § s 99
ST gq T T W YA
fag fermwr far qr o 1 @ &
o qrefrder qw QoA
£ TF AT B B ¥ 7 56T gy
off 3w arat 6 O & 9 i
N

I qEEE, A ¥ @A
T ¥ w3 R gaRA § fag e
O wTIaTEY At Y a1 @ § oo
WAt ®Y 9 W 370 &y wfeargat
aRAT A 9% @ ¥ famar 9
ETTIT KR ¥ §9T £ ¥
W | OF 33F aqT wnfodrT aRrAaAnst
W w1 fwer &0 & fag et
sTeqT #1 XA & oW wo anfed o

AT $ 7 qfafrm Ty §
fag wriardt s afzy fr <
WTAT F 0T IF AT AT ATI-
fe& #1 7(an Wi oiw & € @ Q
T

FIETF UFRET, AT AT T
WWET T AT TN FT Q|
o3 i) Ls—7.

oL W & Tagawi F v W ar
wf g wifs 7% fag Awd w1 W

LI CUl LU

eI WETET, Wi 4T qFlaw
frar a1 wrfgd Wit @erx st
*Y A wfgd | mw g7 wY fred
o wer g wifed o

= aor, T gt oIt
wm aad ¥ s § 1 sgfew 0%
& wr W & fag oF §f sweqr
gt wifgy | ot o g
& fawre o wiow sqrr fegr man &
W WM w e wom Wil
X g% tar At fegr s aw i
aff *T gwAr

JITEr AEIEE, W ¥ oo & fag
wo ¥ 7 frAfer g wrfyd 1 ey
¥ 9% frgn f O w4 7 o fer ot
8 ¥ fag o ¥ syaeqr QAT wfgd

Fursar wgred, fae¥ al & wenw
¥ frg 1965-66 ¥ 9. 45 w(w WY
fraer folr 74 & | 1966-67 ¥ Ivg
fr #7 921 7T 8, 60 FAT Y ¥
fear mar 1« 1965-66 F g W
wgrwar & fag 28 ww oy oy ficdy
T § | T 196667 § I%T TN
wY qTT T 24 WG &% 47 fagm
qar ff g gy | 7 fas Foedt
ufr 7 9C &4 7 ¥ sgaeQr
o 99 %1 a¥ frgr we «few 0@
¥ wit ot gfg # oy mfy

wx & Iaemw wErew  famdAr
1 s Al fagr w1 9 & A
AT § | T Ay w0 gl
O oF /Y A KT § 1 weT oY W
mi § T § 70w R 9E @ AN
2T ¥ A Fowrr § 1 1928 F
W ofonr s wdww soqr T o
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[ 70 w0 7T=A]

oz famfon 1 o€ 41 fe 3= &g
F {AFHYT ¥ FATH TF AT -
wdt o #1 g0 #€@ 58 #Iw &, TE
93w W spwen QAT wfgd o
JaF wrz fre 1948 § @ fAg
Femrfaar w1 78 &faw ofy a7 SH T
& fag qawrge § dmaEr 9% amr
W w1 W 1 A Ag @
wwt g | ¥ wmgar g 5 g e
war FqT W AAT wT o\ @ W
"y |

um ¥ Fro fa At w1 oy &
oo gt #Y ux o wrEARgTaT
W ¥ AT AT E | Awt T A aEegy
g A w oy e § WX A&
gy% qofage ®) wser AT ¥
wadt gy-fadeT & fag &a & &
WIar § 39 A7 IAN W 416 A &
v FIer ¥ IW H iy Ferdt § 4
FAFYT ¥ WATATNT G AW o
HTETTR §1 LT 9T, 9T A%
WA W O AT ST g w6
sfez ¥ & wiv & fadar s g
f& dFaUnfrar & woroin AT Fo=-
Wi i T WA ¥ g 9 g
# g QAR T §T FTTHAT AW
dT g3, THET FE® TATE ST AR )
§q AEF FT W spaeAT AT Aty
qraar & g @ anfgr

oA WY AR wwa faar ¢, 9w &
fer siTR geTAIE ET €
Mr. Deputy-Speaker: Shri Maurya
wants to come back to the House,
I= it the desire of the House that h-
should be allowed to come back?

Some hon. Members: Yes.

Mr. Depuly-Speaker: All right.
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Shri Basappa (Tiptur): Mr. Deputy-
Speaker, S5ir, since you have been
able to give me only a few minutes,
I do not want to deal with the com-
plicated problems of finance in the
budget. I would like to confine my
attention to only a few projects which
are of great interest not only to my
State but to the whole of India. The
project which is upper-most in the
mind of Members of Parliament from
Mpysore and the Government of Mysore
is the Upper Krishna Project, which is
a very important one from the point
of view of Mysore and also from the
national point of view. When the pro-
ject is completed it is going to yield
4 lakhs or 5 lakhs tons of foodgrains,
and that too at a time when we need
food most. It is going to benefit T
lakhs acres of the famine-stricken
Gulbarga, 2.7 lakhs acres of Bijapur
and 3.3 lakhs acres of Raichur. The
total cost of the project will be Rs. 130
Crores,

Though Mysore has been the fore-
runner in building hydro-electric
work in the past, we are sorry to say
that it has got only 7 to 8 per cemt
of irrigation. In no other State is the
position so bad. In order to overcome
the deficit in food and also to help
the famine-stricken areas we want
this project to be taken up. You -sm
very well appreciate that a small
Stiate like Mysore cannot take up a
project like this. So, T would request
the House und the Government to pay
a little more interest to this State
and see to it that the necessary amount
ig provided by the Centre for the exe-
culion of this project.

1 can quoie examples without num-
ber of the projects in the States taksn
up by the Centre when they are
nalional projects. The Rajasthan
Canal Project, the Neyveli Lignite
Corporation and the Nagarjunasagar
are only a few of such instances. Can
anybody deny thal special grants or
aids nre given to the State of my hon,
friends, Andhra. for the Nagarjuna-
sagar project? Can anybody deny
that they have been given Ra. 50 crores
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or 60 crores I am not grudging that.
1 do not say that they should not get
it. I am only saying that when others
get it, we should also get it. That
is all what I say. I do not want to
come in the way of the Centre giving
sid to the Nagarjunasagar project. I
only say that the Upper Krishna Pro-
ject, which is also of equal national
importance, should be taken up by the
Centre.

I am told that the Ministry of Irri-
gation has recommended about § pro-
jects to be taken up by the Centre. I
understand also that Upper Krishna
Project is one of them. If that is sn,
I feel that the Central Government or
the Planning Commission must see to
it that this project is taken up as a
Central project.

If they cannot take up this project
ar a Central project, let them give
financial assistance to the State so tha.
the State can take it up. When Cen-
tral aid is given to the various Statcs,
including the neighbouring States,—I
am not grudging it at all—why should
it be denied to Mysore? When other
States are given 86 per ceni Central
aid, why should it be less for Mysore?
This is the pertinent question which I
want the Finance Minister to answe:.
Only the other day, the Finance Mini-
ater of the State stated on the floor of
the House that the overdraft with the
Reserve Bank is going up. Because of
oll this, Mysore cannot take up a oig
project like this without substant.s1
essistance from the Centre. Ag it .s
a project of naotional importance, I a™
sure the Centre will come to the h 1o
of the State Government,

I understand thal about 81 minor
irrigation schemes have been sent 12
the Central Government for approva:r.
I hopr the Central Government w.ll
give approval o those projects very
soon,

Mysore is rich in ores and it is &
good [orcign-cxchange earner. We
need foreign exchange very badiy.
Even now wc arc despatching a ‘ot
of org to forcizn countries to  earn
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foreign exchange, In order to in-
increase the export of ore we have to
develop and improve road and rall
communication. The railways have 1o
take up the Kottur-Harihar line. The
national highways have to be improved
for carrying ore to the railheads. I
understand that about Rs. 4 crores have
been spent on this account. It geens
that the Central Government promis-
ed to give Rs. 2 crores for this pur-
pose. The previous Finance Minister,
for reasons best known (o him, has
not agreed to this proposal to sanction
Rs. 2 crores even though his colleagues,
Shri Manubhai Shah and Shri Raj
Bahadur have pressed for it. I wish
the present Finance Minister at least
would do so. Whether it is one Minis-
try or another Ministry it is after all
the responsibility of the Central Gov-
ernment and when an assurance has
been given it must be fulfilled. T hope
that it would be done,

Mangalore Port has already been
sanctioned but wvery little work is
going on. At this rate what time are
you going to take to complete this
project? Every attention should be
paid to se that it Is done.

Regarding the fertiliser plant, there
ere so many who are coming forward
to take it up. The latest one—Dujz-
gal's project—has to be examined by
the Government, I do not know why
they take so much time when fertili-
ser is such an important thing.

To earn forcign exchange tourism is
a very important thing. A five-star
hotel has {o be started in Bangaloce
and the Government has to sanction
funds to the Corporation. I hope.
they will soon give the Corporation
sufficient funds to take thic up.

Cement faclorivs at Gokuek, Sedam
ang Hesdurg have ta Lo taken up.
Sugar {actories also--T have to po wa'h
a telegraphic speed breause you huwve
given me so hitle time Their loca-
tion at Hiriyur and M. Hubli are ve v,
very necessary.  Letters of intent heve
1o be issued for thess things.
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[Shri Basappa]

More than all this is the Bellary
steel plant, We have raised this ques-
tion a number of times. There is
first-class iron ore in very large quan-
tities and it has been said that Dastur
and Company, the Government come
mittee and even the Anglo-American
consortium have approved of this. I
think, this must be taken up,

I do not want to take more of your
time. The whole House is very eager
to listen to the Finance Minister....
(Interruption). In this emergency
questions like Goa and Belgaum should
not be raised. After all, we are pas-
sing through very critical times. Jus-
tice alone will give peace to this
country and to the whole world
‘Therefore, I hope that this sovereign
Parliament will not give any other
consideration except on point of justice
and it will act boldly to see that these
things are done.

Wt we wo faerdt (wewEl) :
AT AYRET, WA F AW 9T A
o ¥ fael # S wgw @ R,
#fie gfs wo #7 3R F9C 7 o af
wafea & 19 F1 AR FOME W F
fa3

& aaa % fai & a9 o amewit
W1ET @R | R A ag g e
WA A gAY WA ¥ FH v E Ay
CTTE FATAYAT, FTHAT 0T, A g
A1q §, 7E1t |19 o= qifgmiee qF
g ™ ® Wi W@ wifeggm
st nw gf a9 ¥ Avdy §, g
T FHTY qq gz@E 7 W FEg F aF
W Fog FAT @, TRIA A9 o ®
7z Fz7 i Ay nad 1 9w § |
T W ez §L GqF A I W
wxigwArarm afgr, & faw
F AT g & faw A ag &0
g 34 wwy gl gifezegea A
T4 41, A7 gF A4AIRIA #, ©F 7 A
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AT 4T | I TG I W g FE AV
aifgr a1 fF 78 T #1 o Wt
%7 g T ®7 ¥ AT | 99 s9w
SR g FgT Afw wa Ifr ag faim
¥ 9% 7 § qofay oF dar wgq W
"1 faw mar

FEC gL AT T oAew €
Nt f§ aga forer o g safer §
o g @1 s@g ¥ @, f5r s
Ffeamafog § s 13 | @ § A
fears ofoeg & 3= o ot £ o
ST £ AT E 1 Tw ot § g
1T I« 9T IT F = foyw &Y
€ | fag awg wifeeggmr oy #
wriagat w9 W off, firer spEeqr
= wraw fear o1 <@ 97 a7 g fowr
wE ¥ YT ¥, 399 @Ay IR I
& wrar afew wror ag foar & art 7
wgr & fr otz 3 g At fe,
mras yafay fs ag facre s mr
st om ¥ e oex fwm fe wmt
s fafaees & a9 $1 W@A ¥
AT ar ¥ g faar agt I dAw
35 faqe & @Y & ary faw damw &
Tz &1 ¢ fomr d gww fawlw

wara Y ¢ frqr | Ay W IR aga
a&T w1 wra fwar

At T WA d9 & faindt Aem
IFA a8 w7 F ag 29w @i Iy
Ty | IFA T T T I Fg FC
frT w21 % F=g gowrT & waarfaat
1 qFTE AT ag T war At grfawer
TaAT & w4t v, o9 fw w0
80 & T § ITEY FreATg Ty Ad
FITE TE | WA ATFIT IA KT 10 Fo
i fgama o ot Fgrdt A1 w0T 5979 %o
T T W A g 1 afEa e
& gy ag aard v & f& =0 aft
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Ty wifgd | ww oy f woeTed e
gAY a5 A T et § s dwowr
A fatry frar amd o= Fa91 # wTET
WA R = oy ) & gwwar §
f o %7 & Wy oifeamie § ¥
Faw faim & fay faa wom @,
W ¥ varer % W)

Tifi agt age o7 a9 qgr o q@ers
wg § o T W own § Sfea aga W@
ot ffmFay F g aF &
w9 # g IO M) TLATY | qfew &
g frdea w&x s =g § fr foedr
T A9 W § FATT § aew v gl
% afad® gwn 1 W g ¥ET @ I
ferare farere ¢ o o 1 0 fiare fae
w far w1 et ¥ foae faae @R
& a7 @ wroor gwT wd € | Uw at
TED T AT gaT Wl W o
W<t FTew § - wEwdn, F S owerg
o wITw & w8 Satz iz | e
WTET & wETAT g6 Al WUEl & ST
W sgra A =iy, Afew gw o9 W
R AR LI AR R
wfaa fw gt agr & TagE Wt
feeet & ooz wd & 1 fom ey faw
¥ oy qf = g @ a1, mia g1 @
oY, gaTt Uugm Iu awg faedl § 4
I€ W T WL I ¥ AE T 97|
wHT ¥ ww et wifa g @ gart
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The Minister of Finance (Shri
Sachindra Chaudhuri): Mr. Deputy-
Speaker, Sir, in rising to reply to the
Budget debate, I wish first to express
my gratitude to this House and spe-
cially to those Members who took part
in it, Criticism there hag been and I
am grateful for that criticism. But I
have felt, all through, from all sections
of the House, a personal warmth
towards me for which I am deeply
grateful to the House,

I come from a place where the peo-
ple say: Tarkeshu Karkashadhiyo
Varyatneva Nanye. We are people
who are harsh in our arguments
but nothing else. An illustra-
tion of that is my good {friend
opposite, Mr. Mukerjee. I wish it to
be understood that I have got mo
personal feelings against any hon.
Member, I have got the greatest
regard for all those who spoke on
the Budget. In fact, I will try to
avoid any reference to any particular
Member of this House.

One of the things said is that my
Budget is disappointing.” Disappoint-
ment, logically, means that somebody
at somelime raised a hope in some one
that something will happen. What is
the hope with which this particular
Budget was to be framed? Who
raised that hope. Certainly, 1 did not
raise that hope. 1 spoke in publie
only for a few minutes when pressed
by pressmen. I made it quite clear
that, as far as I can see, in the pre-
sent-day conditions of this country,
the only one thing I can offer is, blood,
sweat and tears. Have 1 disappointed
anybody in that? I was also asked as
to how I will be able to make the
present-day Budget, and 1 sid,
“I can see the conditions of the coun-
try and seeing the conditions of the
country, 1 know that I have to put
harshness on everyone concerned and
that my Budget, T am afraid, will be
a harsh one” Have I dissppointed
the House in that? The other thing I
was asked was. "I making the Bud-
get, what will be your objective? Will
it be distribution of affluence?™ 1 sald,
“No, Sir. The utmost T san redisiei-
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bule is what I have got, namely, the
poverly with which 1 have been left
in this country, More than that I can-
not do" Have [ disappointed my
friends in that? But | would certainly
see that equitable distribution is done.
I would put the burdens where the
burdens could be borne to the best
andg I could even with a little bius
relieve the burdens where the burdens
have to be relieved. I am trying to
justify myself on the last ground. It
is in this atmosphere that I would
like the House to approach my Budget.
I do not apologise for what I have
done because [ have dome it in the best
of my conscience. If I have made
mistakes, ] am prepared to be corree-
ted. If I have done something good,
I do not want to be applauded. But
al the same time I do want a certain
amount of appreciation. As I said, I
have felt a personal warmth towards
me and I would ask for the same
warmth, the same sympathy, to what
I have got to say to day.

Sir, there has been a certain play
of words on pragmatism, ideology and
s0 on. ‘Pragmatism’ is a word which
has come to me after I came here and
not before. I have heard of realism,
realistic approach, practical approach.
“Pragmatism’ is a nice Latinised word
and it, of course, is well to use it
sometimes. ] have not got the gift of
the language as some of my friends
opposite have and, therefore, I listen-
ed 1o the common, or ordinary, plain
English through which I have been
trained and which I use. I have tried
to take a realistic approach and to see
what is real, that {s to consider the
conditions in the country and then
from thet to go on to theories of
economics and ideology and so on. In
saying that, I do not say for one single
moment that I have not considered that
socialism, as 1 understand it and as is
®generally understood, has to be prae-
tised in this country. In other words,
there should be more for sharing om
an equitable basis. But before thers
can be a sharing, there has got to be
something to share. To that end, I
have got to have a Budget which 1s
‘production-oriented.
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Apact from that, I have got no theo-
ries, no fads, in go far as economic
theories are concerned. The one
economic theory that I know is that
what gives the most relief and the mom
encouragement to the people of the
country is good. That ig the theory
and that is the ideoclogy:

g7 WY 749 § 07 WO
That which cures is the medicine. 1
say, I have not been able to cure. But
have I not been uble to give a few
palliatives here and there? My friends
say, "You have given a little here ang
not more than that. “In trying to see
what has been happening, I have
tried to distribute the burden on the
people. It has been said that rellef
is unequal, that we have made the rich
richer and the poor poorer. I do not
think anybody would blame me if T
make the rich richer und in the process
also make the poor less poor, if not
rich,

I have hearg the comments about
the corporate sector and a little relief
that 1 have given there. Ves, I have
glven a little rellet in the sense of,
say, the bonug tax, But at the same
time I have given relief to the men,
for whom so many have wept, wie
have got a few shares in the various
companies and who, when they get
the bonus, had to pay some tax.
They have been given some relief.

Then, on the question of dividend
tax, it has been said, “Why don't you
free the entire dividend?”. If I could
follow a principle whereby I take no
taxes for the next year, so long as I
am here, I would be happy to do that.
But could I do jt? Taxes have got
to come in order that we might have
the wheels of Government, the wheels
of economy of this country, going cn.
At the same time, I have to think In
terms of increasing productivity.
Could we increase productivity by
putting money into their own hands?
What I have taken by way of taxes
is only Rs. 100 crores. Out of Rs. 100
crores on diff=rent caleulations, it is
said that T have put taxes to the tune
of about Rs. 42 crores more on the
industries. T do not take the dim and
poor yiew of things s my friends
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opposite do. I do not feel that the
burden ig such that this vast complex
of industries that has grown up in
the last 18 years, since Independence,
cannot bear it. I have lived in the
world; I have not come here from
a cloister. Have the persons who
manage the businesses reduced their
way of life? I ask that question. Have
they got the money to invest or have
they not got the money to invest?

I have had the calculations made.
Last year, even when import restric-
tiong were there, the imports had
gone up. I have got the figures from
the Reserve Bank and if my friends
want, I can quote them, 1 may tell
you that in the calendar year of 1965,
imports have gone up by Rs 100
crores over what it was in the calen-
dar year 1864, Even with import
restrictions, the imports have gone
up. That means the money is there
and the capital formation is there.
Or, it may be that revenue is there
and it has been spent for the purpose
of getting imports. Anyhow, whether
it is the revenue or the capital, it is
there.

Then, I find there is an account
which is described as the household
account in the banks, that is accounts
above Rs. 1500 upto a certain limit.
There are people, comparatively small
people, who are considereg to have
the household accounts. The house-
hold accounts have increased year
after year. In the present year which
we are considering, they have Increas-
ed to the tunc of Rs. 325 crores as
against Rs. 245 crores in the year
before. It there had not been any
capital, if thefre had, not been any
money, where woulg have that come
from? 1 ask myself that question.

Shri J. B. Kripalani (Amroha):
Black market,

Shri Bachindra Chandhuri: Black
market might be in blg hands. But
as I pointed out, this much money is
saved by small people in the house-
hold accounts of Rs, 1500 upfo g cer-
tain limit. So far as blackmarketing
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is concerned, let us get down to
blackmarketing if my hon. friend will
have it. It is the utmost desire of this
Government to try ang control black-
market to the uttermost we can.
Whether it succeeds or not is a matter
which has always got to be seen. The
forces of God and the forces of the
Devil have always fought in this land.
God has always been troubled by the
Devil and even when He has confined
himself to His heaven and shot down
the Devil to the other place, the
Devi] hag risen from time tg time to
walk the face of the earth and it has
been the endeavour of good men, men
of honesty, to try and see that that
devil is contained. I am perfectly
certain that my revered professor
Acharya Kripalani will agree with
me that he and T have got to joim
together for the purpose of trying to
lay this devil of blackmarketing. And
if he will join me in that and he will
suggest any means, if any one of my
friends opposite or on thig side will
tell me how I am going to contain
that devil, T shall certainly take those
steps, But what I was going to tell
you and the House through you is this
that not one single jot has been takenm
away from the provisions of law as
they were; and heaven alone knows
whether those laws, if properly
applied, if they could be properly
applied, could be called harsh laws.
But we have been taking all steps to
condemn, convict gnd punish black-
marketing or tax evasion.

I am not saying that blackmarket
should be encouraged. If there has
been failure in that, that failure has
got to be judged by this, namely that
just as we are trying our best with
the resources at our command to put
this down, so are the other people who
are the blackmarketeers who gre try-

ing to converi other people to their
way of life.

There is one suggestion which has
been made, and I shall not mention
the gentleman whs has made this
suggestion by name. The suggestiom
that has been made is that the ressom
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for blackmarketing, the reason for
tax evasion is that the taxes are too
high, and that if the taxation is re-
duced, blackmarketing would go. I
have got two answers to that, One
answer ig that I have worked in the
fleld of taxation in my personal capa-
city and in my private life for nearly
forty years. Ang when taxation was
as low as two annas in the rupee in
the old days there was still tax
evasion. [ know people who made
Rs, 1.30 lakhs and Rs, 2 lakhs, and
they prided themselves on the fact
that they paid only Rs, 8000 and no
more. And during the war, T found
this; when I asked the people—and
by that time I got to know them a
little better—'Why do you do this?’,
they said ‘We must not pay anything
to the coffers of the alien govern-
ment which rules us’. Now, I ask
them ‘Why do you do it? Why do
you not, now that there is no alien
government, pay up your taxes?’.
They say ‘Sir, we have got to live
also; and we have a principle too,
namely the fight of private enterprise
against public enterprise’. 1 do not
recognise that there is any fight bet-
ween these two.

1 said that I would give two ans-
wers. The other answer is this,
However unpalatable it might be, it
is said that I should go out with folded
hands and on bended knees ang say
‘You blackmarketeers come here, I
am going to give you tax relief; be
kind of heart and pay up whatever
is evaded’; if I feel that that would
have produced the money, I would
have done go. But it is a strange
thing; it may not appeal to some of
my friends, but it is g true thing
that that would be giving an incen-
tive to blackmarketing. 1 have
heard of many things but 1 have
never heard of giving incentive to
dishonesty. The word ‘incentive’ has
been used over and over again and as
1 say if this suggestion is shorn of its
furnishings ang fabrics, then it is
nothing more than a bare rude pude
suggestion that I should give an in-
centive to blackmarket by reducing
taxes, Even if now they haj come
forward with the money and sald
‘Thiy is the money for you; you take
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it, but do not punish us and others’,
I might consider that. But I may tell
you that I had better ask this Gov-
ernment of which I am a member to.
resign and go away than yield to such
pressure, If it has got to come to that
kind of compromise with the black-
marketeers; I am not going to have
it.

Shri Madhu Limaye (Monghyr):
Publish their names.
Shri J. B. Kripalanl: Government

are having it in
ways.

Shri Sachindra Chaudhurl: So far
as I am concerned, 1 have said that I
shall not give out the name of any
Member of this House or of anybody
else. The thing is this that there are
countries where there is blackmarket;
it is there in other countrieg as well.
But there gre people of honesty,
decency and good conscience who get
together to put that down. Although
1 dislike these ideas of travelling
across the seag for merely the purpose
of studying what their fiscal policy
or any other policy is. I must say
this that in the U.S. with which some
of my hon, friends opposite are more
familiar than I am, there is a body
which has been set up by business
people themselves; they have them-
selves set up a club with a small com-
mittee. Every man who belongs to
that club—and it fy a matter of pres-
tige to belong to that group—sends
his tax returng for himself and his
corporations and companies to that
body. They have a shrewd assess-
ment as to what is happening in the
world of business, and who makes
how much money. There, what hap-
peng is this that the names are seen,
the incomeg are seen, and if in the
judgment of those five or six people,
the income which has been returned
is something which is lower than
what is expected, beyond 10 or 1¥
per cent then that person is asked
to explain that. If he cannot give &
satisfactory explanation, then in that
case, he is blacklisted, in other words,
excommunicated. And after that, none
of these decent people would asso-
clate with him gnd Government keeps
an eye on him,

very many other
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Would my hon. friends opposite who
have been so very staunch in the
defence of the private sector be good
enough and kind enough {o organise
some body like this and help me to
find out who the blackmarketeers are,
and help themselves alsg to get rid of
this onerous burden which according
to them is put on them year after
year in the form of taxation? I would
give this suggestion to them. I am
throwing out the suggestion; I am
not inviting any suggestion from them.
Let them do it

Shri J. B. Kripalani: You are in as
much contact with that world as the
people on thig side.

Shri Ranga (Chittoor): More.

Shri Sachindra Chaudhuri: 1 have
avoided personalities amd 1 have
avoideq all personal references. But
since the professor says I am, I ask:
Who is not? Who is not? If 1 am,
I have never denied it. But having
dong that, 1 have been like a duck
which tries {o swim in the water with-
.out having much water ¢n its back.
Neither in the sense of capital nor in
the sense of, shall I say, degradation
have I shared it with any of these
gentlemen. 1 am not talking of the
business world generally..

Shri M, R. Masand (Rajkot): If my
hon. {friend would yield for a minute,
I would say this. I think he has made
an excellent suggestion. We would
like to know more about it. Would
he be good enough, later on to send
us some material sbout thig club
which he mentioned. Some of wus
would like very much that something
like this should be done in this coun-
try, and we would like to go into the
maltler.

Shri Sachindra Chaudburl: 1 am

grateful o my hon, friend opposite;
I am grateful to him.

Shri J. B. Kripalani: I had myself
suggested it in one of the financial
magazines of this country that the
merchants or the businessmen ghould
have a club not only for their rights
“but for thelr duties also,
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Shri Sachindra Chaudhuri: I am
deeply obliged to the venerable pro-
fessor, and 1 am so glad to fing that
ignorant as 1 am, unread as I am,
associating as he says with the other
side, I have to confess that I did not
read that article of hiz in the journal,
but 1 am glad to find that I share my
small idea with such a great mam
as he,

Now, I shall go back to what I was
saying. What 1 was saying was this.
We have been talking about the dis-
tribution of the burden. So far as
the distribution of the burden is con-
cerned, as 1 have said, on the bonus
issue and dividend tax a certain relief
hag been given, and a little relief im
surtax alsp has already been given.
I am not thinking in terms of the
other marginal reliefs that have beem
given, nor am I saying that there is
no possibility of considering questions
such as tax credit certificates and se
on to make the situation easier, But
where I do disagree with my hon,
friends from the other side is on this
particular issue that I have done
something so vitally wrong by adding
on five per cent more to tax by put-
ting up the tax by 10 per cent so that
the 50 per cent has generally beenm
put up to 55 per cent. I shall not
now go into the question of the
smaller companies which have got a
little less tax and so on. Let us take
this point that we have put up the
tax by another five per cent that is
to say, from 50 per cent we have
made the burden 55 per cent. With
the other burdens of surtax and one
thing or another, if my hon. friends
would be good enough to calculate it,
they will find that the tax burdem
does not go beyond 58 or 30 per cent.
Therefore, if you are thinking in
terms of percentages, 41 per cent of
the income is left in their hands, and
when I say 41 per cent of the income
or profit it is not related to the
equity capital. It is related to the
size of the business ang the capacity
to make profits, and that profit might
well be very much more than the
equity-profit relation. Out of that,
the usual, normal practice here is—I
think all my friends on the other side
will agree with me—to distributy any-
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where between a quarter and a third,
no more than that. The other two-
thirds is ploughed back into the com-
pany's business. That is prudent
business management. If that is done,
taking the totality of profits made by
business in this country, the position
is this that we would have two-thirds
of 42 per cent which according to
me—] may be wrong in my arith-
metic; 1 have often been—would be
about 28 per cent which can be pul
back intp the business. I may be out
by one or 1% per cent—I would not
quarrel about that. But that is more
or less the quantum which can be
ploughed back,

Of course, there is no capital for-
mation. There cannot be any caplital
formation. Unfortunately, because of
that association that Prof, Kripalan’
was good enough to point out . ..

The Minister of State in the Minis.
try of Defence (Shrij A. M. Thomas):
Acharya Kripalani.

Shri Sachindra Chaundhari: Acharya
Kripalani, But gg I am speaking in
English, ‘Professor’ and ‘Acharya’ do
not make any difference to me. If I
were speaking in Sanskrit, 1 would
always haye referred to him as
‘Acharya’ Kripalani. But as I am
speaking in English, I would refer to
him as Professor Kripalani.

Shri J. B. Kripalami: ‘Professor’ is
good enough for me.

Shri Sachindra Chaudburi: 1 am
glad. May I also refer to him a; ‘my
Professor'?

He had been kind enough to refer
to that association I have had with
people, people with whom I have sat,
not blackmarketeers—I do not say 1
have anything to do with them—but
honest business people. 1 know a
little about these things.

Suppusing We get more money in
the hands of these business people, in
the ‘hape of these business companies,
how would the capital be formed? If
the capital is there, that capital would
be used for the purpose of expanding
that. Would that be done? Would it
be used for the purpose of creating
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new business and so on? These are
questions which we have ty think of.
After the capita] has been ubtained,
they have to go in for licence ete
But 1 have not known so far, within
the brief two months I have been
here, that there ig any dearth of capi-
tal for the purpose of starling new
business. The difficulty comes in g0
far as the machinery etc. are concern-
ed for starting 5 new industry. When
I say 'busineis’, I mean industry, not
lrn,djnx business with which [ am not
concerned.

There have been many applications
saying that ‘we have got money, we
have got the collaboration; you kindly
release to us the licence’. Of course,
it the trouble comes, it is not due 1o
dearth of capital. Capital becomes
available, but_where the trouble real-
ly comes in is that we have not got
the foreign exchange to buy capital
goods. We do not manufacture capi-
tal goods enough in this country;
when [ say ‘this country’, | mean that
rector of the community which call
themselves private enterprise As 1
said, 1 do not see any difference bet-
ween private and public enterprise;
for me they are all machinery for

production. But if you must give
yourself a label, let that be ‘private
enterprise’.

Asr I said, the hunger is for the fore_
ign exchange to buy the capital goods.
They have got the rupee equivalent
but they have not got the foreign ex-
change. If they cannot get the busi-
ness going, it is not because they have
not got the capital or money; it is
juit because the country has not gob
the foreign exchange to spare for the
purpose of importing either raw mate~
rials or intermediates or components
of bits and pieces of heavy machinery
or caiptal machinery. That is the ill
we are suffering from. | am quite
conscious of that,

So far as the sharing of the burden
is concerned, as | said, the total bur-
den on the community of private
enterprise that 1 have put is, on one
calculation, R 42 crores, and om
another, Rs. 37 crores. | mysel! have
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greater faith in private enterprise
than those who plead for them here.
1 believe that this burden they can
bear, and bear happily, if they make
up their mind. I have asked them in
my budget speech, and I ask them
now, to be good enough, to be kind
enough not to be led or misleq into
thoughts of doldrums, thousands ot
unhappiness, thoughts that they are
all overborne with taxation, but join
in our common endeavour and think
ways gnd means, of seeing that pro-
duction goes on and using the money
and resources they have with them
for thai purpose, and putting the
machinery they have to the best use.
If they did that, they would be help-
ing the country and also helping
themselves. [ have always maintain-
ed that they are an essential and use-
ful element in the sense that they
cannot be ignored and they have the
means of produteion which the coun-
try needs. If I know that they use
those means of production well and
put them to the best possible use, I
will also endeavour to give them help
to the extent posible for us to give.
But if they do not do that, what is
the alternative? [ will not give the
answer myself. My friends opposite
can find the answer themselves, if and
when they require it.

Now, so far as the burden in the
fleld of private individual taxation 1s
concerned, I must say that there is
a class of people in this country for
whom I have got the greatest sym-
pathy, the people who are in the low
income bracket, the small income
groups, peaple who live in the coun-
try side, people who have got little
in the shape of money. For them, I
have always felt sad. They are peo-
ple who are either self-employed or
are working in offices, mercantile or
government, for a little salary of
Rs. 250, Rs. 300. They have got jarge
familles to maintain; they have got
social obligations to discharge. For
them, T am sorry I could not do any
more than T have done. I have given
them even in this stringent situation,
a certain amount of relief, relief in the
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sense that I have raised the exemp-
tion limit for tax by Rs. 500 and an
additional allowance of Rs. 500. If
we look at it very carefully, we see
that the relief works up to about
Rs. 7,400, which, judging the conditions
of this country, is, I hope, not a bad
relief. Beyond that, for the purpose
of enabling those people to try and
put a little money aside so that it may
be used for the purpo:e of encourag-
ing development and growth, parti-
cularly in the private sector, I have
tried to relieve the burden on those
having an income upto Rs. 25,000 by
taking off what has been complained
of as an onerous, cumbrous ani
clumsy thing, namely, the annuity
deposit. I say this even though I
know that they have been burdened
by me with a further 10 per cent
surcharge.

I well remember that certain very
learneg gentlemen, learned in income
tax law, have said here and outside,
that we are the highut taxed peo-
ple in the world. Sir, I do mnot
subscribe to that view. When you
talk of the highest taxed people
in the world, you think in terms of
what we take from the average per-
son, having regard to the average
needs of the country. Now, it you
take taxation—fortunately I have had
a list made out of how it works out
in various countries—I find that so far
as the incomes which industriajists
dream of are concerned, that is, be-
¥ond Rs. 3—5 lakhs, we do not tax
them more than in countries like the
UK. We tax them more than what
they do in the USA.

Taking the income group Rs. 25,000
—30,000, I think many countries tax
more than we do. But what I did say
earlier, I am saying mow. I do not
wish to compare this taxation taking
into account what they do in other
countriez, what their rate of tax is—
may be a good rate, may be a bad
rate. Conditions are Jifferent, society
is different. If I could with the re-
sources that Government has now en-
sure to everyone In this country



6241

social security, security in old age,
provision for taking care of him when
he is sick, provision for education of
hig children, unemployment benefit, if
I could go all that with what I have,
I would not have the silghtest hesita-
tion in cutting down the exemption
limit to the scale of R3 2,000. If I
have not done that, it is because
‘Government is not in g position now
to provide these benefits. If these
benefits are to be provided, we have
Eot 10 he a little gentle to those that
have little and a little stern with
thoge who have more. Those people
who get Rs, 25,000 a year in this coun-
try are not to be considered to be
people in the poor category. They
are people who are comparatively well
off. How many persons get Rs. 25,000
a year? Leaving alone any private
means ] might have, ] am not paid
R: 25000. Can it be sajd that the
person who is getting less than
Rs. 25000 is a poor man? And if
there has been a burden of 10 per cent
put on him, can I accuse myself and
those who are my colleagues in Gov-
ernment that they have done gome-
thing which is outrageous. I do not
find it in my heart to do that. As
you go on in the scale, certainly taxes
will rise. Having regard to the in-
come in this country, what do we
take? It we take the total national
income of the country and the amount
which we take as tota] taxes for the
Centre ang the States it comes to
about 14 per cent of it.

Again, I have taken flgures, my
calculations may be wrong, but the
figures are that the total national in-
come js somewhere about Rs. 21,000—
may be 21 point something. And the
total amount of taxation in this eoun-
try is not more than Rs 3,000 crores
or so. And simple mathematics is
that we have got one-seventh. There
are many learned men on the other
side, learned in Kautilya's Artha
Shastra and 8o on, and evep in those
days it used to be the King's ghare
or portion that he took one-sixth of
the product. And if T take one-sixth,
1 would be able to put up the tax a
ittle higher than Rs. 3000 crores
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Shri Sachindra Chaudhurl: The per
capita income is about Rs. 300 to
Rs. 400, and if you take the per capita
tax, on an average it will not be more
than one-seventh of that.

Shri J. B. Kripalani: And the prie-
es?

Shri Sachindra Chaodhari: I am
talking of taxes, I am not talking of
prices, but go far a3 prices are con-
cerned, again, they arp the same for
everyone. By removing the taxation
it 1 ean bring down the prices, I
would certainly do it. That is where
I do not agree with them, That is the
fundamenta] difference between my-
self and friends opposite, namely re-
duction of taxes is going to effect a
reduction in the prices. On the con-
trary, what will happen is that those
who have money will have more
money in their hands, those who do
not pay any taxes will not have their
condition Improved at all. The result
will be that in g country, in a market
where there is scarcity, those who have
money will be able to buy, and those
who have not will not be able to
buy. Therefore, from that point of
view, prices can be controlled not by
easing of taxation, but by putting
taxation on those who can bear it
and by increasing production, if we
ran.

Shri Ranga: Those who are
will continue to be poor, those who
are rich will continue to be rich.
Everything is all right. We are safe.

poor

Shri Sachindra Chauwdhuri: T do not
know on wha! logic Prof. Ranga
comes tn Lhis conclusion. 1f | take
away from the rich, ] am not making
nim richer, T am making him poorer.
If T leave the poor without taxing
him. he dovs not get poorer, he must
be just as poor but not poorer.
Should we merely follow these
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shibboleths and phrases? I know that
Prof. Ranga has got far greater inte-
Illigence than 1 have, and he can in-
terrupt me ecvery time, but there
should be some logic. In that case,
my friend will do me to justice of
considering what I am saying. That
much I can expect from a gentleman
like him.

An hon. Member: What are the
figures in other countries?

Shri Sachindra Chauwdhurl: Figures
in other countries I have worked out.
If it will please the House to have
them read out, I will read out. So
far as 1 am concerned, ] tell you I do
not believe in taking a journey across
the seas, the occans or deserts for the
purpose of finding out what other
people do. I have had enough of that
experience, and I have come to the
conclusion that have got to live, to
die, to work for my own country and
no other. Otherwise, I can go to the
other countries where conditions are
better.

Shri J. B, Kripalanl: May I sug-
gest to the Finance Minister that he
talks so much of the Oppesition, but
the criticism that the Opposition has
levelled against his budget has also
been voiced by many people in the
Congress itself?

Am hon, Member: That why he is
replying now,

Shri J. B. Kripalani: And it will be
more profitable if he addresdes him-
seil Lo hiz  fellow members  in the
Congress

An hon, Membor: lle is doeing it

Shri Sachindra Chaudhurl: What I
am doinz, wilh  all (e respect to
Acharya Kripalani, is addres:ing all
my f{ellow members. I have some-
times riferred to the Opposition, be-
cau:e cerlain statements have come
from them.
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Shri J. B. Kripalani: The same cri-
ticism has come from the Congress
Party.

Shri Sachindrg Chaudhuri: If they
have, in answer to that eriticism, I
have said 1 welcoms the criticism
from every one, however harsh they
may be, and I beg of this Hou'e to
let me be harsh because, as I said, I
come from a part of the country where
we believe in harshness in one thing
only, in debate, and that is what I am
indulging in. Once the debate is
finished, | shall make myself a door-
mat for Acharya Kripalani or any-
body else who wants to walk on me,
I would not mind it, but at least for
these few minutes you will have to
tolerate me.

So far as the burden of taxation by
way of personal taxation i concern-
ed, I do not deny the fact that it is a
burden, but a burden has been put
on which can be borne.

Then we come to the question of
indirect taxation. So far as indirect
taxes are concerned, again those have
been on certainy  considerations.
There had been taxes, heavy taxes I
believe, til] last year. I have mnot
touched those commodities which are
generally used by the very poor, the
very much have-not. They are the
people whom I have not touched, I
have not touched gur, 1 may have
touched khandsari, 1 have not touch-
ed kerosene, I have not put anything
on it, I have not touched matches I
have not put anything on it.

Shri Bade: Sales tax.

Shri Sachindra Chaudhuri: So far
as -ales tax is concerned, 1T wiil come
to ihat.

So far as the commodities are con-
cerned, | have touchied them for ¢x-
cise, three commoditics have reaily

. been touched, apart from artificial
'silk and so on. which 1 understand,
Ilhe poor in the country wear these
days. I do not, T wenr colton when
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I get il; il poorer people wear it, 1
do not know, but I have certainly
taxed artificial silk and fine and
superfine cloth. What [ am told is
that fine cloth today is worn by the
ordinary man. If I have been able
to achieve this, if my party which has
been in power fo: some time has been
able to achicve this, that the ordinary
common man in this country wear:
fine cloth, and any imposition on that
fine cloth is an imposition on him, 1
am very glad to hear that; it does not
hurt me in that event 1o put a little
tax also on fine cloth.

ot foqw seww  (wrwwe) ¢
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8hri BSachindra Chaudhuri: The
next thing I shall say is this, so
far as sugar is concerned. ] have al-
ready said that we have got to get
foreign exchange, and sugar is one
of the commoditie: which we subsi-
dise, heavily subsidise. Whether we
ought to do it or not is another mat-
ter, but if we do heavily subsidise it,
it has got to come from somewhere,
and the excise duty that ig levied goes
partly to that,

Whether there ahould be decontrol
of sugar or not is a matter about
which I and my goog colleague Shri
Subramaniam are having talks; if we
can do it, we shall certainly try and
decontrol part of it, not the whole of
it perhaps, but certainly part of it
Our endeavour will be to see that
there i: proper disiribution of that.

We have taxed khandsari, but if
You take the consumption units of a
particular man or family who is buy-
ing it, the price will E0 up, bul it
will only be a liltle more. 1 have
been reminded, and I bear that in
mind, that there is no use my saying
that sumar viill cost only & paise more
per kilv or it w:ill be only Ope paisa
maore op sicarcticos, that so far as the
shoplieepe - iy concerned, he passes on
very mues more  Where doe: black-
markeling  start? Tt starts  there.
And what are we here for? As we or
are we nol. as citizens, entitled to say
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that we will not buy at that price and
bring that man to book? What has
been argued against me is this that
wherever there is any taxation, it is
cncouragement to profiteesing and
Government is to be blamed because
people in this country, and that is
the allegation—I am not making the
accusation, it is the accusation of
those who argue thi: way, and every-
ong has done this—that people in this
country are such that given the sligh-
test excuse, they are prepared to ex-
ploit the people of this country.
Shall 1 weep, “Cry, My beloved Coun-
try”, and say that It this is the condi-
tion, we are going to be demoralised?
But I do not believe that we are being
demoralised. I believe tha strength
and growth of this country is such
that we will survive this a1 we have
survived many other things.

16 hrs,

One ot my hon. friends here said'
that the budget had nothing but
gloom and darkness. | wish I eould
tell him: ‘“Lead kindly light Lead
Thou me on; For the night is dark
and | am far from home.” Unfortiu-
nately, I am afraid that it is a kind
of light which goes in conflagration,
which burns jtself. I would much
rather have the little lamp and go on
with that; I will much rather use that
for ths purpose of lighting. Believing
in the innate capacity of the coun-
try, believing that the country
has got one gosl and we all work
toward : that one goal namely, to get
something better, we have got 10 go
on. I have faith and belief in the
people of this country. Interrup-
tions.) It seems that these remarks
have to me made, I know I am here
not that I wanted to be here, not in
this position, in this Houge. So far
as this position is concerned, jt is no
more mv chaice than somebody else's.
Now,_ Sir, thesp things are things to
which [ am used to in other spheres;
they do not hurt me; they do not
cxeite me. They only make me sad
that when a person slarts atlacking,
he is being told things not against his
argument but againgt his person I
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have been here long enough to know
this is something which has got to be
tolerated and 1 do tolerate it. (In-
terruptions.) You may ask my friends
©on this side not to bother about pro-
tecting me; I can protect myself.
MNow, Sir, I was on the question of
texation. There has been increase in
indirect taxation. I believe the light
diesel oil has gone up in price—
some hon. friends will correct me if
I am wrong by one anna per litre.
"We have been told that this iz some-
thing which the cultivator uses in the
villages. If 1 may make a disgres-
sion, I can say this. I do not know
about this. But I come from a rural
area. Not only that. 1 still have
connections with the village. ] go
ihere. 1 have seen the changing con-
ditions there. In my own area which
ig not one of the most progressive
-ones, there are villages of 200 or 300
families with 50 or 60 bicycles, with
torches, transistor sets even and
«lothes to wear,

Shri Maurya (Aligarh): Take them
away.

Shri Sachindra Chaudhuri: We have
1o wait for another government to be
formed to take them away. Now,
what 1 am saying is this, A person
“who buys a diesel engine to lift water
for irrigation purposes does not do it
for irrigating half an acre or a quarter
of an acre. He has got much more
area. He has to spend money for get-
ting water perhaps by digging a well
or constructs a tank or perhaps draws
water from some irrigation plan. So,
he spends a certain amount of money,
1 do not know how much, may be it
is Rs. 10,000 or Rs, 5,000 for the pur-
pose of acquiring a diesel engine.
Having done that he gets oil. mobile
oil and diesel oil for running it. He
has got a man to start if he himsclf
cannot start it and he pays all that.
¢ the on- anna added per litre to
this oil is going to make all the differ-
ence to him and all the difference to
the crop he produces, T am afraid we
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will have to think in terms of paying
him that one anna per litre more
in the price of his food. As I said, it
we realise that emotions have got to
be kept on one side and we have to
think in terms of the burden we are
putting, we find that what we are
putting on is a little burden. Lastly,
I say this. 1 am not saying that this
is not putting some burden on the real-
ly poor man. It does. There is no
getting away from it. We are a people
who are not rich. Many of us are
very poor indeed. In that poverty, we
also have the pride that this is our
country and we are contributing our
widow's mite, no more than that but
only the widow's mite in the shape of
taxes. I had a clear recollection of
the day when I was a young child.
At that time, the people of my village
would say—they asserted their rights—
“what are you talking of? Do I not
pay my tax in this country?” The
tax he had to pay would be just eight
annas per half an acre of land. But
he was conscious of that fact. He had
that right. ‘T pay a tax and there-
fore I must have the right to say It.”
8o, I do not want to take away that
dignity from the people. I do not
want the people to depend on the
charity of others—(Interruption)—
not from the rich from whom I extract
and I spend. They also have the right.
They do contribute and 1 know this is
hardship to them, but I ask them to
share that hardshio for the progress
of the country for the next generation
which I hope will be bullt up.

Bhri Bade:
tax?

What about the sales

8hri Sachindra Chandhuri: So far as
sales-tax is concerned, it iz salso an
indirect burden. The sales tax has
been raised from two per cent to three
per cent; that is by one per cent
When omne pays 100 paise, one has to
pay one more paisa.

An hon. Member: What about diesel
oil?



649 General

Bhri Bachindra Chaudhuri: About
diesel oil, there are two reasons.
I had already mentioned one reason
just now, namely, the revenue reason.
The other reason is this. Light diesel
il unfortunately can be used for the
purposes of propelling automobiles,
buses and things of that kind, and be-
cause of that this is diverted, and the
©0il which is really meant for the
purposes of helping certain industries
and also the cultivators is taken away
for the purpose of running the buses
and since they use much more of it
than would be used by the small lift-
pumps, that would add ever to the
cost or to the price of the diesel oil.
I am informed that—angd I believe that
is correct—it is only 30 per cent of
this oil which is used for agriculture
and the rest is not used for agriculture.

So for as sales tax is concermed, I
have already mentioned it, These
bear comparision, and 1 have got the
figures here. If gnyone wants to ses
them, I would be very happy to show
it to them at the end of the day.

The next question thal ariseg is this.
“It is all very well for the Finance
Minister to say that these taxes
are there, but are they necessary?”
1 have literally turned a hair to find
out whether they are necessary; no-
body likes such a thing and certainly
not myself. And, therefore, I have
turned a hair for the purpose of find-
ing out whether it is possible to go
without any deficit and to find out
what advantage I could get out of
that. But I could not do it without
leaving a deficit flnancing.  Deflcit
financing is a matter of high economics
about which many of the hon. Mem-
bers have known. But one thing also
arises from this: that when you have
deficit financing, let us say, borrow
more, you have this difficulty also,
namely, that we put up prices to help
inflation. What has been suggested In
this connection is this: that you need
not have even this deficlt if you could
have borroweg that money, and you
could have spared us this taxation,
because your revenue income was
surplus to Tevenue requirements.

2839 (A1) LSD—8
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Well, from the purely narrow business
point of view, pobody borrowy all that
he needs for the purpose of augment-
ing the power of production or his
capacity to produce. It is a well
known fact that in business manage-
ment when you have got revenue, you
prough back so much of the revenus
for the capital purposes into business,
and distribute only so much and no
more than thit. If you are to follow
that, in the first place, it would be
difficult for the purpose of finding
out whether or not this method of
borrowing would be useful to go into
the examination of the country's
resources. Secondary, if I could not
raise these Rs, 100 croreg or Rs. 102
crores by taxation, where should I get
it from?! By borrowing? [ would
have to borrow the same amount, but
who would give me the loan.

ot vy fowdr : arefew w0

Shri Sachindra Chandhori: That iy
& very good suggestion; I am coming
to that. I am grateful to him for
pointing that out. So far as expenses
are concerned, as I have tried to ex-
plain in my budget speech, these ex-
penses have been there by reason of
there being monies to be paid to the
States, monies which have to be used
for the purpose of building up our
plans, monies which are meant for the
spreading of our soclal welfare insti-
tutions and monies which we spend on
administration.

So far as the Stales are concerned,
I have already recognised that the
States have been spending more than
they should. 1 informed the House—
and I shall do so again—that I have
tried to get them to cut down their
expenses, at least their borrowing.
Thig year the budgets of all the
States have not come back to me, but
I have had before me practically the
budgets of all the States except one
or two, There I find that agalnst =
deficit of Rs. 71 crores in the budget
for 1966-88 for which In some shape
or from the States have come back
to the Centre, we have got a deficit



6251

[Shri Sachindra Chaudhuri]
of Rs. 34 crores only in State budgets
for nex| year. There is greater real-
ism in the States this year. It fis
hoped by better collection, by more
vigorous means of limiting expendi-
ture, they would be able to cover some
of this, I¢ a habit has grown up,
good or bad, it is not easy to earadi-
cate. If one has got to eradicate it,
one has got to take a little time. If
what we have started this year bears
some fruit, we shall see where pruning
is possible next year. That is not
the only thing I have done.

1 will take the House into confidance,
as I always want to do, and tell the
House that early after I took office,
I tried to get the Reserve Bank to
cooperate with me and find out ways
and meagng of stopping the overdrafts
being drawn on the Reserve Bank. We
are actually at this moment engaged
in trying to find put how best we can
stop the overdrawings from the Re-
serve Bank. We gre also trying our
best to find out ways and means of
getting back from the States in the
next 3, 4 or 5 years, monies which
they have overdrawn br borrowed
from the Reserve Bank. That is go far
as Stateg are concerned,

General MARCH

So far as monies spent on things
like health, education, social welfare,
family planning, ete. which do  not
pay dividends in the shape of money
bor geods, T do not think hon. mem-
bers would like to cut down expendi-
ture there.

Shri Ram Sewak Yadav
banki): Super-structure!

(Bara-

Shri Sachindra Chaudhuri: These
are mere words. If my good friends
should say something concrete, T can
understand. This also is super-struc-
ture—am I to bring it down?

Shri A. M. Thomas: The
structure is empty there!

Shri  Sachindra Chaudhuri: The
expenditure on the plan falls into two

super-
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parts. One is, we have gol to provide
for the purpose of carrying on—I will
not use words which are becoming
odiousg like growth development—for
carrying on those projects which are
meant to produce heavier goods, po-
wer, irrigation and so on. Those have
got to go on. Even there, as I have
said in my budget speech, I have cut
it down. But there is something built-
in, We are to deal with the transition-
al stage from the third to the fourth
plan. What was plan expenditure Jast
year has become non-plan expenditure
this year. That non-plan expenditure,
I cannot cut down, because that is
built-in into the third plan. 1 canont
take that away. Even then, 1 have
tried to make a certain saving there
and in doing that, I have tried to see

if there can be any credit taken for
anything manufactured here. If we
can do without having certain ele-

mentg from other countries, that is
the utmost that 1 can do.

I have been tuvld, and this has
frightened me, that the Planning
Commission is like—I am paraphras-
ing it, this iz not the language that
hag been used and this is my language
or the impression which I got from
what 1 heard—an old womens' council,
that they sit down; in the counecil, talk
among themselves and produce noth-
ing.

Shri Ranga: They are vour mas-
ters.

Shri Sachindra Chaudhuri: I am
glad my hon. friend says that they are
my masters; at least they are not my
mistresses, , . ... (Interruptions).

Shri Ramga: He says ‘mistresses”.
He must have got some. I do mot
know.

Shri Sachindrg Chaudhuri: If I
have got some, I would not be asham-
ed in confessing it. T do not feel ash-
amed as Professor Ranga: What I
have done T have done fairly openly
(Interruptions).
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Bhri Ranga: Your predecessor
John Mathai had to resign because of
that. I do not think that you are
stronger than Mathai (Interruptions).
I am told there are people who are
entitled to have four people,

Shri Sachindra Chaudhuri: 1 do
not know. Professor Ranga hag got
greater knowledge than I have in
these matters.

Shri Ranga: My fricnds on the
vther side are laughing. Do have some
sense of humour. I have never been
to plead before the courls in order to
bring down the tax burdens and then
to come here and to justify higher
taxes.

Shri  Sachindra Chaudburi: Sir,
when 1 plead before courts I plead for
a fee.

Shri Ranga: What do you plead for
there?

Shri Sachindra Chaudhuri;: When
I plead before courts I plead for a
fee.

Shri Ram Sewak Yadav: You plead
here for election funds.

Shri Sachindra Chaudhuri: I do not
plead for election funds. Probably my
good friends wil] not find me here
after the next elections. I will be
neither here nor there. 1 plead here
for the country and its progress, Sir,
there is an old story. I do not in any
way compare mysejf with that. Em-
peror Akbar one day went out and
heard a beautifu] song sung by Tan-
sen in the field. He asked Tansen:
“How ig it that you ging so beautiful-
ly when you sing to yourself and when
1 pay you a thousand rupees"—which
meant g lot of money in those days—
“you sing only the stereotyped tones?”
The answer he gave was: “when I
was singing out in that fleld I was
singing to God and to my conviction,
and to you 1 sing only for a thous-
and rupees.” So also, when I plead in
the courts I plead for a fee which was
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given to me. Today, I plead here for
the country, for mysélf and for the
progress of the couniry. (Interrup-
tions).

Shri Ramga: You had your money.
Now you are pleading for this gang.

Shri Sachindra Chaudhuri: Sir, 1
have tried to avoid personalitics, but
it my hon. friends must have it T can
only tell them that there I pleaded for
money and here | plead for my coun-
try.

=t fegme wmz (FeEr)
AT wxed, st T, J e & fe
fwaie fafret 40 & fou ofre wx
® ¥ oan gdar wfar & 1 T W
e ava fazyr w4 wnfe |

Shri Sachimdra Chaudhuri: Sir, the
time of thig House is very valuable, I
have dealt with two items. The third
item is administrative expenses. So
far as the Centre is concerned, if
my good friends had done me the
courtesy, kindness of reading the first
part of my speech, they would have
found that 1 have stated there what
was the position. If some further cla-
rification is needed, I am prepared to
give it here.

Now, Sir, I have examined it for
threc years; 1 have nol gone beyond it.
During the last three years what has
happened ig this. The cost of publi¢
administration has increased in one
year, I think from 1063-64 to 1064-85,
by nearly Rs. 7 crores. In the next
year, the increase wag about Rs. 10
crores. In thig year, if you take off
Rs. 2§ crores, which ig estimated to
be the cost of elections, we have got
Rs. 3§ crores more. It is not unnatural
or very large increase. Then in thess
administrative expenses also a certain
quantity goes for the purpose of as-
sisting in an indirect way the develop-
ment plans of this country.
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I could have gone round with a
sword in my hand to each one of the
Ministries for whom I provide the ex-
penditure and said “off with this head,
1 am not going to provide for this”.
1t is gaid in this House that there ars
25 lakhs of people employed by the
Central Government and if I cut down
the strength by 5 per cent I think it
would affect the lives of 1,25,000 peo-
ple. Assuming that those 1,25,000 peo-
ple have an average of four family
members to feed, it would make it
nearly 5 lakhs people. Sir, T am a
weak person. I do not have the heart
1o say that by one stroke I must sac-
rifice all of them. But it is our goal.
We have to take time to reach that.
It ig a matter under constant obser-
vation of Government, whether we can
make 5 saving, how we can bring
down the administrative cost. As
you are probably aware, the Adminis-
trative Reforms Commission has been
set up. It is going into it with one of
the very very hon. and senior Mem-
ber of thiz House ag ity Chairman.
Therefore, we are not unmindful of
the task or situation facing us.

Shri Rameshwar Tantla (Sikar):
Please say something about the deva-
luation of the rupee.

Shri Sachindra Chaudburi: One of
the jtems of taxation about which
there has been debate—some have said
it is good; some have gaid it is bad—
is the expenditure tax. T have gaid it
in my budget speech, and I say it
again, that in principle the expendi-
ture tax is the only sensible tax we
have .But, then, there is again a dif-
ference in theory and practice. Not
from pragmatic but from  practical
point of view [ would like to intro-
duece or maintain the expenditure tax
if 1 could, at the same time, also re-
duce the personal income-tax to a
level of 40 per cent or so. So long as
I could do that, I could maintain that.
Ofherwise it is a share; nothing else
It hurts very few pecplc in the sense
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of having to pay this tax. At the same
time, it creates a great deal of work
for those who administer this tax.
Those citizens who have an income of
over Rs. 36,000 have to fill in a large
number of forms, gpart fromsthe waste
of paper and all that. Therefore, 1
have done away with it. There is no
justification beyond that, so far as
expenditure tax ig concerned.

There are one or two matters on
which I think I should say something.
The time is running against me and
my colleague, Shri Nanda has to make
some statement,

On the question of return from
public sector enterprises it has been
suggested that the public sector en-
terprises are not paying as much as
they should. Here again I will have
firstly to put before this House this
consideration that there are  certain
undertakings which are classed as
public sector undertakings like edu-
cation, health, socia] services and
things of that mature which are of
necessity and which by their very
character are not able to produce any
dividend in the shape of money. The
dividend that we pet from is the
betterment of the li.e of our people
and building up the next generation,
and those are returns which 1 value
more thap money; but they do  not
augment the coffers of this Govern-
ment.

So far as industrial projeclts are
concerned, they are complex and
heavy ones. I am prepared lo grant
that we have probably made a little
mistake in our calculations, by six
months or a year, and the result has
been this, that they have not come to

ful] production at the anticipated
point of time.

Maybe, there has been also some
hold-up somewhere by reason of

things beyond our control like ;Lrik_es
in other countries, prices going up in
other countries and so on, and because
of that we have not come to full pro- p
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duction. I am not certainly pleading
for those particular individual indus-
tries in the public sector which have
not produced more money, but those
who have dealt with the private sec-
tor also know that there are cases
even in the private sector where the
anticipated production or the antici-
pa‘>d build-up is not made by rea-
sons outside the control of those that
have planned it. That is the reason
why in the immediate future, in the
next six months or go, we cannol see
any remarkable or spectacular rise
in production from these public sector
enterprises.

As T saud, T fully take the blame for
this; but perhaps we might have, had
we been perfectlonists, been gble to
see into the future and produce &
better phasing in time in these enter-
prises. But what T do fee] is that as-
sisted over a year or two or three
years these enterprises will produce
more gnd there is no question what-
soever, if we could wait or tide over
our difficulties, that we would have
the production which is desired. This
is a decision, which is a hard decision,
that comes before anybody who is
put in charge of the finances either of
a private individual or of u corpora-
tion, namely, are we to say good-bye
to what has already been brought in
because we find it rather difficult to
produce the money, or are we to con-
tinue it by putting greater burdens on
ourselves. I am afraid, this Govern-
ment has chosen  the latter course,
namely, to put more burdens on our-
selveg in trying to carry on with it
so that in the end we may have better
results.

The last item that I have, apart
from devaluation about which my
hon. friend talked, about which I
would like to gsay something in this
House, is the question of foreign aid.
1 have been sitting in this House for
five years now. 1 did not have any
bias one way or the other but T must
say that somehow instinctively I felt
that there was a resentment against
foreign aid. T can understand that.
We have emerged from a  colonial
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state gnd those foreigners whg ruled
over ug in the past had come in in
the guise of merchants. If I may be
permitted to say something in Bengali
—I will translate il—Banikar man-
danda dekha dilo raj dando rupa pu-
hale sarvari; at the end of the night
we found that the light has @awned
and at the same time the measuring
rod of the merchant had become the
sceptre of the king. That feeling in
our hearts we had. We did not have
that same faith that we had perhaps
before in what was coming by way
of foreign assistance. But because there
was that feeling in all yur minds and
because it was g lesson we learnt from
history, our lale revered Prime
Minister, Prime Minister Nehru, had
made it practically an article of faith
to see that we shall be non-aligned.
We have followed that faith in truth,
in fact and in spirit. Having fullowed
that we have not scorned or spurned
help from foreign countries, the foreign
aid that comes [rom olher country,
taking care to see that such aid as
comes come:; from wherever friendly
people come. We should not—I beg
of this House—entertain in our minds
this feeling that the hand of the world
is against us. Let us have the feeling
rather that as we have done no harm
or injury to anybody, as we had not
raised our hands against anybody, as
we are determined to carry on our
way of life with peace and honour.
50 also those who come 1o help us
recognise that and come to help us
because they want to help us.

I am not saying that the commercial
feeling is away from it. When g coun-
try comes with gid, it does not mean
that they are doing it far the henefit
of their health. Nobody does it an:
1 certainly do not delude myself jnt s
it; but what I do belicve ig that when
they enter into a bargain for the pur-
pose of giving aid or help, they look
at It from the point of view that this
is a country which is progressive, this
is the kind of progress that we have
made and that this aid that they gre
going to give will make for more
progress and they will get 5 return
on their money. And we sce also
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investing goodwill, that it produces
actually for ourselves both in the busi-
ness sense and the political sense. That
is the thought which is in the minds
of the people who give aid. We ghould
not spurn it.

I have heard in this House over and
over again that we go round the
world with g begging bowl. Sir, I
hang my head in shame when I think
1hat vur endeavour at  international
cuvoperation is looked upon as g jour-
ney with a begging bowl. I do not feel
that this is so. We take it for the
purpose of giving it back in good time,
We have contracts and agreements
under which we take this money.
Whatever comes has got to be put on
a business basis and it is on that basis
that we take it. We have 3 good bar-
gain or g bad bargain or an advanta-
geous bargain That has got nothing
1o do with the psychology of beggine
at all. If T say so, in all  humility,
without any  pretence of  being o
knowledgeable person in high econo-
mics, that this is someth'np which 1s
recognised everywhere, that is, the
and, in the shape of Yoans, is neces-
sary for the purpose of building up
any business. Tn private enterprises,
people go to banks, pecople go to re-
lations and people even go and bor-
row money from hundi brokers. Hav-
ing borrowed that money, they spena
it for the purpose of building up
their businesses and when they have
made their profits, they return the
money. We are not going to any bro-
kers. We are going to international
banks and we are going to friendly
countries of the world who are our
friends and who try to give assistance
in difficultics. These diffieulties I
not always be there. It wu have 'Ot
nothing else, at least wo have 17e
goodwill and the determination of the
people to go on fighting, not against
anybody else but against the real ene-
mies, poverty, dissensions, misunder-
standings and things of that sort. If
we do that, 1 gm certain we ghall
come to an end which will be pro-
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fitable to us and we shall be really
able to take the place in the world
which is ours.

Again, in connection with the fore-
ign aid, two questions arise. They
have been debated over and over again.
Although they do not concern me
directly because they do not come
within the purview of my duties, these
are questions which have got to be
considered. Ome of them is in regard
to the Bokaro Steel Plant and that is
that when we thought of building up
this plant, there was a certain amount,
Rs. 600 crores as the estimated cost,
and in the time that has gone by that
cost has gone up. In accepting the
assistance or aid from a very friendly
couniry, the U.S.5.R, with gratitude,
we have not lost sight of the diffe-
rence in price. But the difference in
price hus been caused by rouson of
our wishing, to a certain ex.cnt, to
fabricate some of the component parts
in this country. The fabrication of
these parts is going to cost us more
than what would cost if we imported
them from other countries. The ques-
tion is: Why do you fabricate them?
The answer is two-fold. The first
answer is that we want to conserve
our foreign exchange to the extent
we can. Secondly, this will give our
local industries, whether in the public
sector or in the private sector, some-
thing to do and alsp the experience
that is necessary for the purpose of
building up similar plants.

The justification for building up
that plant is also questioned. Why have
the Bokaro Steel Plant? Why have
steel at all? These are the questions
raised. In regard to steel, so far as
this country js concerned, we have got
not on!y deficiency in that but there
are certaln types of steel, special steels,
which we have to import. T admit
that certain types of steel are cheaper
in the world than what we get here.
It is purely because of this that so far
as steel in this country is concerned,
it does not, in all its aspects, provide
what is necessary for the needs of the
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country. It is not only that. We have
got to think in terms of not today,
not tomorrow, not the day after, but
the years after. Stee] is a basic mate-
rial and a very necessary material
io build up anything, be it bridges, be
it machinery, be it houses and what
not. In consequence of that, I think,
it is a good determination that we
produce steel in this country even if
it is not justified by the rules of eco-
nomics which are mentioned in this
Houser sometimes.

And the other reason for the prices
going up is that when we import these
machinery they bear a large amount
by way of import duties or import tax,
That is really taking the money out
from onc pocket of Government and
putting it into another. Therefore,
when we think in absolute terms the
cost of this, while we have got to take
this into account, these two things
have got to be remembered namely
that by and large, the excess of ex-
pense is incurred because we want to
praduce the things here or in other
words keep the money in this coun-
try and the other reason namely that
part of the cost goeg only from one
Government pocket into another.

The other thing which has been
equally criticised in this House is the
fertiliser deal. My hon. {riend the
Food Minister js here. He would in
good time be able to give you a more
detailed explanation. But not on re-
quest, but as g matter of curiosity,
when the matter was being examin-
«d and the gquestion was being raised
and discussed so often. | have given
it a leok; I have given it a bird's eye
view and a third mans look at it, and
honestly I canot condemn this as
being an uncommercial adventure.

What has happened is this. In 4 par-
ticular stated case, with a private
enterprise abroad, Government have
proposed to enter into an agreement
whereby the manufacturing rights and
distributing rights for a limited perlod
of seven years from production are
going to be given to them, and this
has been characterised as being some-
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thing which is going to allow this
parlicular private enterprise to inter-
fere with the life of the people. Ome
thing is certain that we need more
fertiliser here. Either we have got
to build all the capacity for produc-
ing fertilisers in thig country out of
our own resources, which in other
words means free foreign exchange,
or else we have got to get fertilisers
year to year by imports. The pro-
duction of foodgrains in this country
has to increase....

Shri Bhagwat Jha Azag (Bhagal-
pur): You may give them a reasona-
ble profit. But why give them the dis-
tribution rights?

Shri Sachindra Chaudhuri: 1 may
tell my good friend that I am coming
to that.

Shri Vasudevan Nalr (Ambala.
puzha): Can you justify a sell-out
in the name of need and necessity?
How can you justify a sell-out of
our interests?

Shri Sachindra Chaudhuri: I wish
that my hon. friends would listen to
me; they may agree with me or dis-
agree with me, but they should at
least hear me.

What I am saying is this is that so
far as this is concerned, we are en-
tering into a great venture not for the
entire production of the needs of this
country in fertilisers, hut for one type
or part only, Then the thing which
arises ig this that we fecl that when 've
shall give them the right to distribute,
it js intended and it is hoped that by
the time this fertiliser plant comes in
and within seven years thereafter, we
shall have production ourselves; our
intention is to have at least two-thirds
to be produced in this country which
will be cither by the labour of Gov-
ernment or hy the labour of private
enterprise ‘in this country, situnted
in this country, with the management
in this country. When we have a con-
cern like that, T forgot to mention this
earlier, 30 per cent of the production
of this company or this enterprise is
going to be bought by Govern-
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themselves. And only 70 per cent of
the distribution is left to these people
for seven years with the probability
of Government a!so building in re-
sources and capacity for the purpose
of getting the fertiliser. And then, if
they try in any way to interfere with
the life of the people of this country
by raising the prices, those prices can
be held on a competitive basis firstly
by what is produced in the country
and secondly by the imports from
abroad. If we were to fix a ceiling on
the price or profit—I think 1 am not
wrong in saying that one of the hon.
Members here s1id 'Give them 25 per
cent, T do not mind, by way of profits’
then in that case, with an inducement
to that foreign company (which comes
for collaboration) to come and set up
the enterprise. which would give them
25 per cent, one may not want to do
that: that is why I say that apart from
politics, from the commercial point of
view, 1 would have ecntered into an
agreement or bargain like that tomor-
row.

Bhrli Bhagwat Jha Aszad: It is
convincing at all.

not

Shri Sachindra Chaudburi: 1 can
only give arguments. I cannot carry
conviction. Conviction is in one's
own mind. Arguments ate with me
(Interruption). 1 thought that the
fiscal and financial conditions of this
country for the time being are such
that what we have done iz in the best
interests of the country. There is
no other answer 1 can give.

Now, coming to another point, 1
have been asked by several friends
here about devaluation. 1 do not
know what more can be said than
what has been said. In reply to an
unstarred question, I have given a
written answer saying no devaluation
is contemplated. My colleague, who
spoke the voice of not himself only
but of the whole Government, said:
ng devaluation. I can only endorse
that and say no more. Therefore, 1
do riot see what discussion or dehate
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there can be if it is not in the mind
of Government, unless it be that I
should start a discussion on whether it
is good, bad or indifferent . .

Shrj Nath Pai (Rajapur): That was
not the question. Government’s inten-
tion not to devalue is well known.
What was tried to be pointed out was
this, that there is a selective devalua-
tion by the impost of import Jduties,
by encouragement of exports; and
the actual devaluation unproclaimed,
unaccepted in the world market is
that our rupee does not compare even
with the Pakistani rupee. This is the
reality. Government's intention is
known to us. We wanted to know
what is being done to stop this actual
depreciation of the rupee in every
market in the world.

Shri Tyagi: It will require a little
discussion.

Shri Sachindra Chaudhuri: A very
good question and very well put. In
as clear a language as [ can command,
1 will give the answer. My hon.
friend, Shri Nath Pai, knows so much
about the world, so much about the
rupee and so on, May I tell him that
the only way we can tackle that is
by getling more production in the
country so that we export more?
What we can do is to produce more
and carry on a vigorous promotion of
exports.

I think the House has heard me
with enough patience. I do not wish
to incur the displeasure of the House
by making the House impatient of
me. If in my speech I have given
offence to any of the revered friends,
Prof. Kripalani, Prof. Ranga and
others, I fully and freely apologise.
It was farthest from my intention to
offend anyone. I have got the great
reverence for them, the greatest
respect for them., But in my argu-
ments, I do not spare anybody.
Thankyou.

Mr. eputy-Speaker: There are two
formal items to he disposed of. intro-
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duction of the Demands and contin-
gent Bill . . .

Shri Har| Vishno Eamath (Hoshan-
gabad): Only introduction.

Mr. Deputy-Speaker: There will be
no discussion,

oft wrt (fganT)  SoTend wERT,
WTE AT AT A § | G AL AR G
fafaee™ @g@ &1 TT ¥ TAT wE
¥ a1 ¥ w2aie A7 qv | u" ag Af
e &9 %1 {7y Ww

Mr. Deputy-Speaker: All right
Let us hear the Home Minister.

16,44 hrs.

STATEMENT RE: INCIDENT AT
PANIPAT

The Minister of Home Affairs (Shri
Nanda): Mr. Deputy-Speaker, as I
stand before you and before the hon.
Members of this House, my mind is
haunted by the thought of the three
martyrs . . .

An hon. Member: Four.

Shri Nanda:..brave sons of the soil
of India who met their death in cir-
cumstances ghastly beyond world. It
we could imagine the last moments
of their agony, the harrowing ex-
perience when their breath was being
extinguished by the fumes and smoke
in a godown, from which the dead
bodies were recovered after the deb-
ris had been removed. Death will
overtake everyone of us. But such
death is a heart-rending tragedy in
the extreme. There can be no words
to give expression to the poignancy
of our feelings and the anguish of our
souls.

We, al] of us shouki express our
deep sympathy ang send our condo-
lences to the bereaveq families. And
we have to tell them that in their
overwhelming grief all of us share.
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I have with me a statement from
the Government of Punjab regarding
the facts about this tragedy.

Shri U. M. Trivedi (Mandsaur):
You are not mentioning about the
boy.

Shri Nanda: According to a report
received from the Government of
Punjab, at about 2.30 PM. on 15.3.1986
a procession of about 500 persons in-
cluding Jan Sangh workers and stu-
dents was moving towards the Police
Station Panipat en route to Purana-
kila ground to hold a meeting there.
As the procession was in deflance of
prohibitory orders under Section 144
Cr. PC, it was asked to disperse. It
refused and sturted shouting provoca-
tive slogans and hurling brick-bats
As the procession was becoming un.
ruly, the Sub Divisional Magistrate
ordered the use of tear smoke. As
even the use of tear smoke did not
have the desired effect, firing was
resorted to. The mob thereafter dis-
persed at about 3.30 P. M. one person
was injured as the result of the fir-
ing. He was taken to hospital where
he died subsequently.

Shrl U. M. Trivedi: Did he die be-
fore that?

Shri Nanda: While this person was
being taken to hospital, he was fol-
lowed by a procession of about 1000
persons. This procession was also
shouting provocative slogans. Ap-
prehending danger from the mob,
Diwan Chand Kakkar, s prominent
Congress worker ran into his shop.
Two more persons Kranti Kumar and
Sant Ram Lamba who were also cong-
ressmen followeq him for protection
against the mob. The processionists
set fire to the shop after sprinkling
petrol on it

Some hon. Members: Shame.

Shri Nanda: When the debris was
searched, the bodies of these three
persons were found. In this connec-
tion, seven persons have been arres-
ted.
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Sir, this most reprehensible ineci-
dent is not an isolated act. In the
past few weeks the time and the en-
ergy of the House have been devoted
on geveral occasions to matters aris-
ing out of large scale violence in dif-
ferent parts of the country. The
time has come for all of us to ponder
seriously over unhealthy trends which
are developing and assuming mena-
cing proportions. No  democratic
‘Government would like to use force
against the citizens but at the same
time it must be clear to everyone
that no Government can abdicate its
responsibility of protecting life and
property.

Shrl D, C. Sharma (Gurdaspur):
What have you done so far?

Shri Nanda: Preservation of public
order is a sacred task and 1 want to
say here and now that this Government
will not flinch from any action, how-
soever unpleusant it might be, to
stamp out violence, hooliganism and
rowdyism which are not only mar-
ring the fair name of the country but
are putting in serious jeopardy the
precious structure of democratic free-
doms as well,

Shrj D. C. Sharma: Only words.

Shri Nanda: Punjab Government
have already taken a series of steps
to deal with those groups and persons
who are indulging in this insensate
violence, and 1 can assure the House
that the sternest possible action will
be taken against these  anti-social

clements.

There is, however, Sir, one impor-
tant aspect to which I feel it my duty
to draw the attention of the House.
It is not enough on the part of po].it!-
cal parties and leaders of public
oplnion to profess faith in pencefPl
and comstitutional ways of action in
n democratic society. They have to
realise, and not only realise but ex-
press through the kind of action they
.organise, the dangers inherent in arou-
sing passions of the population whose
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irrational manifestation they are un-
able to control. The moral guilt of
the loss of valuable lives and the
destruction of property lies squarely
on those who feed the masses on a
vicious kind of propaganda. The
responsibility of all political parties
in this respect is clear and compell-
ipg. Not merely by passing resolu-
tions or issuing statements criticising
violence, but also by purposefully
avoiding exploitation of issues with
emotional overtomes, they must co-
operate with Government in ensuring
the proper functioning of the demo-
cratic system in the country.

I would, therefore, Sir, appeal to
all sections of the House, and parti-
cularly the opposition parties not to
encourage, by word or deed, actions
which have the possibilities of wiol-
ence. I have to say one word more,
Sir. This dastardly and heinous
crime has for us a painful lesson. It
is for us here a warning. It is pos-
sible to ignite the spark in a moment
and to consign to flames a whole
place. Maybe, at that moment, no-
thing can be done about it. But be-
hind the hand which started the fire,
there was a mind which had been
poisoned for days, weeks and
months . .. (An hon. Member:
Years) which provided the impulse
to the hand for that atrocious act.

Shrl D. C. Sharma: What was the
Government doing?

Shri Nanda: We have to deal with
the dark and subterranean forces,
It is for all of us to combat the evil
of these sinister forces. We have to
make a beginning, here in this
House. If u Member of the House
says anything which has the sembl-
ance of the advocacy of violence, it
has wvast consequences. It has a
large multiplier effect. What we sow
here, people have to reap in the
streets. Therefore, everything pos-
sible has to be done to see that a bad
example is not set here. We have to
fight this battle for India, for the
moul of India, for its freedom and
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for its integrity and we have to start
here and also in the homes, institu-
tions and schools and everywhere be-
cause what faces us now is not a
question of the breakdown of adminis-
tration in a State. What we are
confronied with is the danger of the
brackdown of the social and political
system. It is in the setting we have
to see this problem. Government
will take and has been taking stern
action.

Shri Hari Vishnu Eamath (Hoshan-
gabad): Very late always.

Shri Nanda: It does mot come In
very well from those who any time
action is taken start blaming the
Government. .. . (Interruptions.) This
is a solemn occasion and 1 do mot
want to spoil it by political bicker-
ings. 1 want to make an appeal. We
have to join together in ensuring that
such heinous things which had hap-
pened do not disfigure the pages of
history of this country in the future.

ol (wATY WEw (ATEHT)
Ao ¥ Mgz g &, g 9T H
art & o 7% qat ¥ gAAr Ay &

t Jo toﬁiﬂ:mwﬂﬂ,
¥ a7 & et o wEer &7 gaedt
T 917 & A9 T g1 qwaAr & i ey
F ATT Ay A7 FIRT F=TAT A1X )
£ a1k # w1 g A4 &1 ava &)
ofeT oz W g & T o fis
T WA T HI H g 9 7 | IR
T gew a1 w7 < i gferm # At
HOE aFE 51 Wz 9y, 79 6 weww
F A T W At o7 aw w7 T
3T & H7 ¥ 7 /7 714 AT Freeer wwy
f& 97 7% &1 A A o, | W
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| arT w4t ey o | feet w1 6
qg @/ ¥1 wag? T4t faaAr iy
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wgrEm, . . . (e

Shri Hanumanthalya (Bangalore
City): Sir, on a point of order. May
I make a very humble appeal to my
hon. friends on this side of the House?
Now, it is a moment of sorrow, not a
moment for bickerings. In Punjab,
most of the places are on fire, not
only places, but the hearts and minds.
As the Home Minister very wisely
appealed, let us not add to that fire.
In fact the Home Minister and the
Government of India are too anxious
to seltle these matters at informal
meetings. 1 beg of them not to raise
any controversy, not to further aggra-
vate the troubles that already afflict
the country. I appeal to you not lo
allow any more speeches or remarks
on thig issue.

st TNTAR . IIAE AT,
A g7 F

JITEAW REAT : FIF & AIAAT
7z 5 a4 0

st TAmeowR ¢ 07 gIAT A
ware-da ¥ gt 8, wafag e A
frdga wrvm g7 1

Mr. Deputy-Speaker: Order, order.
Please sit down. T would appesl to
all Members on either side not to
aggravate the gltuation. Let us not
by asking questions or by doi.pg any-
thing try to aggravate the situation.
We should try to pour oil over trou-
bled waters. 1 along with the Home
Minister would appeal to the House
to lend every hand to bring ubout a
calmer situation and bring peace to
Punjab and to the rest of the country.
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Some hon, Members: We all agree.

Mr. Deputy-Speaker: I would re-
quest everyone of you not to ask any
questions which would not help the
situation.

Shri Hem Barua (Guauhali):
question, Sir.

One

Mr. Deputy-Speaker: No, please.

Bhri Ranga (Chittoor): I rose to
appeal to you and others. But you
did not give me an opportunity. I
wanted to say a few words, but even
that, you did not allow. Then what
should T do? Let me only say a few
words,

Mr. Deputy-Speaker:
allow questions.

I would not

st vy femt (2) : ag w7 g
geaT ¢ ?

st gvR WX woAw (aTH) ¢
gfew #1 91T & Wi 0 T o g
et & WY 7t I qrw wave A @y
wWE

oft wq fomd : faT qzwgi & #1m-
U =TT f7am ¢, 57w qvaT faar
ATy

Mr. Deputy-Speaker: Order, order.

Shri Ranga: Sir, you do not want
to allow any questions. You do not
want to allow us to make any state-
ment. You allowed the Home Minis-
ter not only to express sorrow and
sympathy in regard to those horrible
deaths that have taken place as a
result of those disturbances but to
give homilies. We are all feeling the
same sympathy. We are also shock-
ed. But my hon. friend the Home
Minister had not contented himself
with that. He gave a big homily and
drew a lesson from all the things
that have happened. Then he gave
us abjurations, threats, all sorts of
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things, and you do not want me to
say anything. Though I am the leader
of my party here, you do not want me
to say anything at all. All right; you
have your own way.

But I can only say this.
tion).

Some hon. Members rose—

st ag fomd A A A
dfardr

Shri Ranga: I am extremely sorry
and unhappy, and I am sure every
one of the Members on this side, the
Opposition, has feelings of sorrow and
feels sorrowful over what has hap-
pened in regard to those three martyrs
to our social unrest. This is happen-
ing, it is likely to happen. My hon.
triend the Home Minister says we
should consider the consequences of
what we say here and what we do
here, in the larger context of the
whole of the pation and the national
affairs. We are fully aware of that.
I do not know why he thought that
he has a higher sense of responsi-
bility just because he is fated to be
the Minister of Home Affairs than
anyone of us here. Anyhow, it is
within his right to appeal 1o us, as it
is within my right also to appeal to
you and to him. But why he should
stand up and give us his homily, I do
not know.

(Interrup-

One thing is clear. Things are not
well in this country. Who is res-
ponsizle? My hon. friend seems to
think in a vicarious manmer that the
Opposition is responsible to a larger
extent. But, to a larger extent and
more principally the Government is
responsible. 1 am not bringing in the
question of the ruling party. No. The
Government is responsible.

Shri Radhelal Vyas (Ujjain): On
a point of order.

Shri Ranga: T am not going to stand
in your way.

jo wrod ayL :sedA [ejonpey HYS
order ig this. The Home Minister has
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made a statement. How can any
Member be allowed to make a speech?
The hon. Member is making a speech
on it. Further speeches are not allow-
ed. He can ask for any information;
but he is making a speech. It should
not be allowed. That is the point of
order. (Interruption).

Mr. Deputy-Speaker: Order, order.

Shri D. C. Sharma:
&:ving the opportunity

You are not
to me to say

a few words. 1 am coming from
Punjah,
Shri  Sheo Naraip (Bansi): We

should get some time to put at least
some questions. That opportunity is
nol given to us, but the hon. Member
over there is making a speech. Never
before after we achieved freedom
had there been four adjournment
mations within one month of & ses-
fion. It has taken place now. Is it
our fault?

Some hon. Members: Yes.

Shri Ranga: If you say ‘yes' with
4 due sense of responsibility, I have
no objection. I hope those on the
Treasury Benches do not agree. For
any quarrel, dispute or debate, there
are always two parties. That govern-
ment has so much greater responsi-
bility when 500 people gathered there,
according 1o his own information, and
they were going in a procesgion.
{Interruptions) .

Mr. Deputy-Speaker:
them.

I will allow
I have called Mr. Ranga.

Shri S. M. Banerjee (Kanpur): You
cannot take action against them be-
Cause you belong to the ruling party.
{Interruptions) .

Bhri Ranga: 1 have very many
things to say, but I do not think it is
necessary for me to say anything
more than express m¥ sympathy and
condulences also to the bereaved
families. I was shocked and amazed
t'¥ the statement of my hon. friend.
I do not wish to prolong this;
it i& a miserably experience for
him and for me; more so for me.
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Standing as I am here, after having
been their partner in fighting for our
freedom, 1 am mnow witnessing all
these things.

ot fafar fm (wrf 13r) - fam
1Y 9RW 2 @ E 7 I9IW AT o4 W
aa €

Shri Ranga: The time has come for
the government to make & heart-
searching to see whether they are
capable of providing enough, decent,
satisfactory, soulful leadership to this
country, and whether it is not be-
cause of the inadequate leadership
that all these things are happening.
Let them think about it—we would
also think about it—and realise the
responsibility.

Mr. Depuaty-Speaker: Shri D. C.
Sharma.

Shri Eapur Singh (Ludhiana): We
are the persons concerned primarily
with this.

Mr. Deputy-Speaker: Your leader
has spoken.

Shri Kapur Simgh: Yes, but I come
from Punjab. (Interruptions).

oft gew W wewrw - ITET 7
ey ot famar v ¥

ft  TmRww amw : foAT At
&1 w1 fere a1 77 7

Shrl D. C. Sharma: Everybody
would be in agreement with the
sentiments expressed by the Home
Minister. There is no doubt about
that. I think a tragedy like this is
unprecedented not only in the history
of Punjab and India, but in the his-
tory of the whole world. We have
heard of people who have immolated
themselves. 1 know the threat of self-
immaolation carries great weight in
this country and other coumtries also.
But I have yet to come across any
instance in any country where people
have been shul 1n a room, kerosene
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0il has been poured upon them and
they have been burnt to death.

An hon. Member: It is a shame for
those who allowed it.

Shri D. C. Sharma: What pains me
most is this that it is becoming an
ever-continuous process. What hap-
pened at Panipat is being repeated in
Ludhiana; what iz being repeated in
Ludhiana may be repeated in other
places. I want to ask one question:
Is the nation going to live upon the
homilies that are being given, on the
‘beautifully-worded statements pre-
pared by the Secretary of this Minis-
try or that Ministry? Is thiz nation
going to live upon the communique
that wil] be issued? That will mean
something or perhaps nothing. And
1 want to ask the question. How is
law and order going to be restored in
the Punjab?

An hon. Member:
country.

Shri D. C. Sharma: How is law and
order going to be maintained in the
whole country? 1 do not want to talk
in terms of the country now. 1 want
to ask, Sir, how is the Punjabi going
to breathe freely and without hindr-
ance, without restraint and without
the sword of death always hanging
over his head? What are we doing
about that? That is the question that
should have been answered, On the
other hand, the hon. Home Minister
has given us a beautiful essay. We
are happy about that essay. I am a
teacher. I am used to reading such
essays. 1 will give very high marks
for this essay. But we do not want
such essays at this time. We want
deliberate action, calculated action,
we want action which will not
end today or tomerrow but action
which wil] bring peace not only
in the Punjab but in the whole
country. 1 say, Sir, it is not only
Punjab that is under fire. Tomorrow
Delhi will be on fire and day-after-
tomorrow Uttar Pradesh will be on
fire. This fire will spread like a con-
flagration over all the States of India.

In the whole
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Therefore, 1 want to make an
appeal to the Prime Minister. I do
not have any faith in other persoms.
I want to make ap appeal to the
Prime Minister of India, a noble lady,
the inheritor of noble traditions and
noble policies. I want to make an
appeal to her to get up and say to us
that this will mot occur in other
States of India and that Indians will
be able to live freely without fear,
without intimidations and without any
kind of violence. I want her to make
this statement. These Ministers come
and go, I know how some of them
who adorn the treasury benches have
created this trouble. I do not want
to take their names. They have
adorned the Treasury Benches. I do
not want to say anything about them.
They are holding wery high positions.

st wdw fag fagrel (w9av) -

9 TT T T GoATH AR AT ARAE N

Shri D. C. Sharma: But I appeal to
this noble lady to get up and give
hope to the people, give courage to
the people and give everything neces-
sary by which they can live.

=t Wy fag fagra : gar gams
1 OATRAT § FH TEC AW Afad o
T ¥, T W AT & T TR
# 1 wH W YT e

ol TR ;AR 61 37 W,
IATETA WEIEA |
Shri H. N. Mukerjee (Calcutta Cen-
tral);  Sir, Professor Ranga has
spoken in a manner which was re-
presentative of the feclings of most
of us. I wish to add that when this
morning 1 was, at least, partially res-
ponsible for securing that the Home
Minister should come before the
House and give us some details about
the calamity which has taken place,
I had no idea that a solemn and
sorrowful occusion would be turned
by the Home Minister into an oppor-
tunity for pronouncing the kind of
homily which he is making in such
large numbers that an anthology of
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them could be very easily prepared.
It is & cruel shame that in our coun-
try today there are miscreants who
do such dastardly things as burning
fellow human beings to death, and it
is also a cruel shame that they appear
to get away with it

It is a terrible thing to remember.
When the Chauri Chaura incident
happened and some policemen were
burnt to death Gandhiji had said that
Swaraj was stinking in his nostrils.
This is the kind of thing which stinks
in our nostrils. We gll want......
(Interruptions).

Shri A. P. Sharma (Buxar): To
whom are all these sermons?

Mr. Deputy-Speaker: Order, order.

Shri H. N. Mukerjee: I do not know
why the hon. Members here get excit-
ed about thg responsibility as if I am
asking for punishment to be meted out
to a particular person who is over
there or anywhere else, It is not that.
What I feel shame about is that the
Guvernment of the country, at the
Centre or the States, has failed in
securing conditions where such das-
tardly crimes, which in no part of the
country are countenanced, do not
happen in the way they have happen-
ed. That is not what we wanted to
hear from Shri Nanda about. We all
wanted to be told about the circums-
tances in which this crime took place
and the steps which Government are
taking in order to prevent such crimes
taking place in the future,

But he took the opportunity of say-
ing other things which have wvery
serious implications—it has gone on
record—which is why we have to say
certain things. He sayg that we should
feel anguish and sorrow, which we do.
We feel sorrow as much, as if not more
than, what Shri Nanda does in regard
to this matter. Some of us personally
have been looking forward to the
reconstruction of Punjab on a more
rational and popular basis. And when
I see this kind of criminal dastardli-
mess, passing muster from day to day,I
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feel sorrower than I can express in
words. We have much more sorrow
than Shri Nanda conceivably has over
the death of these martyrs who have
had to embrace this kind of utmost in-
sufferable annihilation. But he has
gone out of his way, to give a ponder-
ous homily to us. He has gone out of
his way to ask us to behave; he has
said that by implication. As Shri
Ranga has pointed out very capably
and very relevantly, he has gone out
of his way quite gratuitously in order
to mar the solemnity of this evening's
occasion. He has gone out of his way
‘0 say by implication that some Mem-
bers of this House, by word or deed,
gave connivance to actions of the das-
tardly sort which he has quoted from
Panipat. This is not playing positive,
this is not playing in a sportsman-
like manner, this is not cricket, this
is hitting below the belt.

If Shri Nanda wants us, on this side
of the House, any of us, any section
of us, to give an omnibus undertaking
to him that we shall not be standing
with our people when they are in
suffering, in anguish, in agony and
when they in their anger rise in up-
surge, we shall not stand with them
but shall be dancing attendance with
the authorities which justify, with the
arguments which the authoritics al-
ways bring forward to support all that
action they undertake, he will never
have that undertaking from any part
of our population which is self-res-
pecting; he will never have that kind
of undertaking. Nor even the British
under the worst days of imperialist
rule could take from our pcople whe
were fighting for freedom the kind of
undertaking, implicit or explicit, in
order not to stand by the side of our
people. When there was the Mopla
Revolt and certmin other things l..qok
place even after, even Gandhiji with
all his pecu!i;.r predilections about
non-violence, woud by the people
We have to stand by the people....
(Interruptions)  Sir, I want o say
this to you, I do not know why the
Home Minister went campletely out
of his way to tarnish the [sctual, ob-
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jective nature of his report, which we
all wanted, tarnish it by all kinds of
implications and insinuations which we
throw back at them, with compound
interest if he wishes to have it. We
behave on the basis of the principles
of probity which we consider to be
right. We are not going to be
deflected from the path which we con-
sider to be in the interests of the
people merely because people in
au hority make this kind of state-
ment which they have made now.

Mr. Deputy-Speaker: With great res-
pect I have to say that such statements
will not help. Now Shri D. D. Purl

ot TRTOAY : I9TenE wEET,
AR W7 OF I A SAfAT | 75 F2AT

Mr,
down.

Deputy-Speaker: Please
I have called Shri Puri.

sft wndx Ferg fagreht : & v 57
ATHAT, T& AT GATHF &1 qTRAT & 1

sit

Mr, Depuiy-Speaker: Order, order.
Please sit down.
Shri D. D. Purl (Kaithal): Mr.

Deputy-Speaker, Sir, I deeply regret
that the Opposition benches should
have chosen this of all the opportuni-
ties to take political advantage of a
very solemn occasion. . (Interruption).
Qur heads bend down in shame when
we see that our own countrymen, peo-
ple belonging to the Punjab, can com-
mit such dastardly crimes in broad
daylight. We condemn this without
any reservations at all. 1 take this
opportunity of taking the time of the
House to ask only a limited question.
In view of the fact that this shameful
dustardly erime has been committed
ir broad daylight, are Government
not of opinion that the arrest of only
<i't or eight people Is a grossly in-
adequate step to meet the situation?

Shri Nanda: Hundreds have been
srrested in that connection.
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Shri D. D. Puri: Have Government
considered the possibility of imposing
punilive lax and collective fines in
Panipat and other places in the
Punjab........ (Interruption).

Mr. Deputy-Speaker: Swamj Ram-
eshwaranand,

Shri Kapur Singh: Mr. Deputy-
Speaker, do you realise that we are
the people who are primarily concern-
ed with it and you are distributing
your favours in a manner which would
do, perhaps, more than justice to the
members of your own party?

Mr. Deputy-Speaker: I must be fair
to all the parties. Your leader has
spoken.

Shri Kapur Singh: He may be the
leader of my party....(Interruption).

Shri Ranga: I have not spoken for
the Punjab.., .. (Interruption).

Mr. Deputy-Speaker: We cannot go
on like this. If there is one from
every party, I can understand......
(Interruption).

Shri Ranga: Why is it that other
Congressmen have been allowed te
speak when he spoke for the whole
of the Congress Party?

Shri Kapur Singh: Shri Nanda has
spoken; then why did you call two
Congressmen from the Punjab?. . ....
(Interruption).

«ft i Ferg farnee: A7 oft T
Ofwdr | R emF AT

oft foeafan fawy : gaTh aeTT 314
£ 3THY ATETT 11 4 B, 59 € =T AN
foreram wfegd

st wq femd
TarAF R g d

ITFT WY 7Y

st TRTwOAR . FIAA AR A,
& oraT o WTAY FTH FEATE 47 T
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# fe Fak T 9T AW AT A A
gt agm | AT gEa A §, # afewa g
fe ¥t gy diw ¥ 7€ TET wT
¢ 1 &fiwm e g e &7 e ww
wiwi & 2 §, % I arg & v
wreafa awar, . (swew) |

ot vy fowd : g% T A AN
T §, 9T FY GAAT AR |

st T § gre e g,
wTy ¥y AT g7 A, IgF 1% TR W
H G O ST )

& w7 At g fw aw gz few
g ¥ 9L & 1 14 ATO F oA Wi
wAW & TER! A QT WA A
TEaTT ®Y | A0 F gF Ay A
Iu4 qfew a9 a9 ff | gTt A H
fway, ®rf g e afigE 1 15 Y
fe & W 2 I 9T FAR fret o
W 91 7, ¥ 7o qeTa §, aqE
ATX ATA TE oAt ¥ AT H 07 F,
o= gfere & @ oAl A, T SOAT q@r
FEA M o Fo THe A FEF ATAT
¥ qEd & Tk faar | 39T § e AT
AT § AT ALY A | HfowT ag A
Tt 2 1 gy o agr oy T & oY
afv®, I A qwE 1 T A
ST, 7 Frdt wr o, 7 gar ¥ wrafar
1 1 ¥% 7Y 1 oF frardT, foresr ooty
WY w¥t aEw 7 A g ar, g8 qar @
% &1t afarT #1, ag wiww 4w §
W ST ¥ a9 Iwd @ §, T
% faardT ot #1o go ¥ qgar @1,
FITEY §H §F WSAT T4 ¥ FT9T 60
T ¥ ST 9T §, agi 9 2w & &
¥ Q1 | XX | ATt AT A I T
a1 77 faardt oF g i qy s
o o7 forg &ww IO ¥ 3W 9T A
nrfei sard, WA o, o aw aw
73 faamdT i g 7! fre mar a=
2839 (AI) LSD—9
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aF et faets = F A
¥ 9T AH frprad amal ¥ agw
e #< foar o e fe amit Tt
wgm o, gafay fs it o ot e
AT ot | e ARy, & g v
EN AT Ay FAT Famec AL .
( wremr) |

JOTEIH WENYT : qTE T, WA T

Y TR ; agt 9T (@ ¥
| ¥ 1% Fradt gE #F o7 9 59
AT 9T Y W@ A | ITH T TFw W
Ay qf 91T wwar g fr Jqw at
AT | qgi ¥ Faw ofar & W
o1 AT 9 &N TH HEE K T2 FT
Ae o TT 9T qF FWT wegare &
IEH ¥ AT | A IW TEF F T 9T
AT & §F AT ING 7 WEqAH K |
TEqATA ATHI A §O AMT KT AT AT
g forar ST wIE W 3w e 2o
T g ¥ T | AZE A T § IAY
wrf 60 T & FTEH T TR TR A
THIT § ATCRRET &7 | ZAT AT WY
gEMA T qET §S AW 7 aveT Fadga

IuTeqw AR |t ot o
wew wifag

ot o  § feega qwr
ST | 39 F1 A Frrdae fea s
ZHET FTEA W9 A oy of} gwTT A2 A
®Y ot O wrr ot T A s A
(W) s oY ag 1o Qo A THR
ATAT AT A AT § H FH Ty A
FHTT T 7 A 7 9wl g
A wgr s wfl % Y 70 & WX 7-8
wad av o 19 T (wraer)

oft #o wo waf : ¥ 7z Tt
s .. (voww™) |
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ot TR ; wTE § o IR
& M AqA qAT ¥ a8 wwvw 5 A%
Mfeat I aeardy &, . (wrwew)
FwY ag T &Y 1 Fi wram g M
AT AT & W qEfg 3z A e
T ATt
Mr. Deputy-Speaker: I appealed to
the Members not to add anything to
aggravate the situation. These
speeches are not called for. These

things are not going to help the situa-
tion. ... (Interruptions).

oft Trirerower T A A g
LiEcdl

Q% ATt WY : IMETE AN,
Y X® a<g ¥ sgrfaai ag 9T uw
ol

ol TRTECrTY : WTYE ¥ KW 9<
g g gk et et g€, T ow
Ude g dd arr A, ..

Mr. Deputy-Speaker: Please oit
down.

Wt R - X g faae @
wrer g §o | 7 A1) sfeE gee
& Wt ¥ T WX I wea w g
oy &, . () Lit & 8]
o & & gwr & s e Y ) gfem
w1 w2 agt vl T W 7g g e
or. ..

% AT WTER © THT AT
arafr g

=l THTCAR 90T IEE F)
STqT g7 AZT & AT F e a1
R H9T 9 A g ST A ¥
FTAG AT G WITGEL T A ATECHA
%1 &THT § 4% 9T ) FE AeE THwEaqw
 xafay fased w1 Ff Tt a7 TwE WY
Tt frer g% W I9%T WL IW E
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AT | T & §~9 I A% AN wY 4K
qar 7! weT P ag wRI g av A § 1
TET FT A 9T TAT ATHAT AW v
R TaT AW 3| ¢ 1 & go ¥ qo
¥ TET W AT AT ¥ WY war fw
# g art W F7 eqrfas S TgaT
g Ofem o & At =g § o Afaw
AT & IR A1 6T AT §T IH BET
qT et A 9y | 7g W fa wY eI
¢ o ag o 1< =gt o qog gk
TER @AWY |

Mr. Deputy-Speaker: I requested
the Members, even before I allowed
one or two Members, not to aggravate
the situation. These speeches wil] not
help the situation. 1 expected the
Members to throw some oil on the
troubled waters. But this is not the
way in which we should go on. (Some
hon, Members rose). No more
speeches.

Some hon. Members: We want to
have our say. ... (Interruptions).

Mr. Deputy-Speaker: Order, order.
All of you should sit down Shri
Kapur Singh.

Shri Eapur Singh: Mr. Deputy-
Speaker, Sir....(Interruptions).

Shri Khadilkar (Khed): On a point
of order, Sir.

As you have just now ruled, I
entirely agree with you that no type
of partisan att.cude should be exhibit-
ed here....

Mr. Deputy-Speaker: I have not

called you.

Shri Khadilkar: On a point of order,
Sit....

Mr. Deputy-Speaker: No point of
order. He is a senior Member. How
can ne go on like that? Shri Kapur
Singh.
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Shri Eapur Singh: Mr. Deputy-
Speaker, Sir...... (Interruptions),

Shri K. N. Tiwary (Bagaha): 1
move closure motion.

Shri A. S. Salgal: I move closure
motion. You take the sense of the
House.

Mr. Deputy-Speaker:
you go op like that?

How can

Shri Sheo Naraln (Bansi): Closure
has been moved.

of T e gTew ¢ 89§ Aa0
W ware st oft T WE § o feafa
F1 wgF FAT qg 4% & T

o ()
The Minister of Parllamentary
Affalrs and Communications (Shri

Satya Narayan Sinha): I think you
should allow some Members to put
questions, but not to deliver speeches.

ot wy fewd 1 A% TEY WA
&g I A 7 oogy w91 @awm @ ?

Shri Kapur Singh: I want to make
a few observations.

Shri Khadilkar: No, no; only ques-
tions. (Interruptions).

8hrl Kapar Singh: If you can con-
trol the House, I will finish my obser-
vations within a minute,

Some hon. Members: No, no.

Shri Eapur Singh: If the House
does not wish to listen to me and you
are incapable of controlling it, T have
no option but to resume my seat.

Shri Parashar (Shivpuri): I rise on
a point of order under rule 372. It
says:

“A statement may be made by
& Minigter on a matter of public
importance with the consent of
the Speaker but no question shall
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be asked at the time the statement
is made.”

Therefore, this should be closed.
Closure has already been moved.

Shri Sheo Narain: Closure has been
moved,

Mr, Deputy-Speaker: 1 am sorry.
I have permitted some Members. I
have called Shri Kapur Singh. He
should finish in two minutes.

Shri S. M. Banerjee: Kindly read
the rule.

Shri Eapur Singh: There are two
hon. Members still standing on the
other side.

wt firafe o : SoTeTR AT
gz w1 ¥ i g fs FaT F S
AR R cic 8
JuT A § o) w9 wy g o
€9 & oyare 12 aEfadiey e ¥
T w1 ofheT T fgy | gAY aret
¥ Avadl # o age wfaw § ?
Mr. Deputy-Speaker: When ever a
statement is made by a Minister in
response to a call attention mnotice,
some questions are allowed. This was
& statement by the Minister. I have
allowed some questions. Now I have
called Shri Kapur Singh.

Some hon. Members: No, no. You
should not allow it

Mr. Deputy-Speaker: I have allow-
ed two or three Members. I have
called Shri Kapur Singh. Let us go
on. (Interruptions).

Shri Parashar: In that case, I would
like to know whether you have sus-
pended rule 372

ot T S oy L Ak ¥
g & TN 9T g R @ g &
sfe Fr ST Ay et o e
e ll'fvﬂ CARE e o
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Shri Eapur Bingh: Unless you con-

trol the House, how can we go on?

Unless the House is controlled, I will

not speak.

Mr. Deputy-Speaker: In spite of
my appeal, voices are raised against

what I have suggested. Please be
calm. (Interruptions).
ot et (fgerd) @ W@ oW

@ §27 ) TE0 AL o Y I0F T%
Wi Aferag adrr v Ai X ...

Mr. Deputy-Speaker: 1 have not
called you. Please sit down.

ot wrmht : 9T 71 A & fag
TR I TR
Ty I T T

e qgea A A ds
wg |

ot fer TEMTE (TREER)
g o & ogq Ig I A oWty
G e, sEaE R E

Mr. Deputy-Speaker: Order, order.
Pleare sit down.

Shri Eapur Singh: Mr. Deputy-
Bpeaker, though 1 am not altogether
bhappy at the tone and tenor which
the hon. Minister of Home Affairs has,
perhaps, inadvertently, introduced into
some portions of his speech, I must
say that every Member, every right-
thinking Member on this side of the
House, not only shares in the agony
which is the Home Minister's at this
time, but also shares the general senti-
ments he has expressed with regard
to the implications of the tragedy.
But patriotism is not the monopoly of
one party, not even of the ruling
party. We on this side....

An hon. Member: What is the ques-
tion?

Bhri Kapur Singh: We on this side
also wish the country well. What has
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happened does not put at stake any
question of Hindi wvs. Punjabi or
Punjabi-speaking region wvs. Hariana
region or Hindu-Sikh relations. But
what is at stake is the entire founda-
tion of free India that we have built
up ever since 1947,

Shri K. N. Pande (Hata):
a question?

Is this

Shri Eapur Singh: 1 am not putting
a question. Please ask the hon. Mem-
ber to sit down.

Shri K. N, Pande: Is the hon.
Member putting a question or mak-
ing a speech? P

Shrl Kapor Singh: Let my hon.
friend sit down. I am not yielding.

What is at stake is the entire foun-
dation and the structure which has
been built in this country after 1947;
and what is at stake is the integrity,
if not the future of those who have
presided for fourteen or eighteen
years of the era since Independence.

It is with this objective in view that
I wish to promote the same interests
and the same ends which the hon.
Home Minister has at heart, and I
wish to make the observation that
he ought to know, and I am sure he
knows, for, it is his business to know,
that there are one or two impressions
which exist abroad; there are two
impressions in particular. One of
them is that the focus of triggerment
of this trouble does not exist in the
towns where the trouble has deve-
loped, and the second impression is
that there have existed, ever since
the trouble started in the Punjab and
a few days before that, some kind of
instructions that the police and the
executive authorities should not use
necessary force to quell the riots and
to control the situation properly.

Shri Khadilkar: Question.

Shri Kapur Singh: I request the
hon. Home Minister to do his utmost
to see that these two impressions are
dispelled in the minds of the public.
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Shri Ehadilkar: I want to ask one
question.

Mr. Deputy-Speaker: I am very
sorry that I cannot allow any more
questions now.

Shrl Khadilkar: The hon. Member
Shri Kapur Singh has made a very
serious allegations, and, therefore, 1
want to ask one question.

Some hon. Members rose—

Shri Hem Barua: May I put one
question?

Shri Harl Vishnu EKamath: Let Shri
Hem Barua have his say for one or
two minutes.

Shri Khadilkar: I want to ask one
questions. Shri Kapur Singh has said
that the law and order forces are not
being used. That is a very serious
allegation. Kindly bear with me for
a minute. What 1 say is that affer
listening to....

Mr. Deputy-Speaker: I think the
Prime Minister wants to say some-
thing. ...

Shri Ehadilkar: 1 shall finish in a
minute. ...

Shri M. R. Krishna (Peddapalli):
Let us hear the Prime Minister now.

Mr. Deputy-Speaker: Already, we
have spent forty minutes over this,
Can we go on like this?

oft TR www araw - w9 A ww e
®Y owt faar § 1 w0 gETt Tw oA Y
wET § |

oft argt - gy O 7 aoE B
frdft oft geem w1 e At e
2
Mr. Deputy-Speaker: Can we go
on like this? I would call only one

or two more hon. Members and not
more than that.
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Y OR Huw ey : W19 A w)
Tl %1 oYt Fear & A w9 gw w)
TreT A % FT FUTT GAT Y THCAT TR
& e wifas &

oY wrmfy : ITTeT WgiEw, AqEW
quTIATdY T €Y aTe ¥ fT awew w1
Y o T & 1 g W R e
dtfgar 1 qEmT A

JUTUR AR ;T AT

wt ar  To FAifgar @¥ &

st TmEEe anew - gETdh 5TE ¥
Mo difgar  aWT |

Iqteqw AP ¢ § A A Ty
Taman & o ¥ A

st frafn faw @ sTew wERT,
WY F IET { 9 FEET HY AT E |
o ol W gamdt a7% & ong qwed W
weee fifore, st g8 @z § gl
g dr-aarE &

ot U9 Aww e ¥ TR o
e YT agt Je ot

ot fiafin foow : g & A il
w1 qarey feaT | v ¥ wid AT srdsAi
Froa R E

Bhri S. M. Banerjee: Can you not
name the hon. Member?

Bhri Hem Barua: | extend my sense
sense of sorrow and shame and at
the same time associate myself with
the sentiments universally expressed,
particularly by the hon. Home Minis-
ter, over the death of those persons in
tragic circumstances. This is a very
sad thing to note that violence is
growing in dimension in this country
and everyone of us has a responsi-
bility, as the hon. Home Minister has
said. As a matter of fact, I do not
find anything that can be described
as a homily in his st it. What
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[Shri Hem Barua]
ever that might be, we are concerned
with one basic fact that Indian unity
must be preserved. India must live.
If India dies, who lives?

We are for communal amity and
national unity and democTacy in this
country, and in that light I would say
that I welcome the sentiments expres-
sed by the Home Minister in his state-
ment that he is going to take stern
steps against these fissiparous tenden-
cies. 1 only want that he must be
very strong, and take strong measures
to see that all these fissiparous ten-
dencies are nipped in the bud, so that
India may live.

In that connection, if 1 may be
permitted to offer an advice, I would
go this far to tell the hon. Home
Minister and the hon. Prime Minister
also that if necessary the Government
of India should teke direct responsi-
bility for the State of Punjab so as
to bring peace to that part of the
country.

ST CrEEE TR © IS AEEE,
gAY T F1 a0 & frg 1 w7 frdm ?

Mr. Deputy-Speaker: I called Mr.
Bagri. He did not speak. If Yyou
want, I will give you two minutes. I
am sorry, Dr. Lohia. Mr. Bagri.

ot i e el @ fae
R W feg g

ot TwHATE oW ;. J9EAE
wEIEY, TATL 9 ¥ TF &g& qo00 |
w SR, A gW A | W R AT H
ety #mi FT @ R 7
Mr. Deputy-Speaker: I am calling
Mr. Bagri.

& CIREWE aTew - W19 & aE
wg T 1 AT ATE ¥ 0% wIE A
arert g—wrk ot AT w0

wt wy feomd : wTC WMo afgm
A, A W g g 7

Mr. Depuiy-Speaker Yes, Dr.
Lohia.
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o TW wANET dtfgmy : (FHammT)
AN WFRY, 64 & eN § 0w qa,
A g 3w-¥ v wre femmET -
fr wifa & 2% frer s R
#ifF a7 @t am & “wfrgE”
T &, afer wudli & 29 gu I+ wlE
Fraary faem qr W1 q@ 7 W T
mat ¢ fF oF awr 97 @ St A7 awr
ot & woft ot | fm 7 77 Ow
g W Fareat s o wgr 8, e 9o
AT § A AqAT A FT NG KL TR
9, § g g FAH § e £
RE I mrEg T oy w
faeer arar &

feT @ & am & ag oY Il
g fx o 1T asi Y a0 e T
agi 9% fad &y oufi *Y 306w fam
AR ICF AR 7 TAE

g ey gurdy aegfa w18 | faeeft
£ afedi & gardr wapfa GHr @) e
& fr Ay s oo & g, A6T e
FoUTC § & TRy fan e gid,
w7 fF Z@ I® TEE T9 F Tl
¥ o e T T SNz ¥ KT A7
srars foarar | s AW adf A TF
Y | I & ag® gut & gz arfireee
# g€ oY, 3 fif v wad A fae 4
o &, afew 31 A qedl A, gfers A
®Y, AT AT, fa=1 =TT ar |

wgi Gut H 18 o gurdr Aept A ;0
wE &, forw ¥ W ¥ TS WIRHT 9T
ge s § R @ g A R,
AT Y et €y a1 AL AAT ATTHT A
Y ¥ Ao STt T g SeT gy
gW ) ¥ ¢ 1 W, R ANe A%
arY &) g & WY EW Ty A AE
i arax & ¥ fag oW dwfa &
I # wrew av ¥ A wifgr W



6293 Panipat

e T faeeen wfee fo o
gearen o7 Aepfa § ol e gy
g, & ...

JUTeTW WEAT | UF AT AR
o ¥ |

o T AAEC wifgmy ;w9 AW
= queaT ®1 9o a7g ¥ sqow qft-

feafs & o &ifeg
oy aw et m ¥
myrg ¥ g1 oW ¥ owf ww

™ gfe gfm Fa @ wfagl
¥ gaer & gw et

7 wEr gRiT
AT 23y W w7 33 Afe R
wNE T guw § g A g
wTwi 9T faew £ Zw A A O
WS T EAT | g7 e
¢

Tt W g & fE wowT aw
TTHA FT I | HORT ¥ qWA 9C A
¥elE o gr &)t A AT
T wkiwn & ww wE R
| AT 0T gET &, wwd AT AT
srEEAT A §1 Hwreh gA Wi
W1 IRTE FAT § 1 TR Awerew
wifr &1, 7 wex s feg &
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WUy T ¥ WSS WTE W
Uz yEFIRE ATeE FET g, T A
Igi Sifafoes Wremdar Tl
# qrea g e ag T e wT IEA
g wTEAfE AT AH A
g% FRMIA® WTKF | W AZ TR
Far &, foe & wrt @ | AfwAag
™t

WFTIT W awA F -
Fifex amgw Fraa & wEAT A0EAT
g1 armfos wifes, aresfow fedt
W@ R W WA ) qEr
W 3w o WrEeT  Seary T
o1 da few a@ g wnr?
gafan Wy AgTardt ¥ 7 T
qEATe F CAFTC FC A ATET A
afear & ot g FTCEAT FTTAEN

b &wgm gy fe dord gw
d gfram g7 qz @A Ag R
g ® Wigq fr wOT T G
7§ ¥ T wTH QAT K TA
ma{fqﬁm;ﬂ&&m g?ﬂ:r
a7 ®edt g ZaUel | OF 991§
ar gfeas w1 "ar T E |
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The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhil): Sir, I fully support what
has been said, and I would like first
of all to express my deep sorrow at
these occurrences and also pay hom-
age to these three martyrs.

ot view amw : Afoarn 3§
% wTEHY g fam g e WY
wifte T § |

Shrimatl Indira Gandhi: . . .who
have died in a cause which is dear
to the whole country and who have
followed in the footsteps of our
greatest leader, Mahatma Gandhi;
this is a cause which, as the hon.
Members have pointed out, is also,
essential to the survival of our na-
tion, of our democracy and our secu-
lar setup. I am glad to know that
most hon. Members stressed the need
for controlling the situation. We
ourselves feel that way. I am sorry
if we have not dealt with the situa-
tion ag strongly in the beginning as
we should have. This is perhaps—I
must point out as Shri Khadilkar or
somebody else said the other day
there is so much talk of police ex-
cesses that this has a hampering or
hindering effect on the police them-
selves. Therefore, special instructions
have to be glven where they must
deal adequately with amny situation.

Mo W TAMT Wifgy ;Wi
met F=H N ?

Shrimatl Indira Gandhi: I was sor-
ry to hear what Shri Swamiji said
here, because 1 myself sent some
people down to Panipat this morning
and my report is that the words sup-
posed to have been said by Kranti
Kumar were not said by him.

To W wAMT Wifgar: W
et wm oW oroRr g ?
Shrimati Indira Gandhi: 1 have

only supported the words said by the
hon. Members of the Opposition. 1
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want to say just a word about
Kranti Kumar. He as well as the
others, were good Congress workers.
Dewan Chand Kakkar was the gec-
retary of the state congress commit-
tee; Sant Ram Lamba was an impor-
tant congress worker of the area
Kranti Kumar was very close to most
Congress workers of Delhi. And in-
deed &T people associated with the
Independence movement. Immedi-
ately after the non-co-operation
movement, he left college and joined
the National College founded by Lala
Lajpat Rai, along with Bhagat Singh
and others. He went to jail several
times spending nine years in prison.
He was Secretary of the Committee of
Defence for Bhagat Singh in the
Lahore Conspirary case. Actually
his real name was Hans Raj, but
Bhagat Singh gave him the name of
Kranti Kumar to reflect his assess-
ment of Hans Raj's character. I
thought the House should know this.

I had wanted to say some other
things, but most of those points, es-
pecially the abhorrence of violence,
the need for all of us to try and stop
this trend, have already been expressed
by hon. Members of the Opposition,
and I can only support them there.

I wap sorty to hear some Members
suggest or rather allege that in some
way Government was responsible for
these happenings. This iz not at all
true. As I said, you can say that per-
haps action was not adequate at a given
moment. The situation now is
under control. It is true and I have
to say with sorrow that violence has
grown 'in this country. It has not
grown just lately; it has been grow-
ing gradually. It is naturally the
prime responsibility of the Govern-
ment to arrest this growth. But 1
must appeal to hon. Members of the
Opposition that this is a matter which
has to be taken up with all partles.

ot femt qevraw ;AW SETT
Hrat
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Shrimati Indira Gandhi: We have
seen even before Independence; we
have seen after Independence, how
the spreading of a particular ideclogy,
of an idea, does lead to certain situa-
tions. Such situations do not sud-
denly rise up or suddenly happen.
The poisonous seed is sown little by
little and it is this that we have to
fight. There may be a violent deed
here and there. 1 do not condone it
in anyway. The deliberate sowing of
seeds of digcussion, the deliberate sow-
ing of ideas which create flssiparous
tendencles and which creates and en-
courage violent action, these, I believe,
should not be condoned by anyone
either is this House or outside. This
is what I wanted to say here.

o e soivre Wiy : Faer Tl
war aw fawm oerd omd £

Mr. Deputy-Speaker: Order, order.

Bhrimati Indira Gandhi: The Gov-
ernment is fully aware of the situa-
tion and we wil] take every possible
measure to deal with it with all the
strength at our command.

Mr. Depuiy-Speaker: All right. We
will take up the next item of busi-
ness.

ot wrmft : ow A qETr MY
W a gfew wgidt ?

o T AT ofigr: @at T
STt weR g AT ¢ geArs %7 W
g wm ?

ot arrft: woErd qa W e
T o & s dfs woere wod
fcaret faw & @a g€ ¥
wfay #fdcrean g fis 42 v
e weaTs ® AAT fear ame

Jurerw Wy - & AN qEfe
T8 s g
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ot Wt wTIET wET WiEd o
gwrd A & fr et o gt &)
Rl JuEr qefwe s wifgd |

Mr. Deputy-Speaker: Order, order.
Please sit down. It has been dis-
allowed; the Adjournment Motlon has
been disallowed.

17.49 hrs,

DEMANDS* FOR GRANTS ON
ACCOUNT, 1966-67

The Minister of Finance (Shri
Sachindra Chaudhari): I bag to move:

“That the respective sums not
exceeding the amounts shown in
the third column of the order pa-
per, be granted to the President,
on account, for or towards defray-
ing the charges during the year
ending on the 31st day of March,
1887, in respect of the heads of
demands entered in the second
column thereof against Demands
Nos. 1 to 146."

Mr. Deputy-Speaker: Motion moved:

“Thut the respective sums not
exceeding the amounts shown in
the third column of the order pa-
per, be granted to the President,
on account, for or toward defray-
ing the charges during the year
ending on the 31st day of March,
1967, in respect of the heads of
demands entered in the second
column thereof against Demands
Nos. 1 to 148"

Bhri Harl Vishno Kamath (Hoshan-
gabad) rose—

Mr. Deputy-Speaker: Normalty,
there would not be any speeches at
this stage.

Shri Harl Vishnu Eamath: That is
no argument and that is no resson
why I should not rise to make some
observations. I would, Bir, iovite
your attention to rule 214

*Meved with the recommendation of the President

2839 (AI) LSD-—10.
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[Shri Hari Vishnu Kamath]
Rule 214(3) says:

“Discussion of a general charac~
ter may be allowed on the motion
or any amendments moved there-
to,..."” "
So, under this rule, not only on the
amendments, but on the motion itself,
discussion must be allowed.

And rule 214(4) says:

“In other respects, a motion for
vole on account shall be dealt
with in the same way as if it were
a demand for grant.”

1 am dealing with it in the same man-
ner as if it were a demand for grant.

The Minister of State in the Minls-
try of Finance (Shri B. R. Bhagat):
But normally. . ..

Shri Harl Vishnu Kamath: There is
nothing normal nowadays; we afe in
an abnormal situation,

Shri 8. M. Banerjee (Kanpur):
There is emergency.

Shri Harl Vishou Eamath: Article
113 provides that. . . .I will read it.

Mr, Deputy-Speaker: Not necessary;
you go on with your speech on the
demanda,

Shri Harl Vishnu Kamath: At the
outset, I would refer to their careless-
ness, remissness so that the new
Finance Minister might pay more at-
tention to these errors in drafting or
printing or finalishing the heads of
demands. We have got here a demand
for grant on account, under the head
“Ministry of Transport and Aviation."”
But here in this question list, the
ministry is described as the Ministry
of Transport, Aviation, Shipping and
Tourlsm. I do not know which
Ministry really functions, whether this
or that. They must have the same
identical description for a particular
ministry throughout in a!] govern-
ment documents,
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This is not my document; here is the
question list published by the Lok
Sabha Secretariat on information from
the government which shows what the
ordinary description of the ministry
is. My hon. friend, Mr. Ponacha, the
Minister of State is here. The Minis-
ter of State in the Ministry of Fi-
nance, Mr. Bhagat, is also here. The
senior Finance Minister s also here,

The Minister of Transport, Avia-
tlon, Shipping and Tourlsm (Shri
Sanjlva Reddy): The Cabinet Minis-
ter is also here

Shri Harl Vishnu Eamath: T did not
notice him; he iz hiding his lights
under a bushel. The first thing to
be clarified is whether the demand is
for the Ministry of.... |

Mr. Deputy-Speaker: It is a prin-
ter's dewil.

Shri Harl Vishnu EKamath: I do
not know how many devils are here;
let not hell be empty, and all the
devils, let loose here; The first thing
to be clarified is whether this demand
is on account of transport and aviation
only or on account of transport, avia-
tion, shipping and tourism.

Shrl B. R. Bhagat: What is your
suggestion?

Suri Harl Vishno Kamath: It is up
to you; it is your demand, not mine.
You have to be careful about this
matter. I am pointing out your re-
missness, carelessness. They have
been sitting there for 15 years and
still careless. It is not my look-out.
I will do it on some other occasion.
The senior minister should know
what the correct thing to do is.

I now take up the demand for grant
on account of Rajya Sabha, Demand
No. 11 at page B. Part of this de-
mand, which is charged, is given as
Rs. 14,000

Now, if you will refer to this Sum-
mary of Demands for Grants, you will
get a comparative figure for the lagt
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two years. You will find that while
the amount charged on account of
Lok Sabha is comstant, uniform, for
1965-868 and 1966-87—and there is a
very trivial difference, a trifling dif-
ference—the amount charged on ac-
¢ount of Rajya Sabha has shown an
inordinate tendency to rise.

Shrl Parashar (Shivpuri): Sir, there
13 no quorum in the House.

Shri Harl Vishnu Eamath: That Is
good. I will continue tomorrow.
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Mr. Depuly-Speaker: The bell is
being rung.

The bell hes stopped. There is no
quorum. It is also six o'clock. The
House stands adjourned till 11.00
AM, tomorrow.

18 hrs,

The Lok Sabha then adjourned il
Eleven of the Clock on Friday, March
18th, 1086/Phalguna 27, 1887 (Saka).
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